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LOK SABHA DEBATES

LOK SABHA

Tuesday, December 05, 2006/Agrahayana 14, 1928 (Saka)

The Lok Sabha met at Eleven of the Clock
[MR. Speaker in the Chain

...(Interruptions)

[English]

MR. SPEAKER: Hon. Members, | shall try to
accommodate everydody, subject to my limitations.

...{Interruptions)

REFERENCE BY THE SPEAKER

Re: Congratulating Ms. Moneru Humpy on Winning
First Gold Medal in Asian Games, Doha, Qatar

MR. SPEAKER: Hon. Members, it is a matter of pride
that Chess Grand Master Ms. Koneru Humpy has won the
country's first gold medal in women's rapid format chess
event in the ongoing Asian Games at Doha, Qatar.

Her golden triumph has brought laurels to the country.

| am sure the House would join me in congratulating
this sportswoman on her wonderful accomplishment.

[Translation]
...(Interruptions)

MR. SPEAKER: Dhindsa Saheb, | will call you first
at 12 o'clock.

[English]
As soon as the Question Hour is over, | will call you.

...{Interruptions)

[Translation]

SHRI SUKHDEV SINGH DHINDSA (Sangrur): | will
not speak at 12 o'clock....(Interruptions)

THE MINISTER OF PARLIAMENTARY AFFAIRS
AND MINISTER OF INFORMATION AND
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI):
Mr. Speaker, Sir, you please do not call Dhindsaiji at 12.00
hrs. Please call him during ‘Zero Hour'.

MR. SPEAKER: Did | commit any mistake by saying
12 o'clock, | do not understand, {English] so | am sorry
my 'Hindi' is not good.

...(Interruptions)

[Translation]

MR. SPEAKER: Dhindsa Saheb, your issue is very
important. You please give me one minute. (English] Shri
Dhindsa, you want to raise a very important issue. | will
call you first at 12 o'clock. [Translation] | do not know what
is wrong in saying 12 o'clock. [English] As soon as the
Question Hour is over, | will call you. Please cooperate.
You are a statesman.

[Translation]

AN HONOURABLE MEMBER: There will be trouble
if one says 12 o'clock.

MR. SPEAKER: Well, | have committed a mistake. |
am sorry. | withdraw my words.

...(Interruptions)
[English]

MR. SPEAKER: Thank you very much. | am deeply
appreciative of your cooperation.

...(Interruptions)

[Translation)
MR. SPEAKER: You pleass sit down.

11.03 hrs.

ORAL ANSWERS TO QUESTIONS

[

[English] ",

MR. SPEAKER: Prof. Mahadeorao Shiwankar,
Question No. 182.



3 Oral Answers

[Translation]

Dealing with Naxalites

*182. PROF. MAHADEORAO SHIWANKAR:
SHRI SUGRIB SINGH:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the country is facing difficulties in dealing
with naxalites due to various infrastructural and resource
limitations;

(b) if so, the details thereof and the reaction of the
Government in this regard;

(c) whether the Government has made any study to
identify the areas requiring improvement in our forces
dealing with naxalites;

(d) if so, the details thereof;

(e) whether the Government proposes to provide
helicopter to naxal affected States;

(f) if so, the details thereof, State-wise; and
(g) the steps taken by the Government in this regard?
[English]

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) to
(g) A Statement is laid on the Table of the House.

Statement
(a) No, Sir.
(b) Does not arise.

(c) and (d) The naxal affected States have taken
steps to set up/streamline special security and intelligence
structures to effectively deal with the naxalite menace.

(e) and (f) Some of the naxal affected States have
been using helicopters for need based evacuation of
causalities, movement of police personnel and supply of
food and medicines. The Central Government provides

this facility to them subject to availability of helicopters. ‘

(g) The Government has been pursuing a multi-

DECEMBER 05, 2006

to Questions 4

pronged strategy to address the naxal probiem on political,
security and development fronts. While effective and
sustained police action is taken individually and jointly by
the States to counter the naxal violence, the naxal affected
States have also been asked to improve delivery and
monitoring mechanisms to ensure accelerated
development in the naxal affected areas. The Central
Government continues to coordinate and supplement the
efforts and resources of the State Governments on both
security and development fronts to meet the challenge
posed by the naxal problem.

[Translation]

PROF. MAHADEORAO SHIWANKAR: Mr. Speaker,
Sir, the problem of naxalism is very severe especially in
my constituency located in Maharashtra along Andhra
border, the entire Chhattisgarh State and in Balaghat
district of Madhya Pradesh. The Government have given
evasive reply regarding solving their problems. Since this
problem is getting aggravated day by day, so | am of the
opinion that the Government shouid convene a meeting
of the Chief Ministers of the above three States and talk
to them for taking collective efforts to tackle this problem,
because If police takes action against naxalites in
Bhandara or Godia district they sneak into Durg district of
Chhattisgarh and when police exerts pressure on them
there, they enter Balaghat. It is on account of this that this
problem is taking a serious turn. These days naxals are
moving around in the villages in groups of 50-60. The
Government should take it seriously. | would like to know
whether the Government are serious for making the
coordinated efforts to crush the naxals movement by way
of taking into confidence the Chief Ministers of the three
States. If so, the efforts made or proposed to be made by
the Government in this regard.

THE MINISTER OF HOME AFFAIRS (SHRISHIVRAJ
V. PATIL): Sir, it is a good question. So, | would like to say
something in details in this regard.

Mr. Speaker, Sir, the hon'ble Member has suggested
that discussion should be held with the Chief Ministers. |
would like to submit that we have held discussions with
the Chief Ministers earlier also and such discussions are
frequently held with the Chief Minister. The Chisf Ministers
hold discussions with me at my level, but sometimes they
also meet the hon'ble Prime Minister. Beside this, Union
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Home Secretory also holds talks with the Chief Secretaries
of the concerned States. The Special Secretary of our
Ministry holds discussions with the DG of the States. As
far the system of discussion is concerned, it is already in
place. An Empowered Committee of Ministers has been
constituted by the Government to further streamline the
system. It has been constituted under the Chairmanship
of the Minister of Home Affairs. When the meeting of the
Committee is held, it is chaired by the Minister of Home
Affairs. The said Committee has been asked to take all the
measures which are required to be taken.

Sir, it has been asked as to what action has been
taken by the Government in this regard. In the reply, |
have stated that a lot many steps have been taken to
tackle the problem of naxalism. We have also asked the
State Governments to prepare strategy required to tackle
this serious problem in their respective States. Along with
that | have also asked them to hold discussions with their
respective neighbouring states as well so that if the
naxalites after committing crimes in one State sneak into
other states, he or she may be nabbed there. Such
discussions are being held. We have asked each of the
States to appoint nodal officers to take coordinated action
so that they hold discussions with one another.

Sir, the third thing is that 37 battalions of police have
been given to the Naxalite affected States. 37 battalions
means 37 thousand policemen and officers have been
given to those states. | am saying all these things because
very often it is said that this thing was not done or that
thing was not done. That is why we have provided them
so much of force. We have told them that helicopters will
not be provided to the States for direct action against
naxalite movement. Rather helicopter will be provided to
them for evacuation of casualities and movement of police
personnel. We provide helicopter facility to them. We have
told the States that they can hire helicopter and the rent
will be borne by the Central Government.

Sir, besides the above assistance, thousands of
crores of rupees are being given as financial assistance
to the States to streamline and strengthen their police
force. Special arrangements are being made to provide
training to the police force of the affected States. Necessary
training has been provided to the police of each of the
States to take special action in forest areas. | would like to
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say for your information that apart from the above
assistance, armoured vehicles have also been provided
to them. Armoured vehicle are those vehicles which are
used for safe movement of police force. In case of shelling,
the vehicle provides protection to those sitting inside the
vehicle. Many such steps have been taken by the
Government the details of which have been given in the
report that has been submitted in the House. in that report
the details about the steps taken by the Centre and State
Governments to tackle naxalism in Naxal affected States
have also been given. The steps taken for cooperation
and coordination among the States have also been given
in the report. All these details have been supplied as duly
signed documents. If the hon'ble Members go through
the report, they will get more information about the steps
taken by us in this regard. Besides this, if the hon'ble
Members want to suggest something more, we are
prepared to take action accordingly.

PROF. MAHADEORAO SHIWANKAR: Mr. Speaker,
Sir, a small point is that when naxalites take actions and
resort of firing, particularly Adivasis are killed. | am talking
particularly of Maharashtra and would like to say that in
Sanfaresis village of Gondia district old persons were
caught and they were arrested. In such circumstances,
impartial action is not taken. Old people are termed as
police informers by naxalites and they are killed. | am
talking about my area Garhchirauli. Naxalites killed many
people there as they suspected that those persons were
police informers. They were pin pointed and killed. There
is no bread earner left in their family.

In such a situation will the Union Government give
compensation of at least Rs. two lakh for rehabilitating
the families of persons killed by the naxalites on the lines
of compensation given by the States in suicide or other
cases? If an innocent person is killed during police firing,
compensation is given to rehabilitate the family of the
victim. Would the same be made applicable for a person
killed in naxalite firing and the Union Government will
give grant to the affected citizens?

SHRI SHIVRAJ V. PATIL: Sir, this is also a very. good
question and in its reply | would like to say that the Stite
Government provides them aid. When the State
Governments provide such aid, funds are given to them
by the Union Government. For his kind information, | would
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like to say that not to say of Rs. 2 lakh which he is talking
about, aid of much more than this amount has been
provided in several States. Thirdly, a new Bill has been
brought before the House and it has been referred to the
Commiittee. In that Bill, provision has been made to penalize
only those who have committed the crime, and provision
for granting compensation to the victims has also been

made. Whenever a person is murdered, raped or grievously

hurt, it is the duty of the society to provide help and we are
going to make a legal provision in this regard by amending
the Criminal Procedure Code. Till the legislation is enacted,
steps are being taken by the States and the Union
Government to do the needtul.

PROF. MAHADEORAQ SHIWANKAR: It should be
assured that the Union Government will provide aid to
those families.

[Englsih]
MR. SPEAKER: He has admitted that.

[Translation]

PROF. MAHADEORAO SHIWANKAR: No, he has
passed the buck to the State Government....(Interruptions)

SHRISHIVRAJ V. PATIL: | would like to tell him that if
he goes through the note | have given, he would come to
know that we are giving one to three lakh rupees of aid as
ex-gratia and in some cases the Government have given
even Rs. seven lakhs. All these things having been done,
nonetheless, it is our misfortune that our good deeds are
never discussed, but our faults always become a point of
discussion.

[English]

SHRI SUGRIB SINGH: Mr. Speaker Sir, | would like
to know from the hon. Minister whether the State
Government of Orissa has made a request to the Centre
for the deployment of additional battalions of paramilitary
forces in the naxalite affected areas of Orissa and if so,
the steps so far taken by the Central Government thereon.
Is it a fact that the State Government of Orissa has asked
for suitable compensation to the State towards bearing
the expenditure incurred by the State and for checking the
naxalite menace? If so, what are the steps taken by the
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Centre to consider the proposal of the State Government
in this regard?

SHRI SHIVRAJ V. PATIL: Sir, Orissa was one of the
States where the law and order situation, peace and
tranquility were in an acceptable condition. But in recent
times, the situation has worsened and the Orissa
Government has also asked for some more forces. We are
in the process of giving them the forces. But just now, as |
explained to the House, 37 battalions have been given to
the naxalite affected States. That means, 37,000 men and
officers have been given.

We will be helping them with more battalions if they
want. Already four battalions, that is, 4,000 men and officers
have been given to them. We have also allowed them to
raise three IR battalions. They have raised two IR battalions
and they are in the process of raising one more IR battalion.
They have asked for more help and we are going to give
them the help. But the only thing which has to be done
when a large number of men and officers are given to them,
is that they have to be deployed in a proper manner. If they
are given the static duties and if they are standing at one
place and if they are not deployed in areas where they
have to act, then giving large number of men and officers
is of no use. What is required is to develop a kind of tactics
and strategy to deal with the matter. If it is not done, mere
number of men would not help.

MR. SPEAKER: This is an important matter. | will
allow a few more questions.

SHRI JYOTIRADITYA M. SCINDIA: Mr. Speaker, Sir,
according to the media reports the Naxalites are changing

-tact and moving to establish urban centres as well. It is a

very dangerous trend. If this is so—if this is a fact—then
what is the Government doing to have a shared information
mechanism between the Centre and the States?

The Naxalites and the extremists have completely
differing ideologies, completely differing values and beliefs.
But latest reports are that even the extremists are also
getting people from within the Naxalites. If this is the case—
again it is a very important and dangerous trend—what is
the Government doing about it?

\

SHR! SHIVRAJ V. PATIL: We know that different kinds
of strategies are developed by those people who want to
create terrorism and are resorting to violence in the country.
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The forests provide them the cover and they can hide in
the forests. They also know that big cities also provide them
the cover, and they can hide in the big cities also. In big
cities, there are very important installations and very
important places which can be attacked also. We are aware
of this fact and this information is available with our
intelligence agencies, and this intelligence is shared with
the State intelligence and the State police also. The State
police is also asked to collect the information which is of
actionable nature. That means, information may be
available but one should know at what place the action is
likely to be taken by them and at what time it is likely to be
taken by them. For this, the State Governments have to
collect the information. If they fail, then the problems arise.
That is why we are developing a sort of cooperation and
understanding between the intelligence agencies at the
national level and the State level, and we are making use
of it.

But, what has been mentioned by the hon. Member
is correct and we are aware of this fact and we are taking

necessary steps.

SHRI P. KARUNAKARAN: In the answer given by
the hon. Minister, various steps have been explained that
the Government has taken to tackle the Naxalite problems
in various States. | think, the approach of the Government
is correct. In recent times, we have seen in our
neighbouring country, Nepal, that the Naxalites have come
into the mainstream of the day-to-day politics. There were
ups and downs during this process; there were defeats
and also gains. Of course we have to use the police and
other forces to maintain the law and order, at the same
time, whether there is any possibility—though it is
difficult—to have such a dialogue or of any change in
their attitude.

SHRI SHIVRAJ V. PATIL: It is again a very good
question. We are not relying or depending upon the force
or the bullets or the barrels of the guns; alone we are trying
to develop the areas in such a manner that people feel
satisfied. We are trying to dispense social justice also the
them. At the same time, we are trying to govern in a manner
which is acceptable to the people. In our country, in every
five years, there are elections. If the governance of a
particular set of people is not acceptable, certain steps
can be taken. What is applicable to other countries may
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not be applicable here. Looking at the number of people
living here, looking at the strength the Armed Forces have,
and looking at the psychology of the people which is of
peaceful nature, | do not think that what has happened in
some other countries will be relevant to our country. But, |
can assure the hon. Member and the House, through you,
that this is an issue which is difficult, yet it is not someting
which cannot be overcome. If we project it in such a fashion
that terror is created because of what we are saying or
what we are writing or what we are showing, then also the
terrorists succeed in their designs. That is why, let us make
a correct assessment of the situation. Whera it is necessary
to take some strong actions, we will take; where it is not,
we should not exaggerate because exaggeration itself
helps the terrorists in creating a fear psychosis in the
country which has to be avoided.

Let me very humbly and very politely suggest to this
House that your country, your people and your forces are
so strong that we will be able to deal with this situation in a
humane manner, in a just manner, in a correct manner
and not in a timid manner.

[Translation]

PROF. RAM GOPAL YADAV: Sir, there are two
aspects of this problem—one is to use force to combat
naxalism and the other is to know the basic reasons why
people are joining the naxal movement. | would like to
know from the hon'ble Minister whether his Ministry has
ever analysed the reasons for people choosing the path
of naxalism? If so, the steps taken to root out the basic
causes in this regard?

SHRI SHIVRAJ V. PATIL: Mr. Speaker, Sir, this is also
a very good question. | am very happy that basic
supplementary questions have arisen from the today's main
question. For his kind information, | would like to say that
efforts and discussions in this regard has not only been
made at the level of the Ministry of Home Affairs, but at
the overall Government level, in the Ministry of Planning,
Ministry of Finance, in the Cabinet and although it has not
been mentioned in the budget, projects have been
formulated keeping this problem in view and allocations
have also been made. It is a fact, as it has been seen that
when one thing is available to people at one place, but not
at other places, their problems increase and it affects their

P
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mind. It has also been kept in view. Poverty alleviation
projects are formulated keeping this in view.

Distribution of the means of production to various
areas is done so as to ensure proper progress at all the
places. This is also a reason. Social conditions are also
one of the reasons. In our country, sentiments are aroused
in the name of religion, caste, language, state or on some
other petty issues. Due to this also it happens. When newly
educated adolescents get impressed with such feelings,
we want to deal with them sympathetically, but when
sometimes we try to do like that, people say we are soft on
terror. We are not soft on terror, but we try to understand
their problems. Whatever he is saying is absolutely right.
These things are coming in media, society and at
Government level also. Members will get the copy of the
approach paper of the Ministry of Planning. They will find
its mention in it also.

SHRI SUNIL KUMAR MAHATO: Mr. Speaker, Sir,
today the biggest problem before the country is that of
naxalism. 13 States of the country are affected by
extremism and in Jharkhand situation is such that common
man cannot move freely from one place to other.
Previously, the NDA Government was in power there. After
the constitution of the State, 19 districts have been affected
by extremism. | would like to know from the hon'ble Minister
whether on the lines of the scheme for getting the
surrender of terrorists and dacoits in Jammu and Kashmir,
the Government have evolved any scheme for bringing
naxalites to the mainstream? Are the Government making
deliberations in this regard?

MR. SPEAKER: The hon'ble Minister has already
given reply in this regard.

“SHRI SHIVRAJ V. PATIL: Sir, | have given its reply
earlier also. On the lines of the scheme formulated for
Jammu and Kashmir to bring the surrendered militants in
the mainstream, a scheme has been started in some States
and we are directing ragt of the States to start similar
scheme. The Government give financial help to those who
si;rrender. It is very essential to understand the concept of
national security, internal security and law and order. If an
incident has taken place at one place, it cannot be deemed
that the entire State is disturbed. The Government are
assigning them this responsibility. We do not tell any State
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Government, whichever party may be in power over there,
that it is entirely their responsibility and we do not have
anything to do whith it. We stand by them, we provide them
aid and will continue to do so. But, alongwith it, they have
to take the initiative, thereafter we will provide them help.
We cannot forget this fact. Whatever he is saying is right. |
would again say that the number of affected districts and
States are exaggerated. If an incident takes place in a
village, the entire district is called affected. If an incident
occurs under a police station, the whole state is called
affected. Also the statement which reports that 13 States
are affected creates fear. It should not be forgotten
...(Interruptions)

SHRI SUNIL KUMAR MAHATO: In a local dialy, the
number has been shown as 51...(Interruptions)

MR. SPEAKER: The Minister had replied in detail
regarding internal security during the discussions.

...{Interruptions)

SHRI RAM KRIPAL YADAV: Mr. Speaker, Sir hon'ble
Minister has replied in detail. But the naxalites are calling
the shots in the entire country. It has become a nationwide
problem. Our state Bihar has been fighting naxalite
problem for the last so many years. Just now the hon'ble
Minister stated that he had asked different States to
disclose their plan they have formulated with regard to
tackle. The naxalite problem. Through you, | would like to
know from the hon'ble Minister whether there is any such
plan received from Bihar because whenever police
conducts raids to arrest naxalites they fall victim to the
sudden explosion of landmine already planted there by
naxalites. There is no equipment availabie with Bihar police
to detect such land mines. | would like to know from hon'ble
Minister as to what action he would like to take as per the
plan, if received from the State Government, in order to
facilitate the State Government and also as to provide
such equipment to them.

SHRISHIVRAJ V. PATIL: Mr. Speaker, Sir condition of
Bihar seems to be improving day by day. Demands from
Bihar and other States have been received. The condition
of Chhattisgarh was better earlier but now it is detérioraﬁng.
Similarly the condition of Jharkhand was also good earlier
but now it is not good....(Interruptions)
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[English]

MR. SPEAKER: Hon'ble Members, silence please.
You are putting questions, and the hon'ble Minister is
answering.

...(Interruptions)

[Translation]

SHRI SHIVRAJ V. PATIL: it means that we are not
saying so to oppose someone or to give certificate to some
one....(Interruptions)

MR. SPEAKER: It is better to laugh than to weep.
...(Interruptions)

SHRI SHIVRAJ V. PATIL: Now the responsibility of
good and bad lies on all of us on all people of the country.
We should keep this pointin our mind. Whatever he stated
we have received a project like that. We are studying it.
We are exploring measures in order to check use of land
mines and hand granades in all the regions and we are on
the job to procure the equipment for detecting land mines.

[English]

SHRI ANANTH KUMAR: Sir, it is a matter of fact
that in the last two years, the naxalite problem is growing
unabated, and it is attributed to the soft and non-
coordinated approach of tha UPA Government.
...(Interruptions)

1 would repeat the question for the benefit of the Union
Home Minister. It is a matter of fact that in the last two
years, naxalism is growing as a menace unabatedly under
the UPA dispensation. It is also attributed to the soft and
non-coordinated approach of the UPA Government. Earlier,
the menace was from Pashupathi Temple of Nepal to
Tirupathi of Andhra Pradesh. Now, it has spread to green
field areas like Karnataka.

In Karnataka, various districts including Chikmagalur,
Bellary, Tumkur and Udipi are severely affected by naxalism.

Thereforse, Sir, | would like to know from the hon.
Union Minister whether he is going to have a special
meeting with the hon. Chief Minister of Karnataka because
it is a new area of naxalism development in that part of
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the country? Secondly, what are the steps he is taking to
control the menace of naxalism in Karnataka on political
security and developmental areas?

SHRI SHIVRAJ V. PATIL. Sir, the hon. Member would
understand that this is the primary responsibility of the State
Government. We shall have to ask the State Government
as to what they are doing....(Ihtenuptions)

[Translation]

MR. SPEAKER: What is this? Aazmiji, you are very
experienced member.

...(Interruptions)

SHRI ILYAS AZMi: Mr. Speaker, there should a half
an hour discussion on this issue....(Interruptions)

MR. SPEAKER: Presently half an hour discussion
on this issue is going on. You please give a notice for half
an hour discussion.

[English]

| have already allowed eight Members t0. ask
Supplementaries on this very Question.

SHRI ANANTH KUMAR: Mr. Minister, whether you
are going to have a meeting with the hon. Chief Minister
of Karnataka?...(/nterruptions)

MR. SPEAKER: Hon. Members, please cooperate.

SHRI SHIVRAJ V. PATIL: In enthusiasm, if you are
saying that Karnataka is affected by naxal activities, please
understand its implications for investment in the State aiso.
Now, if you are just taking a partial view of the situation
over thers, and for one village or one place affectad, if you
are saying that Karnataka is also affected, that would be
wrong.

SHRI ANANTH KUMAR: | never said....(Interruptions)
MR. SPEAKER: Hon. Members, please cooperate.

SHRISHIVRAJ V. PATIL: Sir, | have given the statigtics’
in writing and authénticated the same. | would request the
hon. Member to read it and form his follow up.

SHRI ANANTH KUMAR: My simple question is
that whather the hon. Home Minister is going to have a
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meeting with the hon. Chief Minister of Kamataka in this
regard.

SHRISHIVRAJ V. PATIL: | have no problem, if he wants
to meet me....(/nterruptions)

MR. SPEAKER: Hon. Members, we have already
had a full-fledged discussion on the internal security the
other day. Please cooperate.

SHRI SURAVARAM SUDHAKAR REDDY: Sir, |
agree with the hon. Member, Prof. Ram Gopal Yadav's
comment that there are two angles of looking at the
naxalite problems. Though the hon. Home Minister says
that it should be looked from the socio-economic angle,
the budget allocations and other things are mainly for the
police.

MR. SPEAKER: Please put your Supplementary.

SHRI SURAVARAM SUDHAKAR REDDY: Sir, | would
submit that the poverty alleviation, fighting against the
caste discrimination, untouchability and problem of
unemployment are also linked with the solution of naxalism.
On this issue, if the Government is ready to take a political
solution from the social-economic angle, it would be
possible. | would like to know whether the Home Minister
is taking into consideration that angle atso.

MR. SPEAKER: He has already answered it.

SHRISHIVRAJ V. PATIL: Yes, | have already answered

MR. SPEAKER: Now, it is going to be the last
Supplementary on this Question. It would be from the
former Palice Officer, Shri Nikhil Kumar.

SHRI NIKH:L WUMAR: Thank you, Sir. | come from
a constituency, which is a stronghold of naxalism, which
has had a bloody history of violence in the past 40 years.
So, there is a need for promoting a security environment
there.

| had made two suggestions to the hon. Home
Minister. | am grateful to him and the Home Ministry for
tuttiling the one.

MR. SPEAKER: Please, put your question.

SHRI NIKHIL KUMAR: Sir, | am grateful to him and
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the Home Ministry for locating a battalion headquarters
with CRP there. | am really very grateful.

But the second suggestion, which needs to be
implemented is the setting up of a firing range aganist the
backdrop of the hill feature, which is being used as a
stronghold and a shelter for these naxalisms.

So, may | request the hon. Home Minister in this
regard? Is there any action taken to set it up?

SHRISHIVRAJ V. PATIL: Sir, | would not say anything,
which will amount to an assurance on the floor of the House.
Butif it is possible, | would help....(Interruptions)

MR. SPEAKER: Sorry, hon. Members. We have
already taken more than half an hour on this particular
Question. Moreover, we have already held a discussion
on the internal security of the country the other day. If any
hon. Member gives a notice for raising Half-an-Hour
discussion on this Question, | would see.

Now, we would go to the next Question.

Suicide by Students

*183. SHRI NAVEEN JINDAL: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether there has been an increasing trend in
the case of suicide by school students due to examination
related reasons in the recent past;

(b) if so, the details thereof;

(c) the measures taken or being considered to
prevent such suicides;

(d) whether there is any proposal to change the
pattern of examinations and curriculum;

(e) if so, the details thereof;

(f) whether the Government has initiated a National
Adolescent Programme; and

(9) it so, the objectives thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI): (a) to (g) A statement is laid on the Table of the
House.
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Statement

(a) and (b) Information on trend of cases of suicide
by school students due to examination-related reasons is
not maintained by the Government.

(c) to (e) To reduce examination-related stress among
students, Central Board of Secondary Education (CBSE)
has taken the following measi'res including changes in
pattern of examination and curriculum:

(i) Launching of 'Helpline' before the cbmmence-
ment of examination and also before the
declaration of results.

(i) 15 minutes of additional time to students for
reading the question paper before they begin
to write the answers.

(i) Restructuring the question papers in such a
manner that in question paper of 3 hours,
student can finish it comfortably within 2 hours
and 30 minutes.

(iv) Simplification of question papers in some of the
important subjects to provide more internal
choices of questions and also to reduce the
number of questions to make the students
comfortable in respect of time and speed.

(v) Proper weightage to internal school assessment
based on project work and assignments in
important subjects like Mathematics, Social
Science and Science and Technology.

(vi) Publication of sample question papers and
marking schemes to familiarize teachers and
students with the nature of questions and
question papers.

(vii) Providing facility of compartment examination
in two subjects in class X and one subject in
class XIi.

(viii) Providing three chances of compartment
examination for classes X and XIl.

(f) and (g) Yes, Sir. The Ministry of HRD is
implementing "Adolescence Education Programme” with
the following objectives:
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(i) To organise life skills based co-curricular
activities in the secondary and higher secondary
schools.

(i) To integrate adolescence education elements
in school curriculum, teachers' education
courses and adult education schemes.

SHRI NAVEEN JINDAL.: Sir, day in and day out, we
read in the newspapers about young students committing
suicides. All these suicides take place on the eve of the
examination or after the examination results come out.
So, they take place due to fear psychosis, fear of failing in
the examination or fear of not coming up to the expectation
of their parents.

In the reply, the Government has submitted that
‘Information on trend of cases of suicide by school students
due to examination-related reasons is not maintained by
the Government.'

Sir, | would like to ask the hon. Minister whether the
Government would kindly maintain such records so that it
could study from that aspect. Secondly, is the Government
also considering consulting the Institutes dealing in student
psychologies to improve such situations?

[Translation]

SHRI M.AA. FATMI: Sir, there are as many as 41
boards all over the country wherein 1.2 crore students of
10th and 12th class appear for examination. About 11
lakh students appear in examination counducted by CBSE,
the board of our Ministry. As per information available
with me some cases of suicide came into notice. About
eight such cases came into light this year. Last year there
were four cases only. CBSE has taken many a measure
to put a check over such cases. The state boards are also
taking similar steps. Arrangements have been made so
that exams remain stress less. Arrangements of counseling
have also been made and a help line has also been started
by CBSE. Students commit suicide before exams, during
exams and even after declaration of the results of exams.
Arrangements have been made to check this trend. Apart
from this many relaxatighs have been given in exams. For
example the examination time has been extended by 15
minutes so that the student may read their question paper
before time prescribed for examinations. The question
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papers have been prepared in such a manner so that the
student can attempt it within two and half hours, while the
time for it is 3 hours. In this way many a similar measure
have been taken by the CBSE in order to reduce the
stress of students.

[English]

SHRI NAVEEN JINDAL: As young perents, we all
notice that school bags are becoming more and more
heavy; and they are not only causing stress but also cause
deformation to the spine at a very yong age. Also, recently
one of the Directors of NCERT has stated in a report
published in The Asian Age that recommendations on the
new examination pattern and evaluation system, are baing
submitted. | would like to ask, through you, the hon.
Minister whether the Government is looking at, in a
comprehensive way, for improving the quality of education
and improving the assessment system in our education
system so that the students are not put through so much
of stress.

[Translation]

SHRIM.A.A. FATMI: Sir, NCERT has published good
books under new curricula frame work, 2005 and the
students can have good education through these books
easily. Apart from this, more emphasis is being given to
teachers' training. We are trying our level best to impart
quality education to students. We are simultaneously trying
to reduce the load of the students' books. This fact is also
being taken into consideration.

[English]

SHRIMATI APHANA NAYAK: Sir, may | know from
the hon. Minister of Himan Resource Development whether
the pattern of examination and curriculum of our students
are far heavier than other developed countries? And if so,
what are the steps taken to change the pattern and reduce
the stress on the students?

[Translation]

SHRI M.A A. FATMI: Mahy a step is being taken in
this regard. For example in the internal assessment marks
for Mathematics and Social Science are being increased
by 20% per subject. Similarly, there were 25% marks for
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internal assessment in science, which is being increased
to 40%. In addition, the pattern of question paper is being
done in such a way that the students may answer all the
questions within minimum time. CBSE is considering all
these factors in a comprehensive manner in order to
reduce stress of students.

[English]

SHRIMATI MINATI SEN: Sir, | was into the teaching
profession for long years. My experience says that
guardians always drive their wards in the rat race. We
never tell them that education is meant for knowledge.
We want them to secure first class and to come first in
every stage of life. | know there are some cases where
the children are sent to Laughing Club to learn how to
laugh. In reality, we drive our children not to have
knowledge but to rush for better services.

Sir, through you, | want to know this from the hon.
Ministar. Will the Government agree to take the students
into confidence and conduct a nation-wide survey to learn
the opinion of students for determining future syllabus?

[Translation]

SHRI M.A.A. FATMI: Mr. Speaker Sir, it is a fact that
all the suicide cases took place in cosmopolitan cities
and this is the result of increased pressure on middie
class students. They have the pressure that they have to
get a good job or they have to seek admission in reputed
institutions. Only this pressures is the reason of their
suicide. We are caring that all the students may get
counseling and they may be well versed with teaching
process. Syllabus should be easy and the quality books
made available to students so that the stress of students
is reduced.

SHRI VIRENDRA KUMAR: Mr. Speaker, Sir there
are two types of arrangements in the field of education—
one through Government schools and the other through
private schools. In the Government schools the teacher
imparts education as their duty. They reach at 12 O'clock
instead of 11 and leaves at 4 O'clock and on the another
hand the teachers in private schools arg pressurised for
teaching and cruel behaviour of teachers compel students
to commit suicide. Students are humiliated in many places.
Will action be taken against such teachers?
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SHRIM.A.A. FATMI: Whenever any such case comes
to notice; we take action thereon. The suicide cases in
junior classes are very few although there is no such
record. Suicide cases generally take place at the time of
declaration of results of 10th and 12th class.

SHRI ILYAS AZMi: Mr. Speaker, Sir, as far the matter
of suicide by students is concerned there are many a
student who thinks himself/herself good at studies and
have attempted all paper well but failed because of the
mistake of examiner. Will you try to develop such a
machinery in which the student not satisfied with the marks
obtained, may get his papers/answer sheets rechecked
easily because generally it is not easy to do so.

SHRIM.A.A. FATMI: We have arrangements for it. If
a student got less than expected marks he/she can apply
for rechecking his/her copies and get the copies checked.

[English]

SHRIMATI M.S.K. BHAVANI RAJENTHIRAN: Thank
you hon. Speaker, Sir. The suicides by student are
prevailing in all the States. This is a very pathetic condition.
in the CBSE we have got the compartmental pass system
through which the failed students can appear again and
get their pass within a month. But in the State
Governments, in higher secondary education it is not so.
Will the Union Government direct or suggest to the State
Governments to have the compartmental pass system in
higher secondary level which will help the failed students?
Also, is there any plan with the Ministry of Human
Resource Development to conduct programmes of
awareness about the diploma courses in various branches
of education? That will also help the failed students and
it will give moral support to them and by that we can avoid
the suicides by the students. Thank you.

MR. SPEAKER: The trouble is everybody cannot
stand passed.

[Translation]

SHRI M.A A. FATMI: Mr. Speaker, Sir, in this regard,
discussions could be held with State Governments. It is
their responsibility which they should carry out. As far as
the diploma courses are concerned, we are introducing
vocational training programmes in many schools which is
benefiting a lot of students.
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[English]

MR. SPEAKER: Shri Subodh Mohite, please put a
brief and pointed question.

[Translation]

SHRI SUBODH MOHITE: Mr. Speaker, Sir, this
question is small prima facie but [English)] It is a big
question related with education system.

MR. SPEAKER: You also put a brief question.

[Translation]

SHRI SUBODH MOHITE: The Government contend
that there is no record in this regard. [English] It is directly
related with the development of the youth, directly related
with the security of life of the youth. It is a very big question.
[Translation] One member said that students commit
suicide for two reasons—One is that they feel disappointed
with no avenues ahead, having no scope of livelihood in
future, but | would like to tell you its solution too. [English]
There should be proper education system and job
opportunity—otherwise, here too; the situations will be
same as in Japan. [Translation] My question is whether
the Government wish to conduct a research on it and if
so0, what is the proposal of the Government in this regard
during the Eleventh Five Year Plan? If they wish to conduct
a research, [English] what is their proposal in the Eleventh
Five Year Plan? Otherwise, there will be no solution.

[Translation]

SHRIM.A.A. FATMI: Sir, to the best of my knowledge
students commit suicide due to the examination fear and
under the apprehension of how will they face in the
examination. Some of the students commit suicide after
taking the examinations and anticipating that their results
will not be good. As far as the conditions of jobs are
concerned students do not think about the jobs during
the high school levels, students focus more on immediate
results.

Availablility of Cotton Yarn

*184. SHRI HARIKEWAL PRASAD: Will the Minister
of TEXTILES be pleased to state:
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(a) the details of cotton yarn exported during each
of the last three years;

(b) whether a large number of handloom and
powerloom units are being closed down due to non-
availability of cotton yarn at reasonable prices;

(c) if so, the reasons therefor and the action taken in
this regard;

(d) whether the Government proposes to import
cotton yarn to meet the domestic requirement; and

(e) if so, the details thereof?

THE MINISTER OF TEXTILES (SHRI
SHANKERSINH VAGHELA): (a) The details of cotton yarn
exported during the last 3 years is given below:

Year Quantity Value

2003-04 466120.81 1308.74
metric ton Million US$

2004-05 448425.08 1258.30
metric ton Million US$

2005-06 552155.92 1485.75
metric ton Million US$

(b) No, Sir.

(c) Does not arise.
(d) No, Sir.

(e) Does not arise.
[English]

MR. SPEAKER: It shows that he has read both, the
questions and the answers.

[Translation]

SHRI HARIKEWAL PRASAD: Sir, the reply of the
question which has been given by the Minister says that
the production has also gone up and there is no dearth of
cotton yarn in the country. But the weavers are not getting
cotton yarn. Handloom units have also increased, as stated
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in the reply of the Government, but now-a-days the
handioom industry is being closed due to which thousands
of traditional textile industries are on the verge of closure.
For this very reason the weavers are forced to commit
suicide. The Government are claiming the increase of
production on the basis of production by the private
companies. Export of Cotton yarn is undertaken by none
other than the Government, while the production has
decreased. it shows that the Government have no intention
of providing cotton yarn to the weavers at a cheaper rate.

MR. SPEAKER: You ask the question.

SHRI HARIKEWAL PRASAD: The poor weavers get
cotton yarn at a higher rate due to which the garments
manufactured by them are costly. Through you, | would
like to ask the hon'ble Minister as to at what rate cotton
yearn is being purchased by the weavers today in the
country and whether they could get their production costs
or not by way of manufacturing from that yarn?

SHRI SHANKERSINH VAGHELA: Sir, hon'ble
Member is asking about the handioom. Power loom units
are increasing in the country. Production of power loom is
also increasing. At the same time, handloom weavers are
in distress due to competition. The hon. Prime Minister
had himself called a meeting for the handloom weavers.
We have sent a proposal to waive off a loan of around Rs.
650 crore that is on the handloom weavers. We have made
a request to provide loans to the weavers on the same
rate of 7 per cent as is available to the farmers. Over
these two years, the production of handloom has gone up
to 4 per cent and 8 per cent during the year 2004-05 and
2005-06 respectively. Earlier, the production of handloom
was going in minus and now during the last two years it
has gone up to 4 per cent and 8 per cent respectively. It
has not gone down.

[English]
MR. SPEAKER: There is too much whispering!

[Translation]

SHRI HARIKEWAL PRASAD: Mr. Speaker, Sir
hon'ble Minister is saying that production has gone up.
Hon. Minister has said that the weavers are not committing
suicide, but in many places, from Varanasi to Azamgarh
the weavers are committing suicide. Perhaps, the hon'ble
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Minister does not have any report on it. | would like to
know whether in these circumstances the hon'ble Minister
will do anything in the interest of the weavers on the lines
of the popular Chief Minister of Uttar Pradesh, Shri
Mulayam Singh Yadav; who launched schemes for the
handioom weavers, granted relief in power to them and
arranged for the sale of their manufactured goods.

SHRI SHANKERSINH VAGHELA: Sir, many States
like Tamil Nadu have reduced two per cent tax which has
benefitted the weavers. It is all right that weavers might
have got benefit from the action, whatsoever taken by the
Chief Minister of Uttar Pradesh, but the thing that he has
said about the suicide is general. They are forced to commit
suicide due to the burden of loan. For this, we have already
moved a proposal that their loans be waived off. They
have loans of about Rs. 650 crore. If the proposal to waive
off the loan is passed in course of time, the weavers will
have benefits of it also. At the same time, they will also be
benefited by the loan at an interest rate of 7 per cent.

[English]

MR. SPEAKER: Please cooperate with the Chair.
This is only the third Question being taken up today.

...(Interruptions)

[Translation]

SHRI SYED SHAHNAWAZ HUSSAIN: Sir, in reply
to part ‘e’ of the question the Minister said 'does not arise'.
It is totally wrong. Now-a-days, after the farmers, it is the
weavers who are in the worst conditions. The hon. Minister
has himself admitted that yarn export is increasing, but
yarn on subsidized rate is not available to poor weavers
which they get earlier. That is why a large number of
weavers are in distress. Through you, | would like to ask
the hon. Minister whether the Government have any
scheme to meet the requirement of yarn at cheaper rate
for the weavers.

Saecondly, the weavers are under the heavy burden
of loan due to which they are committing suicide on a
large scale. | would like to ask whether the Government
are stepping up to make the weaver credit card available
which was planned by the NDA Government for the
weavers and whether the Government have any scheme
to meet the requirement of yarmn for them?
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SHRI SHANKERSINH VAGHELA: Sir, we have
developed 273 yarn depots. The hon. Prime Minister has
himself called a meeting to deal with the problems of the
handloom industry and suicide by the weavers like the
farmers of Vidarbha was discussed upon. A proposal to
waive off the loan of Rs. 650 crore on the weavers is also

‘there. In accordance with the depot which we have

developed, we have provided facilities to the weavers all
over Bihar or Uttar Pradesh or wherever they are.

[English]

SHRI J.M. AARON RASHID: Sir, the handioom
weavers in Tamil Nadu are suffering a lot because of non-
availability of cotton yarn. In Theni district of Andipatti
area, the people are mainly handloom weavers, but there
is no cotton yean. Three years back also the people of
that area started 'kangi thott/ for giving noon meais to the
weavers as they were suffeting a lot.

Is the Government thinking about any plan to
open cotton yarn selling centres at subsidized rates in
Andipatti area to facilitate both cotton weavers as well as
the mills?

[Transiation]

SHRI SHANKERSINH VAGHELA: Sir, it is not true
that there is shortage of cotton yarn in the country. This is
totally wrong. Cotton yarn is always surplus even after its
full use every year. Under the 'Bill Gates Scheme' we
provide subsidy for transfer, we develop new depots and
reduce sales taxes for the handloom weavers, as Tamil
Nadu Government have done by reducing these taxes up
to 2 per cent. It the production of the handloom weavers
does not increase substantially for lack of proper
impiementation of the facilities like medical insurance
schemes, credit card schemes etc. which are being
provided by the Government it does not increase. On
record, production has increased up to 4 per cent in the
first year and 8 per cent in the second year.

[English]

MR. SPEAKER: Please maintain silence in the
House.

...(Interruptions)

[
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MR. SPEAKER: No, | am very sorry. Please give up
this attitude.

...{Interruptions)

SHRI ABDULLAKUTTY: Sir, the export of hank yarn
from India has increased in the textile sector during the
last three years. This is causing great hardship to the
small and medium textile producers as they are not getting
enough raw materials. Will the Government consider giving
incentives only to the exporters of finished products, and
stop providing incentives to exporters of raw meterials
like hank yam in the textile sector in view of this situation?

[Translation]

SHRI SHANKERSINH VAGHELA: Sir, this is not so.
We think about handioom sector in totality. We have
implemented several schemes for them so that they do
not face trouble. It is wrong to say that they do not have
raw meterial. It is abundantly available and it remains within
our access. Every year there is increase in raw material
and cotton yamn is saved out.

SHRI SANSUMA KHUNGGUR BWISWMUTHIARY:
Mr. Speaker, Sir, all the giris and women in North Eastern
region and particularly in my Bodoland area are experts
in weaving clothes but they are not getting cheaper and
good quality yarn that should have been made available
to them. What the Hon'ble Minister has said is incorrect.
| know about it because the mode of supply and
mechanism that was required for North Eastern tribal girls
has not been put in place so far. | want a categorical reply
from Hon'ble Minister as to what policy does he propose
in this regard?

MR. SPEAKER: There is every thing clear in the
House.

SHRI SHANKERSINH VAGHELA: Mr. Speaker, Sir,
one thing should be understood that Union Government
implements some schemes in the Handloom Sector, and
State Governments should also think about it. We have
revived cooperative societies, apex cooperative bodies in
the last two years by giving them crores of rupees. If the
cooperatives would have functioned properly, purchasing
and marketing would also have been streamlined.
Cooperative societies would have to function properly if
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handloom sector is to be saved. Union Gevernment have
given financial assistance as far as possible. We have
given them Rs. 5 crore, 7 crore and 12 crore in a year. If
they streamline their functioning then they will have no
problem. Our sisters can be helped by giving them raw
material and by procuring their finished goods. We have
also introduced a rebate scheme worth Rs. 100 crore for
them. The concessions to be provided to them in the
festival season is also to the tune of Rs. 100 crore and
that is in the form of subsidy. We have given them very
good marketing schemes and Mahatma Gandhi Marketing
Centres have been set up in the districts. Under that
scheme we ourselves market finished goods produced by
handioom weavers all the days of the year at some_place
or the other. There is no proposal which we received and
did not implement that.

[English]

MR. SPEAKER: Question No. 185, Shri Pankaj
Chowdhary—Not present.

Question No. 186, Shri Tukaram Ganpatrao Renge
Patil—Not present.

Shri Abdul Rashid Shaheen.

[Translation]
Export Oriented Units

*186. SHRI ABDUL RASHID SHAHEEN:
SHRITUKARAM GANPAT RAO RENGE PATIL:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) the criteria/norms laid down by the Government
for setting up of Export Oriented Units (EOUs);

(b) whether any mechanism is available with the
Government to check violation of norms laid down for
setting up of EOUs;

(c) whether the instances of EOUs violating the
norms laid down for such units have come to the notice of
the Government; and

(d) if s0, the details thereof alongwith the action taken
against them during each of the last three years?

~
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THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (d) A
Statement is laid on the Table of the House.

Statement

(a) Proposals for setting up units under EOU scheme
under automatic route are considered by the Unit Approval
Committee taking into account the following criteria:

(i) Residence proof in respect of individual/
partnership firms of all Directors/Partners.
(Passport/ration card/driving licence/voter identity
card or any other proof to the satisfaction of
Development Commissioner);

(i) Income Tax return of all the promoters for the
last three years;

(ili) Experience of the promoters;
(iv) Marketing tie-ups;
(v) Inspection of the project site by an Officer;

(vi) A report from other DCs as to whether any case
under EOU/SEZ Scheme in regard to diversion
of goods efc. is pending.

Wherever necessary, these are verified through
personal interview with the promoters of the project. In
the event of the promoters being a well-established entity,
the procedure of personal interview can be dispensed
with.

Further, as per the provisions of Para 6.6(d) of the
Foreign Trade Policy only projects having a minimum
investment of Rs. 1 crore in plant and machinery can be
set up under Export Oriented Unit (EOU) scheme. This
condition does not apply to proposals for Handicrafts,
Agriculture, Floriculture, Aquaculture, Animal Husbandry,
Infromation Technology, Services, Brass Hardware and
Handmade jewellery sectors. The Board of Approval (BOA)
can also allow establishment of EOUs with a lower
investment criteria on a case to case basis.

(b) Fulfillment of these criteria is a pre-condition for
approval of the EOU. Fulfillment of the investment norms
is checked during the joint monitoring of the performance
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of EOUs by the Development Commissioner and the
Jurisdictional Commissioner of Central Excise and
Customs on bi-annual basis based on the Annual
Performance Reports filed by the EOUs which provide
the details of investments in plant and machinery.

(c) and (d) As per available information, no incidents
of violation of the minimum investment norms laid down
for setting up of units have come to notice.

SHRI ABDUL RASHID SHAHEEN: Sir, there is a
scheme of the Central Government for development of
infrastructure for exports in the States. | would like to know
from the hon. Minister very precisely as to what support
has been extended to the special category States under
this scheme, especially in the North-East and Jammu and
Kashmir. In our information, this sector is not at all
developing in these areas and it is starved for the support
of the Government. | would like to know from the hon.
Minister as to what has been done in this regard and what
are the plans for development of export potential in such
States.

SHRI JAIRAM RAMESH: Sir, it is true that the
Ministry of Commerce runs a scheme for infrastructure
development in these States. This year the allocation for
this scheme is Rs. 550 crore. It is also true that the
advanced States namely, Gujarat, Maharashtra, Tamil
Nadu, Karnataka and Andhra Pradesh take the bulk of
the funds for infrastructure development. This is primarily
because proposals come from the State Governments
and the Centrai Government then supports these
proposals. | have personally visited all the North-Eastern
States. | have been in touch with the Jammu and Kashmir
Government. It is our priority that the special category
States should get assistance for infrastructure. It is our
intention that the allocating for the weaker States, for the
poorer and backward States will actually increase and
the money will go to these States and not be monopolized
by the five States.

SHRI ABDUL RASHID SHAHEEN: Sir, the hon.
Minister has given an assurance that he is very much
concermned about Jammu and Kashmir and the North-East.
But | was looking forward to listen from him what are thé
specific plans for this year, and, how can we bridge the
gap which is already existing and Jammu and Kashmir is
suffering.
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SHRI JAIRAM RAMESH: On Jammu and Kashmir,
I -‘have written to the Chief Minister asking for specific
proposals. One proposal is to set up an Export
Development Centre. Another proposal is to create the
infrastructure for handicrafts export. | am awaiting these
proposals from the State Government. As soon as the
proposals come, | am sure the Central Government would
support them.

MR. SPEAKER: Thank you for your cooperation.

WRITTEN ANSWERS TO QUESTIONS
[Translation]
Protection of Religious Places

*185. SHRI PANKAJ CHOWDHARY: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether religious places in the country are
adequately protected to avert any mishappenings;

(b) if so, the details thereof;

(c) whether the Government proposes to avalil the
services of private security agencies to enhance the
security of religious places; and

(d) if so, the details thereof including the eligibility
conditions laid down for obtaining the services of private
security agencies?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) to
(d) The protection inside religious places/sites is generally
provided by the trust/management authorities concerned.
Some of the trusts/management authorities have availed
the services of the private security agencies in this respect.
At times, the trust/management authority may request the
State Government to provide security inside the religious
places/sites, which may be provided on the basis of local
threat perception.

'‘Public Order' and 'Police’ being State subjects,
providing area security to religious sites/places and

enhanced security inside the complex wherever needed

is primarily the responsibility of the concerned State
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Government/Union Territory Administration. However,
Ministry of Home Affairs with a view towards facilitating
adequate protection to those religious places, in respect
of which specific threat inputs may be available, also issues
advisory for strengthening the security to the concerned
State or Union Territory Administration. Assistance is also
provided by the Union Government for strengthening the
security arrangements through deployment of Central
Police Forces and extending financial aid as and when
requested by the States/Union Territories, to the extent
possible.

[English]
KVIC Projects

*187. SHR! JOACHIM BAXLA: Will the Minister of
AGRO AND RURAL INDUSTRIES be pleased to state:

(a) the details of the schemes being undertaken by
Khadi and Village Industries commission (KVIC) with a
view to improving the quality of khadi products and also
to diversifying into new products;

(b) whether financial assistance/grant is being
provided by KVIC to undertake various projects/studies in
this regard;

(c) if so, the details thereof for each of the last three
years with respect to the various projects/studies; and

(d) the extent to which these projects/studies have
been supplementing KVIC in achieving its objectives?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES

-(SHRI MAHABIR PRASAD): (a) and (b) Yes, Sir. With a

view to improving quality, developing better designs and
improving the packaging of khadi and village industry (KVI)
products, the Government has been implementing, through
the Khadi and Village Industries Commission (KVIC), the
Product Development, Design Intervention and Packaging
(PRODIP) Scheme since 2003-04. Under this Scheme,
assistance is provided to the extent of (i) Rs. 2 lakh per
project per year or 75 per cent of the project cost,
whichever is lower, to eligible institutions and (ii) providing
Rs. 1 lakh per project per year or 75 per cent of the project
cost, whichever is lower, to eligible individual
entreprenseur's units.
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Other steps taken by the KVIC for improvement of
quality of khadi products include the following:

(i) tie-up with the National Institute of Design (NID),
Ahmedabad and National Institute of Fashion
Technology (NIFT), New Delhi for making
available information better designs;

(i) Indian Institute of Technology (IIT), Delhi for
technology inputs;

(iii) assistance to registered KVI institutions for
periodical testing of quality of khadi products
through 19 laboratories of the Textile Committee,
an autonomous body set up by the Government
(Ministry of Textiles);

(iv) implementation '‘Ready-to-use Mission Project in
Khadi' to convert khadi fabric into ready-made
garments for higher value addition; and

(v) ensuring availability of quality slivers for khadi
production through six Central Sliver Plants of
KVIC, etc.

(c) The details of projects relating to khadi products
under PRODIP and funds released by KVIC during 2003-
04, 2004-05 and 2005-06 are given in the table below:—
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Year Projects Funds Released
(Rs. lakh
2003-04 95 134.31
2004-05 51 157.00
2005-06 65 120.85

(d) There has been positive impact of the PRODIP
scheme on production and sales of the assisted institutions.

Revival of Sick NTC Milis

*188. DR. K. DHANARAJU:
SHRI S.K. KHARVENTHAN:

Will the Minister of TEXTILES be pleased to state:

(a) whether the NTC mills in the country are running
into losses or have been referred to BIFR;
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(b) if so, the reasons therefore alongwith the steps
taken to make them profitable;

(c) whether Government has revived the loss making
and closed mills of NTC;

(d) if so, whether the revived mills have started their
production; and

(e) if so, the details thereof?

£

THE MINISTER OF TEXTILES
SHANKERSINH VAGHELA): (a) Yes, Sir.

(SHRI

(b) During 1992-94, due to persistent losses, 8 NTC
Subsidiary Corporations (104 mills) were referred to Board
for Industriat and Financial Reconstruction (BIFR) under
section 15(1) of Sick Industrial companies Act. BIFR
sanctioned rehabilitation schemes for 8 subsidiaries [NTC
(APKKM) Ltd., NTC (Guijarat) Ltd., NTC (MN) Ltd., NTC
(MP) Ltd., NTC (WBAB and O) Ltd., NTC (UP) Ltd., NTC
(SM) Ltd., and NTC (DPR) Ltd.] during February-July, 2002.
The salient features of the sanctioned schemes (SS) for
these 8 subsidiaries were as under:—

(i) Revival of 44 viable milis at a cost of Rs. 661.81
crores.

(i) Closure of 60 unviable mills by offering Modified
Voluntary Retirement Scheme (MVRS) to the
employees by realising funds from sale of assets.

(iii) One time settlement with securred creditors.

(iv) Payment of statutory dues of PF and ESI,
electricity dues and municipal taxes.

(v) Conversion of outstanding loans of Rs. 2689.79
crores into equity and write off of the entire
interest on loan given by GOI to these 8
subsidiaries up to 31-3-2001 and not to charge
any interest on further loan.

(vi) CBDT to consider exempting these subsidiaries
from the wealth tax and the entire sale proceeds
from the incidence of Capital Gains Tax. ,

Based on the rehabilitation schemes sanctioned for
above-mentioned 8 subsidiaries, the Government of india
sanctioned a rehabilitation package for the 8th subsidiary,
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i.e. NTC (TN and P), ailso in December, 2001 as this
subsidiary was not under BIFR then. According to this
package, 9 viable mills of this subsidiary were to be revived
at a cost of Rs. 74.37 crores and 6 unviable mills were to
be closed by offering MVRS to the employees by realising
funds from sale of assets. Subsequently, NTC (TN and P)
Ltd. made a referencs to the BIFR also on the basis of its
audited balance sheet of 2002-03 and was declared sick
by BIFR on 5-12-2005.

Taking into consideration the rehabilitation schemes
of BIFR in respect of 8 subsidiaries and the scheme in
respect of NTC (TN and P) approved separately by GOI,
53 mills were to be modernized and 66 mills were to be
closed. The consolidated cost of two Rehabilitation
Schemes for all 9 subsidiaries was Rs. 3837.49 crores.
Subsequently, 2 mills (one each from 53 viable mills and
66 unviable mills) at Pondicherry were transferred to the
Government of Pondicherry w.e.f. 1-4-2005 reducing the
number of mills to be revived to 52 and the number of
mills to be closed to 65.

(c) to (8) NTC has mobilized Rs. 2028 crores from
the market by private placement of bonds, offered Modified
Voluntary Retirement Scheme (MVRS) to 53,656
employees as on 1-11-2006 and paid Rs. 1860.80 crores
by way of compensation to them, closed down 65 mills,
handed over two mills to the Government of Pondicherry
and sold assets worth Rs. 3112.90 crores. The NTC has
earmarked Rs. 530 crores for modernization of 22 mills
and the process has already started. So far orders for
purchase of machineries worth Rs. 86 crores in respect of
13 mills have been placed. From the funds so generated,
NTC has utilised Rs. 3028.07 crores towards payment of
MVRS, interest settlement with Banks and Financial
Institutions.

Free Trade Agresment

*189. SHRI ASADUDDIN OWAISI: Will the Minister
of COMMERCE AND INDUSTRY be pleased to state:

(a) whether there has been protest by plantation,
agriculture and auto sectors against the Free Trade
Agreements with Asian countries;

(b) it s0, the details thereof;
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(c) whether the Government has received
representations in this regard;

(d) if so, the details thereof; and

(e) the steps taken or being taken by Government
on the points raised by these industries, particularly
automobile sector to save the domestic industry?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) to (e) Government have received
representations from the Plantation, Agriculture and Auto
sectors against Free Trade Agreements (FTAs) with Asian
countries. The main concerns relate to lowering of tariffs,
which may result in cheap imports in these sectors which
could affect the domestic sector. Government have taken
note of these representations. Inclusion of the items is
done after due consultation with the relevant stake holders.
With reference to the India Sri Lanka Free Trade
Agreement, Government has restricted the import of
pepper to 2500 MTs per annum and desiccated coconut
to 500 MT per annum at a concessional duty of 30% from
Sri Lanka. The auto components industry also represented
against non-inclusion of certain auto components in the
sensitive list as well as about inverted duty structure. These
have been duly noted by the Government.

Boost to R and D in Plantation Sector

*190. SHRI P.C. THOMAS: Will the Minister of
COMMERCE AND INDUSTRY be pieased to state:

(a) the details of research and development activities
being undertaken for the promotion of plantation sector;

(b) whether the Government proposes to involve
private sector in research and development activities of
plantation sector;

(c) if so, the details thereof, and

(d) the details of other steps being taken for the
promotion of the ailing plantation sector?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) The research and development
activities being undertaken in the plantation sector, are
geared towards increasing production and productivity,
post harvest processing and quality improvement in a
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developmental framework. The R and D activities being
undertaken in the tea sector include all aspects of tea
cultivation and processing. The main research and
development thrust in the coffee sector is on developing
planting materials with high degree of tolerance to major
pests and diseases (white stem borer and leaf rust
respectively). In rubber, the thrust is to develop appropriate
technology for improving rubber crop production and
productivity. One of the important areas of research is the
development of rubber varieties which are capable of giving
higher yield. Research in spices is mainly centered around
basic and applied research and field adaptation trials for
evaluation and validation of technologies.

Some priority areas in R and D for all commodities
include the development of superior clones, improved
location specific planting material, control of pests and
diseases, studies on quality parameters and integrated
nutrient management etc.

(b) and (c) The private sector is already involved in
the research. It is closely associated with tea research in
India which is carried out essentially by tea research
institutions set up by the tea industry. The tea industry is
North India is serviced by the Tea Research Association
(TRA) from its Tocklai Experimental Station located at
Jorhat in Assam. Similarly, the South India tea industry is
serviced by the UPASI Tea Research Foundation with its
main research station located at Anamalais in Tamil Nadu.
Spices Board is having a programme for product
development and research to tap the medicinal, cosmetic,
therapeutical/nutraceutical values of spices which includes
validation of the above properties through modern science,
using clinical trails and patenting. The research activities
are undertaken by exporters/private research
organizations.

(d) A number of steps have been taken by the
Government to help the plantation sector. These include:—

1. Withdrawal of additional excise duty of Rs. 1 per
kg in the Union Budget for 2005-06.

2. Grant of subsidy for production of orthodox tea
with an estimated outiay of Rs. 65 crore.

3. Meeting the actual deficits of the two Research
and Development Institutions viz. Tea Research
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Association (TRA) at Tocklai (Assam) and United
Planters' Association for Southern India—Tea
Research Foundation (UPASI-TRF), Tamil Nadu
for a period of five years with effect from 2004-
05 subject to the maximum of 80% of the
expenditure on already agreed items of
expenditure, with an estimated outiay of Rs. 28
crore.

4. The Government is examining ways and means
of introducing a programme for massive
replantation and rejuvenation of old tea bushes
covering an area of 2,12,606 hectares as per
detailed mapping done with an estimated total
cost of Rs. 4761 crores over the next 15 years. in
the Union Budget for 2006-07, Government has
announced a levelized contribution every year to
the fund.

5. A one time 'Special Coffee Package' was
approved by the Government of India in May 2005
to provide relief to coffee growers.

[Translation]
Export of lron-Ore

*191. DR. DHIRENDRA AGARWAL:
SHRI M. SHIVANNA:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) the details of iron-ore exported by MMTC during
the last three years;

(b) whether MMTC is likely to get higher rate of iron-
ore in India than the rate being fetched on export,

(c) if so, the details thereof;

(d) whether the Government proposes to impose ban
on export of iron-ore; and

(e) if so, the details thereof and if not, the reasons
therefor? 'y

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) The details of export of iron Ore
by MMTC during the last three years are as follows:
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Year Quantity (Million Tonnes)
2003-04 10.51
2004-05 11.78
2005-06 (Prov.) 10.08

(b) MMTC is not engaged in sale of iron ore in the
domestic market.

(c) Does not arise.

(d) There is no such proposal under consideration
at present.

(e) The existing iron ore export policy regulates and
promotes judicious use of iron ore for domestic purpose
and export of surplus quantity. Production of iron ore is in
excess of current domestic demand. Besides, the surplus
iron ore fines produced during mining as well as sizing
and calibrating lumpy ore has to be evacuated, failing
which it would lead to curtailment of production resulting
in unemployment predominantly in tribal areas, increased
cost of production, reduction in economic activities and
export earnings besides causing environmental hazards.

[English]
Handloom Weavers

*192. SHRI ABU AYES MONDAL: Will the Minister
of TEXTILES be pleased to state:

(a) whether handioom weavers are the largest rural
workers in the unorganized sector in the country;

(b) it so, the detail thereof;

(c) whether the Government has chalked out any
plan for modernization and expansion of handloom sector;
and

(d) if so, the details thereof?

THE MINISTER OF TEXTILES (SHRI
SHANKERSINH VAGHELA): (a) As an economic activity,
the handloom sector which is basically unorganized in
nature, occupies second place to agriculture in providing
livelihood to the people in the country.
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(b) As per the joint Census of Handlooms and
Powerlooms 1995-96, 65.50 lakh persons are engaged in
the handloom weaving and allied activities in the country.
Out of these, 85.45% are in rural areas.

(c) and (d) The Government is implementing a number
of schemes to enhance production, productivity and
efficiency of the handloom sector and to enhance the
income and socio-economic status of the weavers by
upgrading their skills and providing infrastructural input
and marketing support. The main developmental schemes
are Deen Dayal Hathkargha Protsahan Yofana, Integrated
Handloom Training Project, Marketing Promotion
Programme, Mill Gate Price Scheme, Workshed-cum-
Housing Scheme, Weavers' Welfare Scheme and
Handloom Export Scheme. Further more, new schemes
of Integrated Handloom Cluster Development (IHCD),
Mahatama Gandhi Bunkar Bima Yojna and Health
Insurance Scheme have been launched in the year 2005-
06 while Handloom Mark and Technology Upgradation
Fund (TUF) Scheme have been launched in the year 2006-
07. One of the objectives of the TUF scheme is to establish
a production base with up-graded technology in pre-loonmv/
on-loom/post-loom operation and quality control under one
roof, thus strengthening the capacity to undertake bulk
production for domestic and export markets, with imporved
productivity and quality.

[Translation]
Shortage of Teachers in Primary Schools

*193. SHRI MAHESH KANODIA:
SHRI BHUPENDRASINH SOLANKI:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether there is an acute shortage of teachers
at primary schools in various parts of the country;

(b) if so, the detalls thereof;, and

(c) the steps taken/proposed to be taken by
Government in this regard?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (c) Against
an ideal Pupil Teacher Ratio (PTR) of 1:40, the PTR for
government primary schools in 2004-05 was 1:41 in the
country. The Government of India has sanctioned 10.12
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lakh teacher posts under the Sarva Shiksha Abhiyan upto
2006-07.

[English)]
Economic Co-operation Agreecﬁent

*194. SHRI UDAY SINGH:
SHRI ADHIR CHOWDHURY:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether India and Singapore have entered into
any comprehensive economic co-operation agreement;

(b) if so, the details thereof alongwith the details of
industries which have shown interest to set up their base
in Singapore; and

(c) to extent to which the trade co-operation between
both the countries is likely to be enhanced thereby?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) Yes, Sir.

(b) The CECA is structured as an integrated package
of several agreements concerning Trade in Goods, in
Services, investments and economic cooperation In fields
like Education, Science and Technology, Air Services and
Intellectual Property.

During the period from 1st April, 2004 to 31st March,
2006, financial services, manufacturing, non-financial
services and trading are the prominent sectors which have
seen outflow of Indian investments to Singapore.

(c) India-Singapore CECA is expected to
substantially boost the trade cooperation between the two
countries. An analysis of the bilateral trade figures upto
March, 2006 reveals that India's bilateral trade in the post-
CECA period (from August, 2005 to March, 2006) has
grown by 20.48% over the figures during the corresponding
period before CECA was signed. During this period, India's
Exports to Singapore have grown by 23.28% and imports
by 16.27%.

Growth in Handicraft Sector

*195. SHRI BRAJA KISHORE TRIPATHY:
SHRI BRAJESH PATHAK:

Will the Minister of TEXTILES be pleased to state:
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(a) the number of registered units exporting
handicrafts and concessions/facilities provided to them
by the Government, State-wise;

(b) the year-wise detalls of the value of handicrafts
exported by the country during each of the last three years
and current year;

(c) the details of India's handicraft share in the
international market;

(d) whether any decline has been registered in the
exports of handicrafts during the above period;

(e) if so, the reasons therefore; and

(f) the steps taken to promote the exports of
handicrafts and to enhance India's share in world market?

THE MINISTER OF TEXTILES (SHRI
SHANKERSINH VAGHELA): (a) The number of registered
units (State-wise) exporting handiorafts are 6917 as on
31-03-2006 (Statement enclosed). The concessions and
facilities provided by the Government include assistance
under Market Development Assistance Scheme for
participation in international fairs, exhibitions, study tours,
publicity, duty drawback on export of certain handicraft
products.

(b) The year-wise details of the value of handicrafts
exported by the country during the last three years and
current year is as under:—

Sl.No. Year Value Rs. in crore
1. 2003-04 13555.00
2. 2004-05 15984.00
3. 2005-06 16186.00
4. 2006-07 7768.40 (upto
April-Oct., 2006)

(c) As per study conducted by M/s. Frost and Suliivah ,
the share of exports of indian Handicrafts in world market
during 2003 was 1.76%.

(d) No Sir.
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(e) Does not arise.

(f) Steps taken for promoting export of handicrafts
and to enhance its share in the international market include
participation in exhibitions/fairs, organising Indian
Handicrafts and Gifts Fair twice a year, organising thematic
exhibitions, development of innovative value added
products through Product Development Programme,
organising programmes for packing and export procedure,
setting up of India Expo Centre and Mart, etc.

Statement

State-wise List of Handicraft Exporters
as on 31-03-2006

SI.  Name of State Number of
No. Exporters
1 2 3
1. Andhra Pradesh 53
2. Assam 9
3. Bihar 2
4. Chhattisgarh 1
5. Delhi 2791
6. Goa 2
7.  Gujarat 101
8. Haryana 153
9. Himachal Pradesh 9
10. Jammu and Kashmir 33
11. Jharkhand 1
12. Karnataka 155
13. Kerala 44
14. Madhya Pradesh 29
15. Maharashtra 381
16. Mizoram 1
17. Orissa 10
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1 2 3
18. Punjab 117
19. Rajasthan 984
20. Tamil Nadu 230
21. Uttar Pradesh 1556
22. Uttaranchal 35
23. West Bengal 220

Total 6917
Mid-Day Meals

*196. SHRI IQBAL AHMED SARADGI:
SHRI KAILASH NATH SINGH YADAV:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Union Government has issued any
guidelines on the nutritional value of the meals given under
the Mid-Day Meals scheme; and

(b) if so, the details thereof alongwith its expected
qualitative impact in the implementation of the scheme?

THE MINISTER OF HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) Yes, Sir.

(b) The revised Guidelines of Mid-Day Meal Scheme,
issued in September, 2006 prescribe that the nutritional
content of mid-day meal should be of minimum 450
calories and 12 grams of protein as against 300 calories
and 8-12 grams of protein stipulated earlier.

The enhanced norm is expected to improve the
nutritional status of children studying at the primary stage.
It is also expected that the programme will encourage
children, especially belonging to disadvantaged sactions,
to attend school more regularly and thus result in
qualitative upgradation.

Diversion of SSA Funds

*197. SHRI RAGHUNATH JHA:
SHRI KULDEEP BISHNOI:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:
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(a) whether cases of misuse/diversion of funds under
Sarva Shiksha Abhiyan (SSA) has come to the notice of
the Government during the last three years;

(b) if so, the details thereof; and

(c) the action taken in such cases alongwith the steps
taken by the Government to check misuse/diversion of
SSA funds?

THE MINISTER OF- HUMAN RESOURCE
DEVELOPMENT (SHRI ARJUN SINGH): (a) to (c) The
Government of India has laid down a system for financial
monitoring under the Sarva Shiksha Abhiyan Programme,
which includes inter alia, annual statutory audits,
independent concurrent financial reviews and quarterly
reviews of States/UTs with respect to financial
management.

As and when cases of violation of SSA guidelines
came to notice, corrective action is undertaken forthwith.

Trade with ASEAN Countries

*198. SHRI P. KARUNAKARAN: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) the details of the products declared sensitive for
Free Trade Agreement with ASEAN countries;

(b) whether any request have been received from
Coconut, Copra, Coconut Qil, Pepper, Cardamom,
Arecanut, Tea, Coftee etc producing States to include these
products in the sensitive (Negative) list and not to reduce
tariff levied on these commodities in Free Trade Agreement
with ASEAN countries; and

(c) if so, the details thereof and action taken or
proposed to be taken in this regard?

THE MINISTER OF COMMERCE AND INDUSTRY
(SHRI KAMAL NATH): (a) Negotiations for India-ASEAN
Free Trade Agreement (FTA) are currently in progress and
both sides are discussing various aspects of the proposed
Agreement, including the Negative Lists, Sensitive Lists
and the Modalities for tariff concessions offered by both
sides. The Negative Lists and the Sensitive Lists of both
sides are yet to be finalized under the ongoing India-
ASEAN FTA negotiations.

AGRAHAYANA 14, 1928 (SAKA)

to Questions 46

(b) Yes, Sir.

(c) These representations have been taken note of
by Government for the FTA negotiations.

[Translation]

Skill Upgradation Schemes for
ST Students

*199. SHRI HARISHCHANDRA CHAVAN: Will the
Minister of TRIBAL AFFAIRS be pleased to state:

(a) the details of the skill upgradation scheme being
run by the Union Government for the students belonging
to Scheduled Tribes;

(b) the details of the financial assistance provided
by the Union Government to the State Government for
running of these schemes;

(c) whether these schemes are being successfully
running with the financial assistance provided for their
implementation; and

(d) if not, the steps being taken or proposed to be
taken for effective implementation of these schemes in
the States and Union Territories?

THE MINISTER OF TRIBAL AFFAIRS (SHRI PR.
KYNDIAH): (a) This Ministry does not have a specific
scheme for skill upgradation for ST students. There is
however, a scheme entitied “Upgradation of Merit for ST
students” which aims at improving the standards of
learning of ST students by providing them with remedial
and special coaching in classes IX to XIl. There is aiso a
scheme of Vocational Training Centres in Tribal Areas to
develop the skill of the tribal youth in order to enable them
gain employment/self employment.

(b) to (d) Do not arise.

Disaster Management Programme

*200. SHRI HEMLAL MURMU: Will the Minister of .
HOME AFFAIRS be pleased to state:

(a) the detalils of funds allocated by the Union
Government to the State Governments and voluntary
organizations for disaster management in each State
during the last three years and in the current year;

e



47 Written Answers

(b) the details of the funds utilised out of the funds
released during the said period, State-wise;

(c) the details of the disaster management and
disaster training programme conducted by the Government
and voluntary organisations in each State during each of
the last three years, till date;

(d) whether the Government has reviewed the works
done by the NGOs on disaster management in various
States; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b) While
no financial assistance has been provided to voluntary
orgariizations, funds have been released to States for
capacity building, training, etc. in the field of disaster
management during the last three years and the current
financial year for the following activities:—

(iy Operation of a faculty/centre of disaster
management in the Administrative Training
Institutes or other training institutes identified
by the State Government.

(i) Capacity building of engineers and architects
for earthquake risk management through
training.

(i) Undertaking studies/project preparation
activities in connection with the proposed
National Cyclone Risk Mitigation Project in 13
cyclone prone States/UTs.

Details of the funds released to the States/UTs for
these activities are yven at Statements |, II, Hl and IV
respectively.

In addition, Government provides substantial
amount of assistance to the States for conducting
relief operations in the wake of natural calamities
under the Schemes of Calamity Relief Fund (CRF) and
National Calamity Contingency Fund (NCCF).

_(c) The details of the disaster management training
programmes conducted by the Administrative Training
institutes and other institutes, which are operating a faculty
of disaster management with assistance from the Central
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Government, during the last three years and the current
year (till date) are also given in Statement-I.

The National Programmes for Capacity Building of
Engineers and Architects in Earthquake Risk Management
envisage training of 10,000 engineers and 10,000
architects in seismic safe building design and construction.
Trainers from the designated State Resource Institutes
are being trained at the designated National Resource
Institutes (NRIs) and funds for this purpose were directly
released by the Government of India to the NRIs in July
2004 for the programme relating to engineers and in
Novemnber 2004 for the programme relating to architects.
Release of funds for training of engineers at the State
level commenced in March 2005 and for training of
architects in February 2006. As per information available,
while several State Governments have taken preparatory
action for training of architects, the details regarding the
number of engineers trained are as follows:

Sl.  Name of State/UT No. of engineers

No. trained
1. Andhra Pradesh 33
2. Dadra and Nagar Haveli 76
3. Himachal Pradesh 41
4. Jharkhand 106
5. Rajasthan 37
6. Tamil Nadu 173
7. Tripura 54

Information relating to disaster management and
disaster training programmes conducted by voluntarily
organizations is not maintained by the Government.

(d) and (e) The Government does not review work
done by NGOs. However, the Vice-Chairman and Members
of National Disaster Management Authority (NDMA) have,
during their visits to various States, held meetings with
the representatives of NGOs to apprise themselyes of the
disaster management related efforts of the NGOs. NDMA
has formed a Core Group of lead NGOs to focus on
systematic participation of NGOs in disaster management.
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Statement-l
Funds released and utilized under National Programme for Capacity Building of
Engineers in Earthquake Risk Management (NPCBEERM) B
St Name of the Amount Released Amount
No. States » Utilized
2063-04 2004-05 2005-06 2006-07 |
1 2 3 4 5 6 oy 4
1. Andhra Pradesh - - 10,80,900 — " 1,07,100
2. Andaman and Nicobar - - - - oo -
3. Arunachal Pradesh - - 2,80,500 —_ UC not
r?ceived
4. Assam —_ - 7,60,200 —_ ., —do—
5. Bihar - - 8,87,100 — —do—
6. Chandigarh - — —_ —_ o
7. Chhattisgarh - — 45,000 - -+ 2,70,000
8. Dadra and Nagar Haveli — — 45,000 - UC not
" v \rgceived
9. Daman and Diu — — 45,000 — U —do—
10. Delhi - - 14,08,500 - " —do—
11. Goa - - 7,60,200 - -G
12.  Gujarat - ——k 13,16,400 - —do—
13. Haryana - - . 8,87,100 - —do—
14. Himachal Pradesh — - 454,500 - —do—
15.  Jammu and Kashmir - - 5,21,400 - ; —do—
16. Jharkhand — — 4,99,500 — . —do—
17.  Kamataka - — 10,80,800 — —do—
18. Kerala - - 5,21,400 - ~—do—
19. Lakshadweep — - 45,000 - —do—
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1 2 3 4 5 6 7
20. Mathyy Pradesh - - 45,000 - UC not
received
2t Webmashtn - - *+ 15,85,800 - —do—
2: anipur - - 2,80,500 - —do—
23. Waghstws - - 2,80,500 - —do—
24. Uipowam - - - - -
25.  Negetung - — 2,80,500 — UC not
received
28. Oriess — - 7,60,200 - —do—
27. Rendichersy - -_— 2,80,500 —_— —do—
2. Pwmjad - l 8,87,100 —_ —do—
2. Rajmethan - - 8,87,100 —_ —do—
30. Siidon - - 2,80,500 _— —do—
31,  Tamil Nadu - - 21,186,800 - 11,62,844
0. Ppua. - - 5,16,000 - UC not
received
3% Uoancivel - - 8,87,100 — —do—
34 Utar-Patish - - - - —do—
35, Vet Sengel - - 10,80,900 - —do—
Statement-itl
Funiiy-relensed o Simtes/UTs and utilized under National Progeamme for Capacity
Buiiding of Aechitects in Earthquake Risk Maragement (NPCBAERM)
8. ‘Noms: of the. Amount Released Amount
No. Sutes. Utllized
2003-04 2004-05 2008-06 2006-07
1 2 3 4 5 6 7
1.  Andve Padash — - 4,90,352 3,68,700 UC not
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1 2 4 ) 6 7

2. Andaman and Nicobar — - 64,700 UC not

received

3. Arunachal Pradesh —_ — 63,300 —do—

4. Assam —_ —_ —

5. Bihar - 1,11,700 1,11,700 —do—

6. Chandigarh - 1,21,325 - —do—

7. Chhattisgarh — — 1,14,500 —dO—

8. Dadra and Nagar Haveli — —_ —_

9. Daman and Diu —_ - 62,600 —do—
10. Delhi — 7,28,136 - —do—
11. Goa - 2,48,600 —_ —do—
12. Gujarat —_ 7,64,886 2,55,600 —do—
13. Haryana - 1,22,340 1,78,400 —do—
14. Himachal Pradesh - 1,92,800 - —do—
15. Jammu and Kashmir - 1,91,000 - —do—
16. Jharkhand — 1,24,300 — —do—
17. Karnataka - 9,70,016 1,21,500 —do—
18. Kerala —_ 4,96,264 1,24,300 —do—
19. Lakshadweep — — —_

20. Madhya Pradesh - 1,25,560 1,25,700 —do—

%1 Maharashtra — 6,18,515 29,64,000 —do—
. / 22. Manipur — — _
I Meghalaya — - -
) 1.24..; Mizoram - — -

| '25. Nagaland — _ —_ o

26. Orissa - - 2,58,400 —do—

27. Pondicherry - 1,04,700 —_ —do—




59 Written Answers DECEMBER 05, 2006 to Questions 60
1 2 3 4 5 6 7
28. Punjab - - 1,19,575 1,72,800 UC not

received
29. Rajasthan — — 1,21,033 1,20,800 —do—
30. Sikkim — —_ —_ —
31. Tamil Nadu —_ —_ 9,72,424 —_ —do—
32. Tripura —_ — —_ —
33. Uttaranchal — — 1,14,500 —_ —do—
34. Uttar Pradesh — — 4,87,680 1,22,200 —do—
35. West Bengal — — 1,21,888 4,13,000 —do—
Statement-lV
Funds released for Project preparation activities related to the proposed
National Cyclone Risk Mitigation Project
(Rs. in lakh)
Sl. States Amount Amount Amount Amount Amount
No. Released Released Released Released Utilized
2003-04 2004-05 2005-06 2008-07
1 2 3 4 5 6 7
1. West Bengal Nil Nil 33.00 Nil Utilisation
certificate
not received
2. Orissa Nil Nl 10.00 Nil —do—
3. Andhra Pradesh Nil Nil 10.00 Nil —do—
4. Tamil nadu Nil Nil 10.00 Nil —do—
5. Gujarat Nil Nil 10.00 Nil —do—
6. Maharashtra Nil Nil 05.00 Nil —do—
7. Karnataka Nil Nil 05.00 Nil —do—
8. Kerala Nil - Nil 05.00 Nil —do—
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9. Goa Nil Nil 05.00 Nil —do—
10. Pondicherry Nit Nil 05.00 Nil —do—
11. Andaman and Nicobar Nil Nil 05.00 Nil
12. Daman and Diu Nil Nil 05.00 Nil —do—
13. Lakshadweep Nil Nil 05.00 Nit ~do—

Note—Detailed project preparation activities by the States/UTs concerned commenced in 2005-06 only.

Strengthening of Intelligence System

*201. DR. LAXMINARAYAN PANDEY:
SHRI SANTOSH GANGWAR:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Union Government has undertaken
any study of the problem being faced by the intelligence
agencies to tackle terrorism in the country;

(b) if so, whether the Government is contemplating
to formulate any scheme to strengthen the intelligence
system and to make them more responsibie;

(c) if so, the details thereof;

(d) whether the security experts have suggested to
form a federal police force to tackle terrorism in the country;
and

(e) if so, the reaction of the Union Government and
State Governments thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) to
(c) The Central and State intelligence agencies have been
working in tandem in pre-empting terrorist attacks. The
State Governments have, however, been asked to
strengthen the Special Branches of State Police forces to
enhance capabilities to enable greater collection and
sharing of local intelligence necessary to prevent terrorist
and anti national activities.

(d) and (e) The Government has not received any

suggestion from the security experts for formation of a
federal police force to tackle terrorism in the country.
However, on the requests of the State Governments,
Central Security Forces are deployed to assist the local
administration in launching counter action against terrorists
and for maintenance of public order.

[English]
M.C.A. Course

1838. SHRI EKNATH MAHADEO GAIKWAD: Will
the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) the stipulated period for completion of MCA
course in IGNOU;

(b) whether in special circumstances of cases of
students, competent authority is empowered to further
extend period for completion of course by allowing them
to re-appear in those unqualified papers;

(c) if so, the details thereof;
(d) if not, the reasons therefor,;

(e) whether there are students who have qualified
all papers except one or two papers uncleared by one
mark short in aggregate;

(f) if so, whetther the Government proposes to allow
such students to re-appear/awarding grace mark in related « ,

papers;
(@) if so, the details thereof, and
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(h) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) As per the information furnished
by IGNOU, the stipulated minimum period of its MCA
Course is three years. However, the maximum duration of
the MCA Course with pre-revised syllabus is seven years,
whereas, the revised MCA Course, which was launched
in January 2005, has a maximum duration of six years.

(b) to (d) In case of both the courses, the maximum
duration is further extendable by another two years on
payment of pro-rata fee fcr those courses, which were not
successfully completed during the prescribed duration.

(e) to (h) The rules of the University provides for
grace marks to the extent of 2% in term-end examination
to those students, who failed to score requisite 40% marks
in individual courses, subject to the condition that they
have overall scored 50% marks in aggregate, which is a
requirement to successfully complete the MCA Course.

[Translation]
Agreement in Higher Education Sector

1839. SHRI RAGHUVEER SINGH KOSHAL: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether India has bilateral relations with other
countries to fulfill the present needs of Higher Education;

(b) if so, the details thereof;

(c) the country-wise details of such bilateral agree-
ments signed during the last three years;

(d) whether the Government has signed bilateral
agreements for enhancing the quality and efficiency of
Indian Universities; and

(e) if so, the details thereof during the last three
years and thereafter?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) Yes, Sir. The Ministry of
Human Resource Development has signed Memorandum
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of Understanding (MoU)/Educational Exchange
Programme (EEP) with several countries which provide
for collaboration between India and those countries in the
Education sector including the Higher Education sector.
Such Agreements, meant for co-operation in the field of
education in accordance with the principles of equality
and mutual benefit, inter alia provide for:

(a) Exchange of scholars, teachers, researchers
and experts;

(b) Organization of training programmes for
teaching professionals;

(c) Facilitating mutual recognition of educational
qualifications;

(d) Exchange of academic scholarships for further
education;

(e) Exchange of documented materials,
publications, etc.

(f) Organization of seminars, lectures, symposia
etc.

(g) Promotion of languages of both countries.

{c) A list of countries with which the Ministry of
Human Resource Development has signed bilateral
agreements for cooperation in the field of education is
enclosed as statement.

(d) The bilateral agreements on cooperation in the
field of education between India and the respective
countries provide for encouraging the development of
contacts, cooperation and direct exchanges between the
educational institutions of the two Governments, based
on their respective academic and educational needs. The
aim is to facilitate specific arrangements between higher
education institutions in the two countries on the basis of
and within the provisions of such bilateral agreements.
The Government of india provides financial assistance to
Indian Universities to bring in such arrangements, but the
role of the Government is limited to that of a facilitator
recognizing the autonomy of its higher education
institutions.

{e) Does not arise.
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List of Countries with which the Ministry of Human

Resource Development has signed Educational

Exchange Programme (EEP)/Memorandum of
Understanding (MoU) for Cooperation in

the field of Education
Si. Name of the  Date of signing Date of expiry
No. Country EEP/MoU of initial
period
1 2 3 4
1. Mongolia  09-07-2002 (EEP)  08-07-2007
2. Armenia 03-10-2002 (EEP) 02-10-2007
3. Tanzania 27-04-2003 (EEP) 26-04-2008
4. Guyana 25-08-2003 (EEP) 24-08-2008
5. Isreal 09-09-2003 (EEP) 08-09-2008
6. Australia 23-10-2003 (EEP) 22-10-2008
7. Myanmar 02-11-2003 (MOU) Not
specified
8. Hungary 03-11-2003 (EEP) 02-11-2008
9. Syria 15-11-2003 (EEP) 14-11-2008
10. Uzbekistan  05-04-2005 (EEP) 04-04-2010
11. New Zealand 19-04-2005 (EEP) 18-04-2010
12. Thailand 03-06-2005 (MOU) 02-06-2010
13. Sri Lanka 10-06-2005 (EEP) 09-06-2010
14. Mexico 21-10-2005 (EEP) 20-10-2010
15. Brazl 01-02-2006 (EEP) 31-01-2011
16. Afghanistan  10-04-2006 (MOU) 09-04-2011
17. Croatia 19-04-2006 (EEP) 18-04-2011
18. Ecuador 18-07-2006 (EEP) 17-07-2011

to Questions 66

1 2 3 4
19. Rwanda 25-07-2006 (EEP) 24-07-2011
20. South Africa 02-10-2008 (MOU) 01-10-2011
21. Saudi Arabia 06-11-2006 (MOU) 05-11-2011
22. China 21-11-2006 (EEP) 20-11-2011
[English]
Deportation of Militants to india

1840. SHRI M.K. SUBBA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Government has asked Bangladesh
to deport some 113 militants, including top ULFA leaders;

(b) if so, the details thereof; and

(c) the reaction of Government of Bangladesh
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b) In
the last Border Coordination Conference held between
DG, BSF and DG, BDR at New Delhi between 26th
September to 1st October, 2005, GD, BSF had handed
over a list of wanted Indian insurgents including ULFA
leaders staying in Bangladesh. Indian side had reiterated
the need for action against insurgent groups operating
from Bangladesh territory in the Home Secretary Level
Talks held at Dhaka between August 24-27, 2006.

(c) Bangladesh side has reiterated their position of
not permitting any such activities on its soil.

[Translation]
Production of Salt

1841. SHRI RAMDAS ATHAWALE:
SHRI SURESH PRABHAKAR PRABHU:

Wili the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) the year-wise/State-wise production and
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consumption of salt in the country during the last three
years;

(b) the quantum of salt exported and foreign
exchange earned therefrom during the above said period;

(c) whether salt pan islands in Mumbai have been
permitted to be diverted for housing construction;

(d) if so, whether the clearance has been obtained
under CRZ regulations; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) The State-wise production and consumption
of salt during the last three years is mentioned in the
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enclosed Statement.

(b) The details of salt exported during the last three
years are as below:

Year Quantity Exported Value of Exports

(in MT) (Rs. in lakh)
2003 1222396 4817.4
2004 2204598 9935.68
2005 3804133 20576.93

(c) No Sir.

(d) and (e) Does not arise.

Statement

State-wise Production and Consumption of Salt during 2003-2005

(In '000 Tonnes)

Sl. States 2003 2004 2005
No.
Production Consumption Production  Consumption Production Consumption
1 2 3 4 5 6 7 8
1. Andhra Pradesh 306.4 738.3 291.4 732.2 453.0 837.1
2. Arunachal Pradesh 26 7.0 23
3. Assam 232.7 273.4 280.0
4. Bihar 4259 512.3 551.0
5. Chhattisgarh 136.6 144.2 152.6
6. Delhi 210.6 205.5 255.4
7. Goa 2.8 3.6 15 3.8 28 4.8
8. Gujarat 10585.9 5544 .4 10587.6 5957.6 15908.4 6249.4
9. Haryana 100.7 57.8 779
10. Himachal Pradesh 1.0 10.2 |

3.8 7.7 1.8 58
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11.  Jammu and Kashmir 26.6 19.8 229
12. Jharkhand 2443 268.8 2829
13. Karnataka 234 221.1 13.5 255.0 18.0 343.6
14. Kerala 450.3 405.6 §32.3
15. Madhya Pradesh 450.7 403.0 4781
16. Maharashtra 193.3 398.8 180.7 560.0 209.5 594.8
17.  Manipur 47 23 4.7
18. Mizoram 46 4.6 73
19. Meghalaya 7.0 4.7 a7
20. Nagaland 114 9.1 8.3
21. Orissa 37.9 182.5 19.6 185.1 56.3 205.7
22. Punjab 161.8 199.3 248.7
23. Rajasthan 1324.9 252.5 1622.7 188.3 1088.6 3429
24. Sikkim 26 6.9 49
25.  Tamil Nadu 2385.8 719.3 2026.7 886.5 2167.6 1184.2
26. Tripura 33.0 21.1 31.4
27. Uttar Pradesh 1012.4 930.5 996.1
28. Uttaranchal 1.9 24 29
29. Waest Bengal 16.9 7286 133 686.1 17.5 765.7
30. Andaman Nicobar 0.4 0.0 0.0
31. Chandigarh 37.6 19.9 18.2
32. Daman and Diu 4.1 0.0 0.4 0.1 04 0.0
33. Pondicherry 62.2 100.2 143.2 ,
34. Defence 7.9 8.9 44
Total 14882.4 12427.8 14761.2 13069.7 19923.9 14644.7
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[English]
Starting of BSF-BDR Ceremonial Retreat

1842. SHRI E.G. SUGAVANAM: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Government proposes to start BSF-
BDR ceremonial retreat in Agartala on the lines of the
one being held at Wagah;

(b) if so, the details thereof;

(¢) whether any discussions have been held with
Bangladesh on the issue;

(d) if so, the details thereof and the outcome of such
discussions; and

(e) the time by which such retreat is likely to be
started?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (e) During
the Director General level Border Co-ordination Conference
between BSF and BDR, held on 26th September to 1st
October, 2005, it was decided to commence the retreat
ceremony at the integrated Check Post (ICP) Agartala,
Tripura after finalizing the modalities.

Setting Up of National Translation Mission

1843. SHRIMATI JAYABEN B. THAKKAR:
SHRI K.C. PALLANI SHAMY:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government has any proposal to set
up National Translation Mission (NTM),

(b) if so, the details thereof;

(c) the details of amount likely to be spent on the
project to promote translations between various languages
to increase access to knowledge and strengthen people's
participation in education,;

(d) whether the Mission is likely to create more
employment opportunities;

(e) if so, the details thereof; and

DECEMBER 05, 2006

to Questions 72

(f) the time by which the NTM would be set up?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) The National Knowledge
Commission has recommended the establishment of a
National Translation Mission to the Planning Commission
and to this Ministry. The proposal has also been discussed
in the meeting of Working Group on Language
Development and Book Promotion constituted by the
Planning Commission.

(c) The National Knowledge Commission has
projected a budgetary requirement of Rs. 250 crores for
the National Translation Mission during the entire 11th
Plan period.

(d) to (f) The National Translation Mission, if and
when established, would create empioyment opportunities
for translators, interpreters etc.

(Translation]
Export Oriented Schemes

1844. SHRI KAILASH MEGHWAL: Will the Minister
of TEXTILES be pleased to state:

(a) the names of export oriented schemes launched
by the Government to boost textile export after abolishing
quota system;

(b) the position of India in the list of Most Favoured
Nations (MFNs) of textile importing Countries;

‘ (c) the target fixed by the Government for textiles
export for the current year and achievements made so far
in this regard; and

(d) the number of weavers, labourers and others
associated with this trade likely to be benefited after free
trade?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) In the year
2005, the Government have launched the "Scheme for
Integrated Textile Parks (SITP) to provide the textile
industry with world-class infrastructure facilities for setting
up their manufacturing units. Besides, the Government
has been taking continuous measures to promote textile
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exports. Some of the important initiatives taken in this
regard are as follows:—

(i) 100% Foreign Direct Investment is allowed in
the textile sector under the automatic route.

(i) The Government has de-reserved the
readymade garments, hosiery and knitwear from
the SSi sector.

(i) The Technology Upgradation Fund Scheme
(TUFS) has been made operational from
1-4-1999 to facilitate the modernisation and
upgradation of the sector.

(iv) Toimprove the productivity and quality of cotton,
Government has launched the Technology
Mission on Cotton (TMC). Incentives are
provided for better farm practices, quality seeds,
improvement in market infrastructure and
modernization of ginning and pressing sector.

(v) .The fiscal duty structure has been generally
rationalised to achieve growth and maximum
value addition within the country. Except for
mandatory excise duty on man-made filament
yarns and man-made staple fibres, the whole
value addition chain has been given an option
of excise exemption.

(vi) The import of specified textiles and garment
machinery items has been allowed at a
concessional rate of customs duty to encourage
investments and to make our textile products
competitive in the global market. The cost of
machinery has also been reduced through fiscal
policy measures.

(vii) Duty-free imports of 21 items of trimmings and
embellishment items are allowed to the garment
exporters, upto 3% of their actual export
performance during the previous year.

(viii) For the speedy modernisation of the textile
processing sector, Government has introduced,
w.e.f. 20-4-2005, a credit linked capital subsidy
scheme @ 10% under TUFS, in addition to the
existing 5% interest reimbursement.

(ix) The National Institute for Fashion Technology
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(NIFT), its seven branches, and the Apparel
Training and Design Centres (ATDCs) are
running various courses/programmes to meet
the skilled manpower requirements of the textile
industry, especially apparel, in the field of
design, merchandising and marketing.

(x) Facilities like eco-testing laboratories have been
created to enable exporters to get garments/
textiles pre-tested so that they conform to the
requirements of the importing countries.

(b) As per latest available WTO trade data, in the
year 2005, India's rank amongst the world's ieading
exporting countries was 7th in textiles and 5th in clothing.

(c) Government have fixed an export target of US$
19730 miillion for the year 2006-07. According to the
provisional DGCI and S data, the textile exports have
amounted to US$ 7628.13 million during the period April-
July, 2006.

(d) According to Industry Vision (a study by CRISIL
in year 2004 commissioned by Indian Cotton Mills
Federation), the Indian textiles and apparel has a potential
to reach a size of US$ 85 billion by 2010, and thereby,
create 12 million job opportunities, 5 million direct jobs in
textile industry, and 7 million jobs In textile allied sector.

Use of Information Technology

1845. SHRI BALESHWAR YADAV: Will the Minister
of TEXTILES be pleased to state:

(a) whether the Government proposes to use
Information Technology (IT) to associate millions traditional
weavers and artisans of the country to the global market;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (c) The
Handioom Sector is a highly dispersed and un-organized
sector in which about 15% of the weavers are covered in:
the Cooperative Fold. Therefore, effective intervention to
use Information Technology (IT) to associate millions of
traditional weavers of the country to the global market
becomes difficult. Still, National Centre for Textile Design

'
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(NCTD) in the Office of the Development Commissioner
for Handlooms has a website to disseminate information
about global trends in design/colour forecast etc., a part
of which can be accessed by willing weavers. In addition,
quite a few handloom Apex Societies and Corporation as
also Handloom Export Promotion Council (HEPC) have
their websites to disseminate information about the global
trends/market etc. which can also be accessed by weavers.

Setting Up of Marketing Establishments

1846. SHRIMATI BHAVANA PUNDALIKRAO
GAWALLI: Will the Minister of TEXTILES be pleased to
state:

(a) whether the Government has formulated any
policy to set up thirty seven marketing establishments on
the lines of Dilli Haat; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) Yes
Sir. To provide direct marketing facilities to the craftsperson,
financial assistance is being considered to state agencies/
agencies recommended by State Government to set up
Urban Haat at prime location in the country. For a project
of Urban Haat costing upto Rs. Two Crores, the Government
of India provide 70% Grant to the implementing agencies
and balance 30% is borne by State Government/
implementing agencies. Since inception of this scheme in
the year 1998-99, so far 40 Urban Haat have been approved
at various locations across the country, out of which
sanction for five Urban Haat have been withdrawn due to
non commencement of work in the stipulated time and
manner by implementing agencies. Six Haats at
Bhubneshwar, Uchana (Karnal), Jammu, Tirupati, Gohar
Mahal (Bhopal) and Srinagar have become operational.

[English]
Agri-Export Zones

1847. SHRI L. RAJAGOPAL:
SHRI G. KARUNAKARA REDDY:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:
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(a) whether proposals from various States are
pending before the Government for opening up of Agri-
Export Zones;

(b) if so, the number of proposals from the State of
Andhra Pradesh pending;

(¢) whether the Government has decided not to give
approval for opening up of new AEZs in the country;

(d) if so, whether State Governments have requested
the Union Government to reconsider its proposal for not
granting new AEZs in the country; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) The
Government had received 34 proposals for setting up of
AEZs including 3 from Andhra Pradesh. On the basis of
findings of a peer evaluation of the existing AEZs, it has
been decided to strengthen the existing AEZs and to put
embargo on creation of new AEZs unless there are strong
and compelling reasons for the same. The State
Governments have been asked to reconsider the proposals
in the light of the decision.

(d) No, Sir.

(e) Does not arise.

FTA with Thailand

1848. SHRI BALASAHEB VIKHE PATIL: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether Government proposes to review its
existing FTAs with new Government of Thailand which
came into power by staging a coup;

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI! JAIRAM RAMESH): (a) to (c) No, Sir. A
Framework Agreement for establishing Free Trade Area
between India and Thailand was signed on 9th October
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2003. Under this Agreement, Early Harvest Scheme is
under implementation and negotiations for FTA in Goods
are underway.

[Transiation]
Setting Up of Police Training Centres

1849. SHRI GANESH SINGH: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Government is contemplating to sat
up the palice training centres in the dacoit affected forests
in various States of the country;

(b) the names of the States from which such type of
proposals have been received so far;

(¢) whether the Government of Madhya Pradesh has
sent any such proposal for Chittrakoot area of Satna
district; and

(d) if so, the action taken in this regard so far?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) No,
Sir.

(b) and (c) No such proposal has been received.
(d) Does not arise.

Assistance to Colleges and Universities

1850. SHRI SUNIL KUMAR MAHATO:
SHRI HARISINH CHAVDA:
SHRI V.K. THUMMAR:
SHRI TUKARAM GANGADHAR GADAKH:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether UGC has increased fund allocation for
the year 2006-07;

(b) if so, the details thereof, University, college-wise
particularly to central Universities in the North Eastern
States;

(c) the details of areas where this enhanced
allocation likely to be utilised;
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(d) whether new Indian Institutes of Science
Education and Research have been approved and special
grant has been sanctioned for upgrading the infrastructure
facilities in these institutes;

(e) it so, the details thereof;

(f) the names of colleges and universities which have
applied for financial assistance but they were not provided
during last two years; and

(g) the reasons for not providing financial assistance
to them?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARY): (a) to (c) he Plan Allocation to the
University Grants Commission has been increased to Rs.
1269.80 crores. during 2006-07 from Rs. 786.30 crores
during the year 2005-06. The break up is as under:—

1. Central Universities in — Rs. 122.96 crores
North Eastern Region
2. Other Central Universities — Rs. 392.04 crores

3. State University of the — Rs. 7.37 crores

North Eastern Region

4. Other Uniersities and — Rs. 747.43 crores
Inter University Centres

etc.

Total: Rs. 1269.80 crores

According to the UGC, the number of Universities
and Colleges in the country in the last two years is as
under:—

Year University Colleges
2005 343 17,625
2004 320 16,885

The University Grants Commiasion (UGC), provides
development grant to eligible universitias/colleges in each
Plan.

¢
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(d) and (e) Two Indian Institutes of Science
Education and Research (IISERs) at Kolkata and Pune
have been set up and academic session has started from
August, 2006. The Foundation Stone for the third IISER
at Mohali, Punjab has been laid by the Prime Minister in
September, 2006. The Government is in the process of

setting up two more ISERs in Thiruvananthapuram and
Bhopal.
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(f) and (g) According to the information furnished by
the UGC, a Statement showing the status of number of
colleges assisted by UGC under Xth Plan Development
as on 31-3-2006 and number of colleges not assisted
under Xth Plan is attached. The main reason for not
providing financial assistance was that the Colleges/
Institutions were not declared fit to receive grant under
Section 12 (B) of UGC Act.

Statement

Status of number of colleges assisted by UGC under Xth Plan Development as on 31-3-2006

Sl State

Total No. of Total No. of colleges No. of No. of colleges
No. colleges in declared fit to colleges not assisted
Section 2(f) receive central assisted under X Plan
as on assistance under
31-3-06 section 12(B)

1 2 3 4 5 6

1. Andhra Pradesh 425 406 310 26

2. Arunachal Pradesh 05 05 x 05 -

3. Assam 185 179 170 09

4. Bihar 306 295 279 16

5. Chhattisgarh 142 140 131 09

6. Goa 20 18 18 —

7. Gujarat 356 344 284 60

8. Haryana 147 145 137 08

9. Himachal Prad.sh 50 46 39 07

10. Jammu and Kashmir 59 39 30 09

11. Jharkhand 85 82 67 15

12. Karnataka 561 484 417 67

13. Kerala 220 211 210 01

14. Madhya Pradesh 427 379 333 46

15. Maharashtra 824 727 625 102
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1 2 3 4 5 6
16. Manipur 49 46 40 06
17. Meghalaya 28 23 16 07
18.' Mizoram 13 10 10 —_—
19. Nagaland 10 08 07 01
20. Orissa 280 263 244 19
21. Punjab 213 210 202 08
22, Rajasthan 212 192 172 20
23. Sikkim 03 03 02 01
24. Tamil Nadu 315 280 212 68
25. Tripura 14 14 12 02
26. Uttar Pradesh 626 454 402 54
27. Uttaranchal 46 39 23 16
28. West Bengal 377 375 345 30
29. Andaman and Nicobar 02 02 02 -

Islands
30. Chandigarh 18 18 18 -
31. Dadra and Nagar Haveli - -_ — -
32. Daman and Diu 01 01 01 —_
33. Delhi 78 76 59 17
34. Lakshadweep -_ —_ — —_
35. Pondicherry 11 11 05 06

Total 6109 5525 4827 698

state:

Achievement of Anganwadi Centres

1851. SHRI SHISHUPAL N. PATLE: Will the Minister
of WOMEN AND CHILD DEVELOPMENT be pleased to

(a) whether the Government has achieved the target
fixed for opening of Anganwadi Kendras during the Tenth

Five Year Plan as reported in Dainik Jagran dated October

13, 2006;

(b) if so, the detalls thereof, State-wise;

(c) whether the Government has any plan to extent
the Anganwadi Kendras;

v
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(d) whether the Government has any proposal to
open Anganwadi Kendras in local areas in place of villages;

(e) if so, the details thereof, State-wise;

(f) whether the all Anganwadi Kendras opened in
villages are properly working;

(g) if not, the total number of such Kendras closed
during each of the last three years, as on date, State-
wise; and

(h) the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) and (b) The report published
in the 'Dainik Jagran' dated October 13, 2006 mainly
pertains to creation of awareness for achievement of
Millennum Development Goals. It, inter-alia, refers to
reduction in the Infant Mortality Rate, improvement in the
health status of women etc.

In the 10th Plan, 1418 new ICDS Projects were
targeted for operationalization. Out of which 1051 have
been operationalised, as on 31-3-2006. Remaining 367
Projects are expected to become operational by the end
of 10th Plan.

The Government of India fixes annual targets for
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operationalisation of Anganwadi Kendras. State-wise
number of Anganwadi Kendras targeted for operationali-
sation and made oeprational during the last 5 years is
given in the enclosed Statement. It may be seen that 99.13
per cent of the targeted number of Anganwadi Kendras
became operational, as on 31-3-2006.

(c) and (e) In pursuance of Government's commit-
ment, as enunciated in the National Common Minimum
Programme (NCMP) and Supreme Court's order on the
need for an Anganwadi Kendra in every settiement/
habitation, 466 additional ICDS Projects and 1.88 lakh
Anganwadi Kendras have been sanctioned in 2005-06.
Further expansion to increase the outreach of the Scheme
to 173 additional ICDS Projects, 107274 additional
Anganwadi Kendras and 25961 additional Mini-AWCs is
also under active consideration.

(d) As per the existing policy, in urban areas,
Anganwadi Kendras are set up in urban slums only.

(f) As per the existing guidelines, supplementary
nutrition is required to be provided for 25 days in a month.
However, in case of some Anganwadi Kendras, this
stipulation is not being adhered to for various reasons.

(g) and (h) No such case of closure of Anganwadi
Kendras has been reported.
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[English]
Funds for Research and Development

1852. SHRI K.S. RAO: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) the tunds allocated to Universities and |ITs
towards research and development each year during the
last five years, University and liT-wise;

(b) the number of research scholars produced by
universities and elite educational institutions and engaged
in different fields of research each year during the last
five years;

(c) whether the Government proposes a new policy
direction to institutions of higher learning and provide
higher allocation of funds for research related work on
science and technology; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) According to the information
furnished by the University Grants Commission (UGC), a
Statement-1 showing grants paid by the UGC to
Universities for the development of higher education and

DECEMBER 05, 2008
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research during the last five years (University-wise-—State-
wise) is attached. The funds released to lITs under the
scheme of R and D during the last five years is attached
as Statement-Il.

(b) No centralized database is being maintained in
respect o all the educational institutions in the country.
However, according to the information furnished by the
UGC, the Faculty-wise number of doctorate degrees
awarded by Indian universities during the period 2000-
2001 to 2004-2005 is given in the enclosed Statement-lil.

(c) and (d) Yes, Sir. The UGC is providing aflocation
of funds for strengthening of research and the atlocation
for the last five years are as follows:—

Year BE (Rs. in crores)
2002-03 105.00
2003-04 104.00
2004-05 104.60
2005-06 129.95
2006-07 109.685
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Funds released to llTs under the scheme of R and D during last five years

Year 2001-02 2002-03 2003-04 2004-05 2005-06 Total
Institute (Rs. in (Rs. in (Rs. in (Rs. in (Rs. in (Institute-
lakhs) lakhs) lakhs) lakhs) lakhs) wise)
T Delhi 66.00 106.00 79.00 256.00 —_ 507.00
T Mumbai 56.00 68.00 52.00 200.00 - 376.00
IIT Chennai 48.00 60.00 96.00 202.00 — 406.00
IIT Kanpur 54.00 136.00 282.00 406.50 - 878.50
IIT Kharagpur 42.00 118.00 61.00 141.00 -_— 362.00
IIT Guwahati 14.00 36.00 15.00 22.00 — 87.00
IIT Roorkee — 111.00 91.00 285.00 - 487.00
Total (year-wise) 280.00 635.00 676.00 1512.50 - 3103.50
Statement-iil
Facuity Number of Doctorate Degrees Awarded
2000-2001 2001-2002 2002-03 2003-2004 2004-05
Arts 4398 4524 6144 7473 7532
Science 3727 3955 4976 5612 5549
Commerce/Management 621 728 954 1096 1010
Education 399 420 527 613 491
Engineering/Technology 778 734 833 882 968
Medicine 221 219 246 317 456
Agriculture 889 838 1012 1026 888
Veterinary Science 110 110 136 116 132
Law 105 110 146 144 179
Others® 296 336 444 574 693
Total 11534 .11974 15328 17853 17898

*Others includes Music/Fine Arts, Library Science, Physical Education, Journalism, Social Work, etc.
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Allocation under Various Schemes

1853. SHRI G. KARUNAKARA REDDY: Will the
Minister of AGRO AND RURAL INDUSTRIES be pleased
to state:

(a) the details of the Interest Subsidy Eligibility
Certificate Scheme (ISECS) and Product Development
Design Intervention and Packaging Programme
implemented by the Government; and

(b) the details of funds allocated to States under
these Schemes during each of the last three years and
current year, State-wise?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) Under the Interest Subsidy
Eligibility Certificate (ISEC) Scheme, implemented by the
Khadi and Village Industries Commission (KVIC), loans
at the concessional rate of interest of 4 per cent per annum
for assessed requirement of capital expenditure and
working capital are made available by banks to registered

AGRAHAYANA 14, 1928 (SAKA)

to Questions 126

institutions producing khadi and polyvastra items. The
difference between the actual interest rate of the bank
and 4 per cent is paid by the Central Government through
KVIC to the lending bank. The Product Development,
Design Intervention and Packaging (PRODIP) Scheme
aims at assisting product quality improvement, introduction
of new designs, marketing and packaging of khadi and
village industry products. Under this Scheme, assistance
is limited to (i) Rs. 2 lakh per project per year or 75 per
cent of the project cost, whichever Is lower, in cases of
eligible institutional entities and (ii) Rs. 1 lakh per project
per year or 75 per cent of the project cost, whichever is
lower, in cases of eligible individual entrepreneurial units.

(b) The State/Union Territory (UT)-wise details of
Interest Subsidy Eligibility Certificates issued by the KVIC
and actual availment thereof during the last three years
are given in Statements [, Il and Ill enclosed. The State/
UT-wise details of funds under PRODIP released to eligible
beneficiaries during 2003-04; 2004-05 and 2005-06 are
given in Statement-1V enclosed.

Statement-|

State-wise details of ISECs issued and actual availment during 2003-04

(Rs. crore)

Sl.  State/Union Territory ISECs Issued Actual Availment
No.

Khadi \"AB Total Khadi V.. Total
1 2 3 4 5 6 7 8
1. Chandigarh 0.04 0.00 0.04 0.04 0.00 0.04
2. Delhi 1.39 0.03 1.42 0.35 0.03 0.38
3. Haryana 17.27 1.10 18.37 13.88 0.31 14.19
4. - Himachal Pradesh 7.22 26.95 34.17 6.96 21.91 28.87
5. Jammu and Kashmir 3.33 0.03 3.36 3.33 0.00 3.33
6. Punjab 14.09 0.07 14.16 10.98 0.07 11.05 )
7. Rajasthan 27.82 5.91 33.73 222 0.66 22.86
8. Andaman and _Nicobaf 0 0.00 0 0 0.00 0

Islands
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1 2 3 4 S (<] 7 8
9. Bihar 11.08 0.05 11.13 11.08 0.05 11.13

10. JMrI;hand 3.72 0.00 3.72 3.72 0.00 3.72
11. Orissa 393 0.22 4.15 243 0.06 249
12. West Bengal 16.92 0.38 17.30 9.15 0.09 9.24
13. Arunachal Pradesh 0.00 0.00 0.00 0.00 0.00 0.00
14. Assam 0.02 0.00 0.02 0.02 0.00 0.02
15. Manipur 0.00 0.00 0.00 0.00 0.00 0.00
16. Meghalaya 0.00 0.00 0.00 0.00 0.00 0.00
17. Mizoram 0.00 0.00 0.00 0.00 0.00 0.00
18. Nagaland 0.00 0.00 0.00 0.00 0.00 0.00
19. Tripura 0.00 0.00 0.00 0.00 0.00 0.00
20. Sikkim 0.00 0.00 0.00 0.00 0.00 0.00
21. Andhra Pradesh 6.27 0.71 6.98 1.98 0.06 2.04
22. Karnataka 4.27 11.28 15.55 3.19 10.15 13.34
23. Kerala 18.52 1.26 19.78 6.27 1.26 7.53
24. Lakshadweep 0.00 0.00 0.00 0.00 0.00 0.00
25. Pondicherry 0.14 0.02 0.16 0.14 0.00 0.14
26. Tamil Nadu 71.00 4.65 75.65 32.6 2.72 35.32
27. Dadra and Nagar Haveli 0.00 0.00 0.00 0.00 0.00 0.00
28. Daman and Diu 0.00 0.00 0.00 0.00 0.00 0.00
29. Goa 0.00 0.00 0.00 0.00 0.00 0.00
30. Guijarat 37.34 9.04 46.38 35.91 6.88 42.79
31. Maharashtra 9.92 11.41 21.33 8.45 7.40 15.85
32. Chhattisgarh 4.22 0.00 422 422 0.00 4.22
33. 'Madhya Pradesh 25.71 0.58 26.29 24.01 0.58 24,59
34. Uttaranchal 481 0.17 498 4.81 0.17 4.98
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1 2 3 4 5 6 7 8
35. Uttar Pradesh 97.91 24.81 122.72 92.91 11.52 104.43
Departmental Units of KVIC 0.15 0.00 0.15 0.15 0.00 0.15
Total 387.09 98.67 485.76 208.78 63.92 362.70
Note: Vi—Village Industry (e.g., polyvastra items)
Statement-il
State-wise details of ISECs issued and actual availment during 2004-05
(Rs. crore)
Sl.  State/Union Territory ISECs Issued Availment
No.
Khadi AN Total Khadi \"A¥ Total
1 2 3 4 5 6 7 8
1. Chandigarh 0.00 0.00 0.00 0.00 0.00 0.00
2. Delhi 0.54 0.11 0.65 0.35 0.03 0.38
3. Haryana 17.10 1.74 18.84 7.05 0.00 7.05
4. Himachal Pradesh 8.62 0.04 8.66 7.03 0.00 7.03
5. Jammu and Kashmir 1.51 0.03 1.54 1.00 0.03 1.03
6. Punjab 11.11 0.05 11.16 9.89 0.81 10.70
7. Rajasthan 24.62 0.1 24.73 11.76 0.08 11.84
8. Andaman and Nicobar 0.00 0.00 0.00 0.00 0.00 0.00
Islands
9. Bihar 9.97 0.74 10.71 3.73 0.05 3.78
10. Jharkhand 5.15 0.14 5.29 1.39 0.04 1.43
11. Orissa 1.54 0.31 1.85 1.24 0.25 1.49.
12. West Bengal 15.44 0.34 15.78 8.00 0.09 8.09
13. Arunachal Pradesh 0.00 0.00 0.00 0.00 0.00 0.00
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1 2 3 4 5 6 7 8
14. Assam 0.02 0.00 0.02 0.02 0.00 0.02
15. Manipur 0.00 0.00 0.00 0.00 0.00 0.00
16. Meghalaya 0.00 0.00 0.00 0.00 0.00 0.00
17. Mizoram 0.00 0.00 0.00 0.00 0.00 0.00
18. Nagaland 0.00 0.00 0.00 0.00 0.00 0.00
19. Tripura 0.00 0.00 0.00 0.00 0.00 0.00
20. Sikkim 0.00 0.00 0.00 0.00 0.00 0.00
21. Andhra Pradesh 4.62 0.54 5.16 2.13 0.06 2.19
22. Karnataka 3.24 0.26 3.50 2.13 0.07 2.20
23. ‘Kerala 19.85 1.09 20.94 6.04 0.03 6.07
24. Lakshadweep 0.00 0.00 0.00 0.00 0.00 0.00
25. Pondicherry 0.19 0.02 0.21 0.04 0.00 0.04
26. Tamil Nadu 52.66 8.55 61.21 38.41 4.62 43.03
27. Dadra and Nagar Haveli 0.00 0.00 0.00 0.00 0.00 0.00
28. Daman and Diu 0.00 0.00 0.00 0.00 0.00 0.00
29. Gea 0.00 0.00 0.00 0.00 0.00 0.00
30. Guijarat 49.32 10.97 60.29 32.73 6.28 39.01
31. Maharashtra 2.29 8.82 1.1 0.72 8.70 9.41
32. Chhattisgarh 2.23 0.12 2.35 0.10 0.00 0.10
33. Madhya Pradesh 25.71 0.58 26.29 24.01 0.58 24.59
34. Uttaranchal 7.31 0.19 7.5 2.79 0.00 2.79
35. Uttar Pradesh 106.06 23.55 129.61 77.38 10.54 87.92
Departmental Units of KVIC 19.28 0.00 19.28 8.28 0.00 8.28
Total 388.38 446.68 246.21 3226  27B4Y

58.30

Note: VI—Village Industry (e.g., polyvastra items)
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Statement-ill
State-wise details of ISECs issued and actual availment during 2005-06
(Rs. crore)
Sl.  State/Union Territory ISECs Issued Availment
No.
Khadi V. Total Khadi \"A¥ Total
1 2 3 4 5 6 7 8
1. Chandigarh 0.00 0.00 0.00 0.00 0.00 0.00
2. Delhi 1.07 0.15 1.22 0.21 0.11 0.32
3. Haryana 8.82 0.40 9.22 3.80 0.29 4.09
4. Himachal Pradesh 6.96 0.18 7.14 6.03 0.17 6.20
5. Jammu and Kashmir 2.03 0.03 2.06 1.19 0.03 1.22
6. Punjab 10.69 0.06 10.75 9.34 0.00 9.34
7. Rajasthan 20.62 0.20 20.82 15.15 0.20 16.35
8. Andaman and Nicobar 0.00 0.00 0.00 0.00 0.00 0.00
Islands
9. Bihar 6.79 0.29 7.08 3.85 0.05 3.90
Jharkhand 5.15 0.14 5.29 1.39 0.04 1.43
10. Orissa 0.00 0.00 0.00 0.00 0.00 0.00
11. West Bengal 14.27 0.29 14.56 8.21 0.09 8.30
12. Arunachal Pradesh 0.00 0.00 0.00 0.00 0.00 0.00
13. Assam 0.02 0.00 0.02 0.02 0.00 0.02
14. Manipur 0.00 0.00 0.00 0.00 0.00 0.00
15. Meghalaya 0.00 0.00 0.00 0.00 0.00 0.00
16. Mizoram 0.00 0.00 0.00 0.00 0.00 0.00
17. Nagaland 0.00 0.00 0.00 0.00 0.00 0.00,
v
18. Sikkim 0.00 0.00 0.00 0.00 0.00 0.00
19. Tripura 0.00 0.00 0.00 0.00 0.00 0.00
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B 2 3 4 5 6 7 8
20. Andhra Pradesh 474 0.56 5.30 2.16 0.04 2.20
21. Karnataka 3.66 0.41 4.07 1.66 0.09 1.7
22. Kerala 16.09 1.12 17.21 6.39 0.00 6.39
23. Lakshadweep 0.00 0.00 0.00 0.00 0.00 0.00
24. Pondicherry 0.19 0.02 0.21 0.04 0.00 0.04
25. Tamil Nadu 5§2.72 6.42 59.14 39.34 3.94 43.28
26. Goa 0.00 0.00 0.00 0.00 0.00 0.00
27. Guijarat 41.61 10.97 52.58 34.59 9.10 43.69
28. Maharashtra 1.82 8.84 10.66 0.80 8.75 9.55
Chhattisgarh 1.86 0.1 1.97 0.20 0.00 0.20
29. Madhya Pradesh 10.04 2.1 12.15 2.92 0.2? 3.14
Uttaranchal 5.92 0.15 6.07 2.81 0.00 2.61
30. Uttar Pradesh 90.98 6.88 97.86 56.86 1.79 58.65
Departmental Units of KVIC 11.56 0.00 11.56 11.56 0.00 11.56
Total 317.61 39.33 35694 208.32 24.91 233.23
Note: VI—Village Industry (e.g., polyvastra items)
Statement-IV

State-wise details of funds released under PRODIP Scheme during 2003-04, 2004-05 and 2005-06

(Rs. lakh)
SI. No. State/Union Termritories Fund Released
2003-04 2004-05 2005-06
1 2 3 4 5
1. Andhra Pradesh 7.50 11.25 9.00
2. Arunachal Pradesh 2.00 2.00 2.00 ;
3. Assam 7.51° 5.00 8.00
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1 2 3 4 5
4. Bihar 5.00 7.50 5.64
5. Chhattisgarh 3.50 475 415
6. Goa 0.00 1.50 0.00
7. Gujarat 7.16 7.50 7.19
8. Haryana 3.00 3.75 4.50
9. Himachal Pradesh 3.00 3.75 0.00

10.  Jammu and Kashmir 2.50 3.00 0.00
11.  Jharkhand 3.00 3.75 0.75
12. Karnataka 5.35 11.25 13.50
13. Kerala 20.39 5.75 6.72
14. Madhya Pradesh 4.00 7.50 4.50
15. Maharashtra 5.00 3.75 3.75
16.  Manipur 2.00 2.00 2.00
17. Meghalaya 0.00 2.00 2.00
18. Mizoram 2.00 2.00 2.00
19. Nagaland 2.00 2.00 2.00
20. Orissa 5.52 3.75 0.00
21. Punjab 2.72 3.75 3.38
22. Rajasthan 6.50 11.25 8.25
23.  Sikkim 0.00 2.00 1.00
24. Tamil Nadu 10.74 18.74 10.45
25. Tripura 0.00 2.00 1.00
26. Uttar Pradesh 12.84 18.29 30.25
27. Uttaranchal 3.00 3.75 2.25
28. Waest Bengal 12.18 7.50 5.14 )
29. Delhi 3.59 3.00 2.25
Total 142.00 1 64.03 141.67
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Merging Grant of SSA

1854. SHRI MANJUNATH KUNNUR: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government of Karnataka has
requested to change the norms for sanction of school
grant amount under Sarva Shiksha Abhiyan as is done in
the State of Maharashtra by merging the school grant
with repair and maintenance gtant;

(b) it so, the details thereof alongwith the status
thereof; and

(c) if so, the time by which a final decision in this
regard is likely to be taken?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) No such proposal has been received from the
Government of Karnataka.

(b) and (c) Question does not arise.

Rehabilitation of Victims of Militancy

1855. SHRI AVINASH RAI KHANNA: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether during militancy in Punjab and Jammu
and Kashmir people left their business and residences;

(b) if so, the number of such affected persons in
these States; and

(c) the steps taken by the Government of rehabilitate
these affected persons in their respective States?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) to
(c) Information is being collected and will be laid on the
Table of the House.

Promotion of Traditional Weaving Craft

1856. SHRI CHENGARA SURENDRAN:
SHRI SITA RAM SINGH:

Will the Minister of TEXTILES be pleased to state:

(a) the names of various schemes being implemented
by the Union Government to promote traditional weaving
craft and salient features of these schemes; and
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(b) the financial, technical, marketing and other type
of assistance/support provided to the traditional weavers
under each of these schemes, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The Union
Government has been implementing the following
schemes for Promotion of Traditional Weaving Craft for
development of handloom sector:

(
(i) Integrated Handloom Training Project

) Deen Dayal Hathkargha Protsahan Yojana

(i) Handioom Export Scheme
(iv) Mill Gate Price Scheme
(v) Marketing Promotion Programme

(vi) Integrated Handloom Cluster Development
Programme

(vii) Workshed-cum-Housing Scheme
(viii) Health Insurance Scheme
(ix) Mahatma Gandhi Bunkar Bima Yojana

The salient features of the various schemes are given
in the enclosed Statement-I.

(b) Statement-1l showing State-wise expenditure for
the last three years is enclosed.

Statement-|

Promotion of Traditional Weaving Craft Salient
Feature of the Schemes

Deen Dayal Hathkargha Protsahan Yojana (DDHPY)

Deem Dayal Hathkargha Protsahan Yojana,
introduced as a Centrally Sponsored Plan scheme w.e.f.
1-4-2000, aims at providing assistance for setting up of
handlooms, purchasing handloom accessories, imparting
training to weavers, enhancing working capital, developing
designs in the handloom products, developing
infrastructure, strengthening of handloom organizations
and for marketing of handloom products etc. A special
component to provide Transport Subsidy for transportation
of finished goods from North Eastern States, Sikkim and
Jammu and Kashmir has also been incorporated in the
scheme. The scheme will be in operation till 31-3-2007.
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Handloom Export Scheme

The Handloom Export Scheme came into force w.e.f.
31-1-2003. Before that, from 1996-97 onwards, the Office
of the Development Commissioner {or Handlooms had
been implementing the "Development of Exportable
Products and their Marketing Scheme (DEPM)." The
objective of the Handloom Export Scheme is to impart
financial assistance to the handloom agencies and
individual exporters for development of export-worthy
handioom products and their publicity and marketing.

Marketing Promotion Programme

The objective of the scheme is to promote the
marketing of handlooms in the country and to improve
levels of awareness among handioom weavers and the
general public in the interest of overall development of
the handioom sector. The components of the scheme are—
(i) Organization of Exhibitions and fairs; (ii) setting up of
Urban Haats; (iii) setting up of Marketing Complexes; (iv)
Publicity and awareness.

Mill Gate Price Scheme

Government of India introduced Mill Gate Price
Scheme in 1992-93 with the objective of providing all types
of yarns to the handloom weavers' organizations at the
mill gate price. National Handloom Development
Corporation (NHDC) is the only agency authorized to
implement the scheme.

(i) Supply of Yarn: The expenditure involved for the
above activity and also the overhead expenditure incurred
by the NHDC on this yarn transaction is being reimbursed
by the Government at following flat rate:

Yarn other than silk 3.5% of the value of yarn
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Jute Yarn 10% of vaiue of yarn

Where National Handloom Development Carporation
will supply yarn for delivery through yarn depots, NHDC
will get an additional reimbursement of 1.5% of the value
of yarn stated above. Thus, the above mentioned rate of
reimbursement will be enhanced as follows:

(i) Other than silk — 5.0% of the value
jute yarn
(i) Silk varn of all types  — 3.5% of the value

(iii) Jute yarn and its —_ 11.5% of the value
blends in which the
proportion of Jute is

more than 50%
integrated Handioom Training Project

"Integrated Handioom Training Project (IHJ)" was
introduced in Dec. 2003. The project envisages skill
upgradation of handloom weavers/workers in Weaving
Technology, Design Development, Dysing Technique and
Managerial disciplines, so as to enable them to produce
and market a diversified range of quality products in
keeping with current trends in the domestic and
international markets.

Workshed-cum-Housing Scheme

The scheme is being implemented primarily for
providing suitable work place to the weavers thereby
achieving better productivity. The scheme is being
implemented by the respective State Handloom
Development Corporations, Primary Societies or any other
specialized agency set up by the concerned State
Government for execution of such projects.

and Jute The existing funding pattern under the Scheme is
Silk Yarn 2% of the value of yarn given below:—
Name of the Component Units Cost Maximum Loan from Woeavers
in Rs. subsidy HUDCO#FIs Contribution
Rural Workshed 9000 7000 - 2000
Urban Workshed 14000 10000 - #OOO
Rural Workshed-cum-House 35000 18000 14000 " 3000
Urban Workshed-cum-House 45000 20000 20000 5000
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Weavers' Welfare Schemes: Weavers Welfare Schemes
comprise Thrift Fund Scheme, Health Package Scheme,
Group Insurance Scheme and New Insurance Scheme.

(i) Thrift Fund Schme: The Thrift Fund Scheme was
introduced in the year 1985-86 as a social welfare
measure. The Scheme envisages creation of a type of
fund in the nature of provident fund with the contribution
from the weavers, the State Government and the Central
Government for facilitating them to meet expenses towards
children's education/medical expenses of family members
and expenses in connection with marriage, and other
religious ceremonies etc. The age limit for coverage of
weavers is 18 to 60 years.

The existing funding pattern of the scheme is as
under:—
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(i) Weavers' Contribution 8% of the wage earned

(i) State Government's 4% of the wage earned.
contribution

(iii) Central Government's 4% of the wage earned.

contribution

(i) Health Package Scheme: The Health Package
Scheme was introduced during 1992-93. Under the
Scheme, financial assistance was provided for the
treatment of diseases like asthma, tubercuiosis and
inflammation of respiratory system, cost of testing of eyes
and spectacles, supply of drinking water, maternity benefits
to women weavers, payment of additional compensation
for permanent measures of family planning and
infrastructure for the primary health care.

The main components of the scheme are as under:—

SlI.No. Component

Amount entitled

1. Reimbursement of cost of spectacles and testing
of eyes.

2. Medical reimbursement

3.  Supply of drinking water

4. Maternity benefit for women

5. Compensation for sterilization

6. Infrastructure for Primary Heaith Centre

@ Rs. 150 per weaver

] once in five years
@ Rs. 40 per weaver
@ Rs. 1500 per weaver p.a.

@ Rs. 35,000 per bore well sanitary dug-well for
every to 50 weavers households.

@ Rs. 500 per women, per delivery twice in her
lifetime.

@ Rs. 100 per head once in the lifetime.

@ Rs. 1,00,000 per Centre.

(ili) Group Insurance Scheme: The Group
Insurance Scheme was introduced by Government of India
during the year 1992-93. The basic objective of the scheme
is to provide insurance cover for the handloom weavers in
case of natural death.

The existing funding pattern of the scheme was as
under:—

Rs. 40 per annumn per
weavers

(i) Weavers' Contribution

(ii) State Government's
contribution

Rs. 40 per annum per
weavers

(iii) Central Government's
contribution

Rs. 40 per annum per
weavers

Total Rs. 120

The scheme was implemented through the Life
Insurance Corporation of India (LIC). '

(iv) New Insurance Scheme: The basic objective
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of the scheme is to provide Insurance cover to handioom
weavers against various types of risks such as loss of life,
limbs, eyes etc. Due to accident, damages to the dwelling
units and raw materials due to natura! calamities such as
fire, lightning, flood, cyclone, etc. reimbursement of
expenses of treatment towards injury, disease and iliness,
eye testing and maternity benefits. The scheme is
implemented through United !i\dia Insurance Company
Ltd.

The existing funding pattern under the scheme is as
under.—

(i) Weavers' contribution Rs. 20 per annum

(i) State Government's
contribution

Rs. 40 per annum

(iii) Central Government's Rs. 60 per annum

contribution

Total Rs. 120 per annum

Bunkar Bima Yojana (BBY)

The Government of India introduced a Special
Contributory Insurance Scheme called "Bunkar Bima
Yojana" during December, 2003. This scheme was a
combination of the Janshree Bima Yojana and Add-on
Group Insurance Scheme implemented in collaboration
with the Life Insurance Corporation of India. The objective
of the scheme was to provide enhanced insurance cover
to the handloom weavers in case of natural as well as
accidental death.

This scheme was replaced by the Mahatma Gandhi
Bunkar Bima Yojana (MGBBY), which was introduced in
2005-06.

Design Development and Training Programme

The comprehensive Design Development and
Training programme provides for skill up-gradation of
weavers through a variety of training programmes,
workshops and exhibitions and for development of design
inputs to be desseminated to weavers, the collection of
traditional designs and skills, and the provision of linkages
between various ageﬁcies of the handloom sector for
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coordinating the design, technological and skill-based
factors for developing products to meet the market demand
and improve the productivity and viability of the handloom
weavers. The various components of this programme will
be implemented by organizations most suited to carry out
the particular activities. This is a 100% Central Sector
Programme except for one component for central
assistance to state governments for setting up of lIHTs
and WSCs.

Enforcement Machinery

(1) Handlooms (Reservation of Articles for Production)
Act, 1985

The Government of India, in pursuance of the Textiles
Policy, 1985, promulgated the Handlooms (Reservation of
Articles for Production) Act, 1985 dated 29-3-1985, with a
view to protect the interests of the handloom weavers in
the counry from the encroachment of the Powerloom and
Mill sector on their livelihood. Under the Act, protection to
the handloom sector was extended by way of reserving
certain textile articles for exclusive production by
handlooms. Presently 11 reserved textile articles are
reserved under the Handloom Reservation Order, 1996
vide Notification No. S.0. 557(E) dated 26-7-96 as
amended vide S.Q. 408(E) dated 2-6-99 and S.). 405(E)
dated 25-4-2000. These articles are: 1) Saree, 2) Dhoti, 3)
Towel, Gamcha and Angawastaram, 4) Lungi, 5) Khes,
Bedshest, Bedcover, Counterpane, Furnishing (including
tapestry, upholstery), 6) Jamakkalam Durry or Durret, 7)
Dress Material, 8) Barrack Blankets, Kambal or Kamblies,
9) Shawl, Loi, Muffler, Pankhi etc., 10) Woollen Tweed, 11)
Chaddar, Mekhala/Phanek.

(if) Scheme for Central Assistance to State/UTs for
establishment Machinery under the Handlooms
(Reservation of Articles for Production) Act, 1985

The scheme for Central Assistance to State/UTs for
establishment of Enforcement Machinery was introduced
by the Government of India in the year 1986-87. The
scheme has been operational during the VII, VIl and IX
five year plan and 2002-03 and 2003-04 of the Xth Plan
as PLAN Scheme. From 2004-05, it is being continued
under Non-Plan with 100% Central Assistance. The basic
objective of the scheme is to encourage and assist the
States/UTs for establishing Enforcement Machinery to
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effectively implement the Handlooms (Reservation of
Articles for Production) Act, 1985. The assistance under
the scheme is released to the State Director In charge of
Handloom and Textiles through the State Government/
Union Territories.

The following is the Eligibility Criteria to avail
assistance:

5000 or more powerlooms are eligible for assistance;
the head quarter office will be under direct control of the
State Director in-charge of Handlooms and Textiles; each
subsidiary Office shall be set up with additional 20,000
powerlooms in each pocket of powerlooms concentration;
out of the 24 states only 14 states are eligible, whereas
only 7 States have availed assistance under the scheme.

New Initiatives during the Xth Plan
Integrated Handloom Cluster Development Scheme

The integrated handloom development cluster
scheme has been launched as a sequel to the
pronouncement made by the Hon'ble Finance Minister as
a new Central Sector Scheme from 14th November 2005.
Integrated Handloom Cluster Development Scheme has
been introduced in 20 handloom clusters at a cost of Rs.
40.00 crores to provide for development of handloom
clusters in an inclusive and holistic manner and to build up
their capacity to meet the challenges of the market and
global competition in a sustainable and self-reliant manner.
The scheme will support weavers in the cooperative and
outside fold including those of Self Help Groups, NGOs,
small and medium enterprises and attached weavers.
Following a holistic approach the programme will cover
the entire needs of t~2 handlooms sector in each cluster
for supply of raw materials, marketing support, design
inputs, upgradation of technology and welfare of the
weavers. It is expected that through various interventions,
the weaknesses of the cluster will be rectified and the
scheme would make their products more competitive in
the market place. Special emphasis would be given on the
design component where assistance of professional
designers as well as product diversification will be
undertaken. The Entrepreneurship Development Institute
of India, Ahrmedabad has been appointed as implementing
Agency for development of Handloom Cluster in Varanasi.
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It has also been selected as National Resource Agency
for development of 20 identified handloom clusters
throughout the country and work has commenced in all
the 20 Clusters through various implementing agencies.

Mahatma Gandhi Bunkar Bima Yojana

The Mahatama Gandhi Bunkar Bima Yojana
(MGBBY) has been introduced during the year 2005-06.
The objective of the scheme is to provide insurance
coverage to the handloom weavers in case of natural as
well as accidental death. It is an improvement of the earlier
scheme in the sense that weaver's contribution has been
reduced by Rs. 50. The Scheme is implemented through
the Life Insurance Corporation of India (LIC). The sum
assured for natural death is Rs. 50,000 and that for
accidental death is Rs. 80,000 under the Scheme. In the
case of permanent total disability also the sum assured is
Rs 50,000 while in the case of partial disability the sum
assured is Rs. 25,000. The annual premium under the
scheme is Rs 330. The funding pattern of the Scheme is
as under:

(i) Weavers' share Rs. 80 per weaver per

annum

(i) Government of India' Rs. 150 per weaver per
share annum

(iii) LIC's share Rs. 100 per weaver per

annum

Total Rs. 330

Additional benefits under MGBBY

A scholarship of Rs 300 per quarter per child is to
be paid to students studying in standard IX to Xl for a
maximum period of four years or till they compete Xl
standard, whichever event occurs earlier. The scholarship
will be for academic year June to May. The benefits are
restricted to two children of the member covered. Both
the children will be covered for scholarship. This scheme
is an improvement over the Bunkar Bima Yojana because
the weavers' contribution is less by Rs. 50 per annum in
the new scheme for same amount of benefits.



149  Written Answers

Health Insurance Scheme (HIS)—A Novel Innovative
Scheme

The Health Insurance Scheme was introduced in
2005-06, in place of earlier Health Package Scheme in
which the upper limit for the reimbursement claim received
from the State Governmetns was only Rs. 1500 in a year.
The Health Package Scheme covered only the individual
and not members of his family. The newly introduced Healitn
Insurance Scheme covers not only the weaver, but his
wife and two children also. It covers all the preexisting
and new diseases. The maximum limit per family is Rs.
15,000 per annum, which is 10 times the benefit under
the old Health Package Scheme, out of which OPD cover
is Rs 7,500.

The benefits under the Scheme are given below:—
+

Annual Limit per family (1+3) 15,000
Sub Limites per family: "

All pre-existing diseases+New Diseases 15,000
Maternity Benefits (per child for the first 2,500
two)

Dental treatment 250
Eye treatment 75
Spectacles 250
Domiciliary Hospitalisation 4,000
Ayurvedic/Unani/Homeopathic/Siddha 4,000
Pre-Hospitalisation and Post-Hospitalisation 15,000
Baby coverage 500
OPD 7,500
Limit per illness 7,500
Premium for family of Four 1000

The existing funding pattern on the scheme is as
under.—

Rs. 200 per weaver per
annum

(i) Weavers' share
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(i) Government of India' Rs. 800 per weaver per
share annum

Total Rs. 1000

The scheme is implemented through ICIC| Lombard
General Insurance Company Ltd.

Handloom Mark Scheme

‘Handloom Mark Scheme' has been introduced for
the domestic as well as international markets. The Hon'ble
Prime Minister of India had launched the Scheme on 28th
June, 2006. The Scheme will serve as a guarantee for the
buyer that the product being purchased is genuinely hand
woven and will help in promoting sales of handloom
products. It will not only popularize indian handloom but
also improve price realization of the handioom products
in domestic and international markets. It will help the
buyers in distinguishing the handioom products from the
powerloom and mill-made products and thus, aiso improve
the earnings of the handioom weavers for their hard work
and skill. The Scheme covers all handioom fabrics and
products made thereof. The Scheme will be operational
throughout the country. Individual weavers, Weavers
Cooperative Societies, Master Weavers, Retallers and
Exporters are entitled to participate in the scheme and
avail of its benefits. The Handloom Mark logo has been
developed by the National Institute of Design, Ahmedabad.
Textile Committee in the Ministry of Textiles is the
implementing agency for the Scheme.

Technology Upgradation Fund Scheme (TUFS) for
Handloom Sector

Launched on 31st July, 2006 as a component of the
existing TUF Scheme of the Ministry of Textiles.

Salient features of the Scheme: 25% capital
subsidy for purchase of the new machinery and
equipments for the pre-loom and post-loom operations,
up-gradation of handlooms and testing and Quality Control
equipments for exclusive use by the handloom production
units; capital ceiling per project is Rs. 80.00 lakh; Maximum
capital subsidy Rs. 20.00 lakh.

Eligible Agencles: Existing handloom units having
a minimum of 10 handiooms housed in a common work-
shed, New units, which propose to set up with at least 10
handiooms at one place in a common work-shed.
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Export of Cottage Products

1857. SHRI DAHYABHAI VALLABHBHAI PATEL: Will
the Minister of AGRO AND RURAL INDUSTRIES be
pleased to state:

(a) the quantity and value of cottage industry
products exported to various countries during each of the
last three years and current year; and

(b) the steps taken by the Government to give
incentives to the exporters of these products?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) The cottage industry sector
consists inter alia of khadi, polyvastra and village
industries. The value of export of khadi and village industry
(KVI) products, during 2003-04, 2004-05 and 2005-06 (as
reported by the Khadi and Village Industries Commission),
is given in the table below:

DECEMBER 05, 2006

Year Value of export
(Rs. Crore)
2003-04 51.53
2004-05 39.08
2005-06 40.41

The date for the current year (2006-07) are not yet
available.

(b) For promotion of KVI products, the Khadi and
Village Industries Commission (KVIC) provides cash
incentives to the registered exporting institutions and
individual entrepreneurs at the rate of 5 per cent of the
‘free on board' (FOB) value of exported items. In addition,
KVIC provides financial assistance to its registered units/
institutions for participation in international exhibitions,
study tours and publicity.

N.C.E.R.T.

1858. SHRI RAVI PRAKASH VERMA: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

to Questions 160

(a) whether the National Council of Educational
Research and Training (NCERT) has drawn up a scheme
to revive and sustain alternative traditions of education
that blosomed during the colonial rule as a reaction to the
Macaulay system of education as reported in The Hindu
dated October 03, 2006;

(b) it so, the details thereof along the objectives
therefor;

(c) the names of schools which will be considered
for financial and academic support; and

(d) the assistance proposes to be provided therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI): (a) and (b) Under the programme "Revival of
Selected Heritage Schools in the country", National
Council of Educational Research and Training (NCERT)
intends to provide academic and other support to such
schools which were, inter alia, founded during Indian
freedom movement inspired by nationalist education and
represented a heritage of innovative pedagogy and/or
innovative educational techniques as a viable alternative
to the system of formal education evolved during colonial
period.

(c) NCERT has received 93 proposals, but the names
of schools which will be given support have not been
finalised.

(d) NCERT intends to provide academic and other
support for a few years till the institutions regain their

" glory, declare them as heritage schools, and help them to

have distinct identities.

[Translation]
C.A.B. on Free and Compulsory Education

1859. SHRI HANSRAJ G. AHIR: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Central Advisory Board constituted
on universalisation of Secondary Education and Free and
Compuisory Education Bill has submitted its report;
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(b) if so, the details of the salient features of the
recommendations made by the Committee;

(c) whether the Government has accepted the
recommendations made in the report;

(d) whether an action plan has been prepared by
the Government for the actual implementation of these
recommendations; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (e) The Reports of the Central
Advisory Board of Education (CABE) Committee on
Universalisation of Secondary Education and the CABE
Committee on Free and Compulsory Education Bill were
presented and considered at the 53rd CABE meeting held
on 14-15 July 2005.

Some of the major recommendations of the CABE
Committee of Universalisation of Secondary Education
are (i) The guiding principles of Universal Secondary
Education should be universal access, equality and social
justice, relevance and development, and structural and
curricular considerations; (ii) there has to be a norm for
schooling, such norms should be developed for each state
with common national parameters as well as state specific
parameters; (iii) each state should develop a perspective
plan for universal secondary education, decentralised
micro-level planning should be the main approach to
planning and implementation of Universal Secondary
Education; (iv) Financial requirements for covering the cost
of universal elementary and secondary education will form
approximately 5.1 per cent of GDP and hence the
immediate allocation of 6% of the GDP for education and
progressive increase in this proportion will be necessary
to move towards Universalisation of Secondary Education;
and (v) the pressure on secondary education is already
being perceived and it will not be wise to wait till 2010
when the pressure may become unbearable. Action has
been initiated in light of the various recommendations.

The Report of the CABE Committee on Free and
Compulsory Education Bill contains the "essential
provisions"* of the draft legislation envisaged under Article
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21 A of the Constitution which makes education a
Fundamental Right for children in the age group of 6-14
years. Based on the suggestions and comments received
during the CABE meeting held on 14-15th July, 2005, a
complete version of the draft legislation was prepared and
circulated to the States/UTs. Based on further
consultations, a draft Model Right to Education Bill, spelling
out broad parameters and features for achieving the
constitutional mandate of free and compulsory education
has been drafted and circulated as framework to the
States/UTs with a view to seek their comments thereon.

[English]

Reduction of Grants under KGBV Scheme

1860. SHRI P. RAJENDRAN: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether there is any reduction in allocation of
funds for the Kasturba Gandhi Balika Vidyalaya Scheme
in 2006-2007 as compared to 2005-2006 and 2004-2005;

(b) if so, the details thereof;

(c) number of schools set up in Kerala under the
scheme; and

(d) number of schools set in the country under
Kasturba Gandhi Balika Vidyalaya Scheme for promotion
of education of girl child?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHR! M.AA.
FATMI): (a) and (b) The Kasturba Gandhi Balika Vidyalaya
scheme was launched in August 2004. The allocation for
the year 2004-05 was Rs. 100 crore and Rs. 225 crore for
2005-06 wherein capital costs of setting up new schools
were included. A provision of Rs. 128 crore has been
made for the year 2006-07 largely for recurring costs.

(c) and (d) The Government of India has sanctionad
1180 Kasturba Gandhi Balika Vidyalayas till date. No'
KGBV school has been sanctioned in Kerala as it does
not have any eligible educationally backward blocks as
per the laid down criteria of the scheme.
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Children Involved in Armed Conflict

1861. SHRI ADHALRAO PATIL SHIVAJIRAO:
SHRI ANANDRAOQ VITHOBA ADSUL:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether UNESCO in its Global Monitoring Report
(GMR) 2007 claiming that children below 15 years in India
are involved in armed conflict;

(b) if so, the details thereof;

(c) whether the Union Government has studied that
report;

(d) the finding facts thereof and the reaction of the
Government thereon; and

(e) the steps taken by the Union Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) Yes, Sir.

(b) A map entitled "Children and armed conflict,
2003" at page 75 of the EFA Global Monitoring Report,
2007 indicates India to be a State in Armed Conflict in
2003 with more than 1/3rd of population under 15 years
of age. It also indicates that India is a country where child
fighters under 15 years of age were reported to be in
armed conflict during 2003. The source of the information
contained in the map is stated to be Project Ploughshares
(2003).

(c) Yes, Sir.

(d) and (e) The matter was taken up with UNESCO
at the highest level. A clarification has been received from
UNESCO stating that definition of armed conflict vary and
that there is no one authoritative list of countries in conflict.
It is further stated that the report of the Project
Ploughshares includes in the list of countries in armed
conflict those countries in which the reported death toll
has crossed 1000. UNESCO has further stated that they
understand that armed conflict is not a reality in the whole
of India and that, therefore, not all children are affected
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by it. A Note has now been added to GMR 2007 to clarify
this fact.

Scheme by NIFT

1862. SHRI KISHANBHAI V. PATEL:
SHRI SUGRIB SINGH:

Will the Minister of TEXTILES be pleased to state:

(a) whether National Institute of Fashion Technology
(NIFT) has introduced a scheme to focus rural handicrafts;

(b) if so, the details thereof;

(c) the details of medium and rural clusters identified
for promotion of rural handicrafts in various States, State-

" wise,;

(d) whether any such scheme is also proposed for
tribal handicraft products in the country; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) Yes,
Sir. National Institute of Fashion Technology (NIFT) has
undertaken Cluster Projects under Swarnjayanti Gram
Swarozgar Yojana (SGSY) of the Ministry of Rural
Development to provide sustainable livelihood to craftsmen
below poverty level by imparting training to them for skill
and product development.

(c) Presently Craft Clusters are in operation at five
places namely Birbhum in West Bengal, Surendranagar

"in Gujarat, Kozhikode in Kerala, Hampi in Karnataka and

Dhar in Madhya Pradesh.

(d) and (e) The Cluster Projects cover several selacted
handicrafts of the region including tribal handicraft.

Missing of Secret Documents
from BALCO

1863. SHRI SURESH PRABHAKAR PRABHU:
SHRI K.S. RAO: .
MS. INGRID MCLEOD:
SHRI MANORANJAN BHAKTA:
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DR. K. DHANARAJU:
SHRI SHAILENDRA KUMAR:

Will the Minister of MINES be pleased to state:

(a) whether the designs, drawing and research
papers relating to the manufacture of special plates and
body covers of fighter aircraft missiles and space shuttle
accessories gone missing from the Korba based Bharat
Aluminium Company as reported in the Hindustan Times
dated October 29, 2006;

(b) if so, the facts and the details thereof;

(c) whether any inquiry has been conducted in this
regard;

(d) if so, the outcome thereof; and

(e) the steps taken to check the recurrence of such
incidents in future?

THE MINISTER OF MINES (SHRI SIS RAM OLA):
(a) Bharat Aluminium Company Limited (BALCO) has
informed that it is in the business of manufacture of primary
aluminium in the form of ingots, sheets plates, slabs, billets
and for manufacture of these, BALCO has not been
provided any designs, drawings and research papers
relating to the manufacture of special plates, body covers
of fighter aircraft missiles and space shuttle accessories
and the report of the same going missing from BALCO,
Korba, as published in the Hindustan Times on October
29, 2006 is false.

(b) to (e) Does not arise.

[Translation)
National Song

1864. SHRI RAKESH SINGH: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the 7th September has any historical
importance to it in relation to the National Song 'Vande-

Matram’,

(b) if so, the détails thereof;
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(c) if not, whether the Government proposes to clear
all doubts with regard to the date; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (d) The song 'Vande Mataram',
composed by Bankim Chandra Chatterji sometime in the
early 1870s, caught the public imagination and became a
rallying point during the Swadeshi agitation in Bengal in
1905. The song was also sung at the Benaras (Varanasi)
session of the Indian National Congress in 1905. Against
this background the year 2005 was observed as the
centenary year of 'Vande Mataram' and 7th September
as a date to mark the occasion.

[English]

Assistance for Conducting Research
and Training

1865. SHRI G.M. SIDDESWARA: Will the Minister
of TRIBAL AFFAIRS be pleased to state:

(a) whether the Government of Karnataka has sent
a proposal to the Government of India on 14-06-2006 for
sanction and release of Rs. 78 lakhs under Centrally
Sponsored Scheme (50% Central + 50% State) for
conducting research and training scheduled tribes;

(b) if so, the details and status thereof;

(c) whether the utilization certificate for the amounts
released during previous years has already been sent by
the Government of Karnataka; and

(d) if so, the time by which balance grant is likely to
be released to the Karnataka?

THE MINISTER OF TRIBAL AFFAIRS (SHRI PR.
KYNDIAH): (a) Yes, Sir.

(b) The proposal requested for funds for research and
training, evaluation, publication, library and construction
of Adivasi Bhawan. An amount of Rs. 25.00 lakhs has been
sanctioned during the financial year 2006-07. As regards
construction of Adivasi Bhawan, further details have been
sought from the State Government.
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(c) Yes, Sir.

(d) As and when the requisite details for construction
of the Adivasi Bhawan are received, the proposal would
be processed for further release, if admissible.

Unrecognised Teachers Training School

1866. DR. M. JAGANNATH: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government proposed to validate all
the diplomas awarded by unrecognized teachers training
institute being run in violation of the 1993 Act;

(b) if so, the details thereof;

(c) whether these relaxed rules will apply to all
unrecognized teacher training institutions in the country;
and

(d) if so, the details thereot alongwith the names of
the unrecognized institutes who are likely to be benefitted
by the amended provisions?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI): (a) and (b) The National Council for Teacher
Education (Amendment and Validation) Ordinance (No. 2
of 2006) has been promulgated on 11-9-2006 to amend
the National Council for Teacher Education Act, 1993.
The Ordinance provides for validation of qualifications
in teacher education obtained from certain institutions
and prescribes penalty for running unrecognized
institutions.

(c) and (d) Only Institutions covered by section
18B (1) of the Ordinance, named Institutions offering a
course or training in teacher education before the date of
promulgation of the Ordinance, which had failed to make
an application for recognition to NCTE, but an Examining
Body had granted affiliation to the Institution and held
examination for a course or training in teacher education
conducted by such institution or such examination was
duse, before the date of issue of the Ordinance are eligible
to apply. A total of 222 applications have been received
by NCTE so far.
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Number of Mills Closed In the Country

1867. SHRIMATI SUMITRA MAHAJAN: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) the total number of mills lying closed in the country;

(b) the State-wise details of the land in possession
of these closed units; and

(c) the plan of the Government about these lands?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) The data on closed industrial units in the
country is compiled by Labour Bureau, Shimla, under the
Ministry of Labour and Employment. As per the information
available with the Bureau, 15 units in the public sector,
746 units in the private sector and 5 units in the cooperative
sector were closed during the years 2001 to 2005.

(b) The information is not maintained centrally.

(c) Does not arise.

Cotton Coliege

1868. SHRI ANWAR HUSSAIN: Will the. Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether Union Government has received any
proposal from the Government of Assam to make Cotton
College a Deemed University;

(b) if so, the details thereof; and
(c) the action taken by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) Yes, Sir.

(b) to (c) Institutions are declared deemed-to-be-
universities by the Central Government on the
recommendation of the University Grants Commission
(UGC) under Section 3 of the UGC Act, 1956. A proposal
from the State Government of Assam recommending the
status of '‘Deemed-to-be-University' to Cotton College,
Guwahati, Assam was received in May, 2006. Since the
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proposal was not in accordance with the prescribed
guidelines and in prescribed format, the State Government
was accordingly advised to do the needful. So far, no
response has been received either from the State
Government or Cotton College in the matter.

Agreement on Science and Education

1869. SHRI MANORANJAN BHAKTA:
SHRI M. SREENIVASULU REDDY:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether Government has finalized an agreement
to enhance cooperation in the field of science and
education with China, South Korea and Saudi Arabia,;

(b) if so, the details thereof along with outcome
thereof; and

(c) steps taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) Yes, sir. A Memorandum of
Scientific and Educational Co-operation between the
Ministry of Human Resource Development in the Republic
of India and the Ministry of Higher Education in the
Kingdom of Saudi Arabia was signed on 06-11-2006 at
New Delhi. An Educational Exchange Programme (EEP)
between the Ministry of Human Resource Development
of the Government of the Republic of India and the Ministry
of Education of the Government of the People's Republic
of China on Cooperation in the field of education has
been signed on 21-11-2006 at New Delhi. However, no
such agreement has been finalized in respect of South
Korea.

(b) and (c) The agreements with China and Saudi
Arabia inter alia provide for:

(1) Exchange of scholars, teachers, researchers and
experts;

(2) Organization of training programmes for teaching
professionals;

(3) Facilitating mutual recognition of educational
qualifications;
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(4) Exchange of academic scholarships for further
education;

(5) Exchange of documented materials, publications,
etc.

(6) Organization of seminars, lectures, symposia etc.
(7) Promotion of languages of both countries.

The agreements with China and Saudi Arabia, both
initially valid for a period of five years, envisage to
strengthen the existing cordial relations betwen India and
the respective countries and to increase the level of co-
operation in the educational fields including science in
accordance with the principles of equality and mutual
benefit.

Consumption and Production of
Cement in Maharashtra

1870. SHR! CHANDRAKANT KHAIRE: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) the consumption and production of cement in
the country particularly in Maharashtra during each of the
last three years, State-wise;

(b) whether there is a gap between demand and
supply of cement in the country particularly in Maharashtra;
and

(c) if so, the steps being taken by the Government to
bridge the gap between demand and supply of cement?

THE MINISTER OF STATE IN THE DEPARTMENT
OF INDUSTRIAL POLICY AND PROMOTION, MINISTRY
OF COMMERCE AND INDUSTRY (SHRI ASHWANI
KUMAR): (a) The state-wise consumption and production
of cement in the country during the last three years is
given in the enclosed Statement.

(b) and (c) As per figures mentioned by Cement
Manufacturers' Association in the Annexure, cement
production in the country in the year 2005-06 was 141.81
million metric tonne. whereas the consumption was 135.56

million metric tonne. In Maharashtra, the consumption * «

during the year 2005-06 was 16.78 million metric tonne
and production was 11.38 million metric tonne.
Maharashtra being the highest consumimg State, supply
from other States meets the requirements.
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(in thousand MT)

SI.  Region/State
No.

Cement Consumption

Cement Production

2005-06 2004-05 2003-04 2005-06 2004-05 2003-04
1 2 3 4 5 6 7 8
Northern Region
1. Uttaranchal 1825.33 1469.03 1358.2 - - -
2. Haryana 4927.99 4246.27 3721.73 - — —
3. Punjab 5655.31 5234.70 5397 .41 4457 .62 3794.54 3330.7
4. Rajasthan 8272.69 6967.15 6609.67 20238.77 18658.62 17781.01
5, Himachal Pradesh 1593.12 1451.31 1382.76 4811.43 4110.23 3993.29
6. Chandigarh 264.82 189.30 193.51 — - —_
7. Delhi 3503.85 3749.83 3387.77 — —_— —_—
8. Jammu and Kashmir 1014.13 948.21 809.87 159.35 140.5 119.17
Total 27057.24 24255.80 220860.92 29668.17 26704.89 25224.17
Eastern Reglon
9. Assam 1086.30 1118.91 1020.24 128.34 119.12 119.11
10. Meghalaya 767.76 949.44 717.63 100.23 93.16 99.19
11. Bihar 4360.26 3799.96 3129.64 456.72 368.97 338.91
12. Jharkhand 2630.63 2314.01 2025.52 4164.52 3775.05 3587.81
13. Orissa 4145.91 3901.13 3377.40 3305.37 29185 2483.17
14. West Bengal 6588.91 6223.01 5782.43 3249.87 3124.12 2744.06
15. Chhattisgarh 3081.46 2090.95 1423.98 8639.06 8329.01 7297.64
Total 22661.23 20397.41 17478.84 20044.11 18727.93 18669.89
Southern Region :
16. Andhra Pradesh 11464.57 8550.43 8007.98 19935.02 16302.24 14037.01
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1 2 3 4 5 6 7 8
17. Tamil Nadu 11129.21 9553.90 9096.88 14289.11 12600.27 12291.11
18. Karnataka 9382.23 8105.36 8230.53 9975.63 9517.83 9276.48
19. Kerala 6499.77 6129.37 5892.86 682.92 561.11 528.11
20. Pondicherry 329.06 263.54 242.67 —_ — -
21. Andaman and Nicobar 76.55 50.54 68.39 - - -
22. Goa 486.58 779.61 493.24 - —_ -

Total 39367.97 33432.75 32032.55 44882.68 38981.45 3g132.7
Western Region
23. QGujarat 9121.28 8709.98 7844.28 13555.70 11720.31 10369.84
24. Maharashtra 16784.42 15876.37 14679.77 11376.26 11042.01 10631.45
Total 25905.70 24586.35 22524.05 24931.96 22762.32 21001.29
Central Region
25. Uttar Pradesh 14202.16 14118.81 13402.32 4881.32 4228.34 3458.45
26. Madhya Pradesh 6368.67 6287.26 5566.38 17396.88 16166.22 15017.86
Total 20570.83 20406.07 18968.70 22278.20 20394.56 18476.31
Grand Total 135562.99 123078.36  113863.25 141805.13 127571.16 117504.4

Source: Cement Manufacturers Association.

[Translation]
Home Secretary Level Talks with Myanmar

1871. SHRI CHANDRA MANI TRIPATHI: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether Home Secretary level talks between India
and Myanmar were held in the recent past;

(b) it so, the details of the issues discussed during
the said meeting;

{c) whether the Government has raised the issues
relating to anti India activities being carried out in Myanmar;
and

(d) if so, the reaction of the Myanmar thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (d) The
12th National Level Meating at Home Secretary level
between India and Myanmar was held at New Delhi from
13th to 16th September, 2006. Various issues of mutual
concern including those related to security, drug trafficking
and effective border management were discussed in detail
at this meeting. Expressing serious concern over the
presence of India Insurgent Groups and arms smugglers
who have been using Myanmar's territory for carrying out
activities inimical to India's interest, the leader of Indian
delegation requested Government of Union of Myanmar
to take sustained action against them. The leader of
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Myanmar delegation reaffirmed the commitment of
Government of Union of Myanmar in ensuring that no bart
of its territory is used by insurgents and arms smugglers
in carrying out undesirable activities against India.

Brass Industry

1872. DR. SHAFIQUR RAHMAN BARQ: Will the
Minister of SMALL SCALE INDUSTRIES be pleased to
state:

(a) whether the Government proposes to grant
subsidy to the brass industry;

(b) if so, the details thereof;
(c) if not, the reasons therefor;

(d) the number of small industries in Uttar Pradesh
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which are being granted subsidy by the Union Government,
industry-wise; and

(e) the reasons for not granting subsidy?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) The Government (in the
Ministry of Small Scale Industries) does not implement
any scheme of subsidy for establishment of a new small
scale industrial (SSI) unit engaged in manufacturing any
specific product group or type, including brass.

(b) and (c) Do not arise.

(d) Small scale industries in Uttar Pradesh have been

Jprovided subsidy under the on-going schemes, as detailed

below:

SI.No. Name of Scheme No. of units Amount of subsidy
benefited up to October, 2006
(Rs. lakh)
1. Credit Linked Capital Subsidy Scheme 81 187.22
(CLCSS) for Technology Upgradasion
2. 1S0-9000/1SO-14001 Certification Fee 1165 640.00

Reimbursement Scheme

Any SS! unit, whether manufacturing brass products
or otherwise, can avail of the subsidy under these two
schemes provided they satisfy the conditions of the
schemes.

(e) Does not arise.

National Small and Medium
Enterprises Board

1873. SHRI TEK LAL MAHTO: Will the Minister of
SMALL SCALE INDUSTRIES be pleased to state:

(a) the criteria for selecting members and terms and
conditions for the membership of the National Small and
Medium Enterprises Board;

{b) the composition of the existing Board,

(c) the number of the institutes given membership of
the Board from January, 2006 till date;

(d) whether the Government proposes to increase

‘the membership of this board; and

(o) if so, the details thereof?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) Sub-section (3) of section
3 of the Micro, Small and Medium Enterprises Development
(MSMED) Act, 2006 provides for constitution of the National
Board of Micro, Small and Medium Enterprises (NBMSME)
with the Minister in charge of the Ministry or Department
of the Central Government having administrative control
of the micro, small and medium enterprises (MSMEs) as
the ex-officio Chairperson and 46 other members. The
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Government has notified the National Board for Micro,
Small and Medium Enterprises Rules, 2006, which inter
alia, contain the term of office of the members of the Board,
other than ex-officio members, the manner of filling
vacancies, and the procedure to be followed in the
discharge of their functions by the members of the Board.
The MSMED Act and the Rules referred to above are
available at the website "small industryindia.com* or "laghu-
udyog.com”.

{b) and (c) The NBMSME has not been constituted
so far.

(d) No, Sir.

(e) Does not arise.

[English]

Employment to Surrendered
Kashmiri Miiitants

1874. SARDAR SUKHDEV SINGH LIBRA:
SHRI SUKHDEV SINGH DHINDSA:
DR. RATTAN SINGH AJNALA:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the total number of surrendered Kashmiri militants
employed by paramilitary forces in a bid to rehabilitate
youth wishing to serve the country during each of the last
three years, force-wise;

(b) whether more such requests from militants are
pending with the Government;

(c) if so, the time by which such requests are likely
to be cleared; and

(d) the total number of surrendered militants found
involved in anti-national activities after getting rehabilitated
force-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) Nil.

{(b) No, Sir.

(c) and (d) Do not arise.
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Revamping of KVIC

1875. SHRI SUBRATA BOSE:
SHRI K.C. PALLANI SHAMY:
SHRI RANEN BARMAN:

Will the Minister of AGRO AND RURAL INDUSTRIES
be pleased to state:

(a) the number of people and artisans employed in
Khadi and Village Industries Commission (KVIC),
separately;

(b) whether there is a steep decline in employment
opportunities in KVIC;

(c) if so, the details thereof;

(d) the steps taken to make the Khadi and Village
Industries products competitive in the global economy and
to revamp the KVIC;

(e) whether more employment is likely to be created
through revamping of KVIC; and

(f) if so, the details thereof?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) As on 31-03-2006, 8.68
lakh persons, including khadi spinners and weavers, are
employed in the khadi sector and 74.09 lakh persons are
employed in the village industries sector according to
information furnished by Khadi and Village Industries
Commission (KVIC).

(b) and (c) On the whole, there has been no decline
in employment in the khadi and village industries as is
evident from the details given in the table below:

Year Employment (lakh persons)
Khadi Village Industry
2002-03 8.58 57.87
2003-04 . 8.61 62.58
2004-05 f 8.64 68.14
2005-06 8.86 74.09




179  Written Answers

(d) to (f) To strengthen the khadi and village industries
(KVI1) and make them competitive in the global eéonomy,
Government (in the Ministry of Agro and Rural Industries)
has been implementing schemes like Interest Subsidy
Eligibility Certificate Scheme (ISEC) providing subsidised
rates of interest on bank loans, Product Development,
Design Intervention and Packaging (PRODIP) Scheme
for improving designs and packaging of KVI| products, and
Rural Employment Generation Programme (REGP)
through KVIC for setting up village industries by providing
subsidy in the form of margin money. Assistance is also’
provided to KVI units to participate in exhibitions at the
national, sub-national levels to assist marketing of KVI
products. These facilities are available to all eligible cottage
and rural industries. Further, the Government has launched
the Scheme of Fund for Regeneration of Traditional
Industries (SFURTI) in 29 khadi, 50 village and 25 coir
industry clusters for five years beginning 2005-06. SFURTI
envisages assistance for setting up of common facility
centres, quality improvement, training and capacity
building, development of new products, improved
packaging, new design, market promotion, etc.

Further, the Expert Committee constituted to suggest
measures for revamping of KVIC and programmes/
schemes had, inter alia, recommended strengthening of
the khadi and village industries by restructuring of some
of the on-going schemes. In pursuance of the accepted
recommendations, KVIC has prepared proposals in this
regard with aim of creating more employment opportunities
in the KVI sector.

Report of NIC

1876. ADV. SURESH KURUP: Will the Minister of
HOME AFFAIRS ve pleased to state:

(a) whether the National Integration Council (NIC)
panel has submitted its reports;

(b) if so, details of the recommendations therein and
measures taken/to be taken by the Government to
implement such recommendations; and

(c) if not, the time by which such report is likely to be
submitted?

THE MINISTER OF STATE IN THE MINISTRY OF
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HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) to
(c) No, Sir. The 4th mesting of the Working Group of the
National Integration Council (NIC) set up to study the
reports of the Commissions of Inquiry on the Communal
Riots was held on 27th September, 2006. The next meeting
of the Working Group is yet to be fixed.

Psycho Analytical Studies of
Jawans of PMF

1877. SHRIMATI MINATI SEN: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Government has conducted any
psycho-analytical studies on the jawans of para-military
forces, who are often posted in isolated areas; and

(b) if so, the results thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) and
(b) Studies conducted by Central Police Forces on their
personnel posted in remote and difficult areas have shown
prevaience of physical, emotional anti social disturbances
amongst some of them.

[Translation]

Inclusion of Mass Media Subject in
NCERT Books

1878. SHRI BAPU HARI CHAURE: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether the Government proposes to include a
new chapter titled 'Mass Media and Communication' in
the book of social science and political life of NCERT
books particularly for class Seventh; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) and (b) National Council of Educational
Research and Training (NCERT) proposes to include two
chapters titted 'Understanding Media' and 'Undérstanding
Advertising' in the Political Science textbook for Class Vil
to be introduced from the academic session 2007-08.
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[English]
Scheme for Textile Workers

1879. SHRI RAYAPAT! SAMBASIVA RAQ:
SHRI KASHIRAM RANA:
SHRI JIVABHAI A. PATEL:

Will the Minister of TEXTILES be pleased to state:

(a) the number of new projects/schemes launched
since May, 2004, date-wise;

(b) the current status thereof;

(c) whether their performance has been reviewed;
and

(d) it so, the result thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) The
Government has launched following schemes/projects
since May, 2004.

Handloom Sector:

(i) Integrated Handloom Cluster Development
Scheme was launched in the year 2005-06. The
development of clusters is at various stages of
implementation.

(i) Health Insurance Scheme was launched on
3-11-2005. Till date, 2.97 lakh weavers have
been covered.

(i) Mahatma Gandhi Bunkar Bima Yojana was
launched on 2-10-2005. Earlier this scheme was
known as Bunkar Bima Yojana. Till date, 2.77
lakh weavers have been covered.

(iv) Handloom Mark was launched on 28-06-2006.
So far, 54 beneficlaries have been registered
under the scheme and 3.85 lakh Handloom Mark
labels have been sold to these beneficiaries.

(v) Technology Upgradation Fund Scheme (TUFS)
for Handloom sector was launched on
31-07-2006. Nine applications for projects have
been received till date.
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Others:

(i) Scheme for Integrated Textile Park was launched
in October 2005. Project proposals for
development of 26 Integrated Textile Parks have
been sanctioned. Estimated project cost of these
projects is Rs. 2428.23 crore, of which
Government assistance is Rs. 866 crore.

(c) and (d) The performance review of the schemes
is an ongoing process. It is reviewed from time to time. All
these schemes have shown positive results.

Conversion of Anganwadi Centres
into Creches

1880. SHRI VARKALA RADHAKRISHNAN: Will the
Minister of WOMEN AND CHILD DEVELOPMENT be
pleased to state:

(a) whether the Government has any proposal to
convert Anganwadi Centres to Day Care Creches; and

(b) it so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) No, Sir.

(b) Does not arise.

integrated Handloom Training Programme

1881. PROF. M. RAMADASS: Will the Minister of
TEXTILES be pleased to state:

(a) the progress made under Integrated Handloom
Training Programme and Marketing Promotion Programme
since their inception separately;

(b) the targets set under the said programmes during
each of the last three years;

(c) whether the targets set under the programmes
have been achieved;

(d) if so, the details thereof, separately; and

(e) if not, the reasons therefor and the steps taken
to achieve the targets?
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THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) A Central
Sector Plan Scheme ‘Integrated Handloom Training Project
(IHTP)" has been introduced in December 2003 for
imparting training to handloom weavers workers. Under
the Scheme, financial assistance for covering 39,200
beneficiaries has been released till November 2006.

— Marketing Promotion Prc Jramme has been
introduced by the Government of India in the
10th Plan w.e f. the year 2002-03.

— The components of the scheme are—(i)
Organisation of Exhibitions/Fairs/Crafts Melas
(ii) Setting up of Urban Haats; (iii) setting up of
Marketing Complexes; (iv) Publicity and
awareness.

The Government of India provides funds to State
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Governments/Implementing Agencies for infrastructure
and Publicity in connection with the above activities.

(b) to (e) The details in respect of "Integrated
Handloom Training Project (IHTP) are as under.—

Year Target Achievement
(number of (number of
beneficiaries) beneficiaries)
2003-04 3740 —
2004-05 15000 11760
2005-06 13000 18700

The details of target/achievement event-wise under
"Marketing Promotion Programme"” during the last three
years are as under.—

Sl. Name of the Event 2003-04 2004-05 2005-06
No.
Target Ach. Target Ach. Target Ach
1. National/Special Handloom Expos 16 27 30 37 50 48
2. District Level Event (DLE) 150 158 150 147 300 262
3. Craft Melas 06 06 07 07 06 06
4. Urban Haats — 05 — 03 - 05
Total 172 196 187 194 356 321
IHTP Scheme was introduced in December 2003. iron Ore Price

Being a new scheme, which required understanding by
the Weavers Service Centres (WSCs), State Governments,
Implementing Agencies etc., constitution of State Level
Training Committee by each State Government, release
of advertisement by WSCs for inviting proposals etc.,
therefore, there was spill over of the training programmes
for their implementation.

There is a shorttall in DLEs/Expos in the year 2004-
05 and 2005-06 as implementing agencies did not submit
the proposals with the requisite documents.

1882. SHRI JUAL ORAM: Will the Minister of MINES
be pleased to state:

(a) whether due to increase in lron Ore price in the
international market there has been increasing trend of
unscientific and illegal mining; and

(b) it so, the number of such cases registered against
individual organization who are violating mines regulation
alongwith the action taken against them, case-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. T. SUBBARAMI REDDY): (a) and (b) No, Sir.
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As per the provisions of the Mines and Minerals
(Development and Regulation) Act, 1957 (MMDR Act).
Mining Plan duly approved, is mandatory for obtaining a
mining lease. The Mining Plan provides for undertaking
safe, systematic and scientific mining operation. As per
Mineral Conservation and Development Rules. 1988 all
minjng operation has to be carried out in accordance with
mining plans. State Governments are the owners of
minerals and grant mining leases. Prior approval of the
Central Government is required only in the case of minerals
listed in First Schedule of MMDR Act. 1957. The
responsibility to check illegal mining rests with the State
Government concerned. State Governments have been
directed to frame rules under Section 23C of MMDR Act,
1957 for prevention of illegal mining, transportation etc.
and to constituteTask Forces at State/District level and
the same are monitored on quarterly basis alongwith the
steps taken by the State Governments to check illegal
mining by the Ministry regularly.

[Translation]
Security Clearance to Sez Projects

1883. DR. CHINTA MOHAN:
SHRI RAMJI LAL SUMAN:
SHRI EKNATH MAHADEO GAIKWAD:
SHRIMAT! NIVEDITA MANE:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether foreign nationals are coming to India for
setting up of industrial units under Special Economic Zone
Scheme;

(b) if so, whether Minister of Home Affairs has
scrutinised foreign investment proposals on security
grounds as reported in The Times of India dated October,
30, 2006;

(c) if so, the details of security clearances so far
given and pending with the Government for foreign
investments;

(d) whether the Government proposes to simplify
the security clearance procedure to avoid delay; and
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(e) it so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) As
per available information, no proposals have been received
from Foreign Nationals for setting up of industrial units
under the Special Economic Zones Scheme

(b) to (e) As per provisions contained in the Special
Economic Zone Act, 2005, the Board of Approvals, wherein
the proposals to establish Special Economic Zones are
considered, includes representatives of the Ministry of
Home Affairs and the Ministry of Defence. Some proposals
in sensitive areas/sectors are looked at from security point
of view.

Cotton Export

1884. SHRI RAJNARAYAN BUDHOLIA: Will the
Minister of TEXTILES be pleased to state:

(a) the value and quantum of cotton exported during
each of the last three years, and current year;

(b) whether there is steep increase in . ,tton export
during the current year;

(c) if so, the details thereof; and

(d) the foreign exchange earned from cotton export
during the said period, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (d) The
details of value and quantity exported during last three
years and current year are:—

(figures in tones/Value in Rs. crores)

Year Export Value
2003-04 179612 942.37
2004-05 86635 422.58
2005-06 (Prov.) 595881 2791.87 *
2006-07 (Prov. 213566 1101.94
April-June)

Source: DGCIS, Kolkata

N
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(b) and (c) Yes sir, there has been quantum jump in
cotton exports from the country during 2005-06 to 47.00
lakh bales from the level of 9.14 lakh bales during 2004-
05. During the current year 2006-07 also there is good
scope for cotton exports from the country since the cotton
production in the country is expected to be much more
than the domestic consumption resulting into surplus
supply situation. However, cotton exports from the country
would mainly depend on price parity i.e. Indian cotton
prices vis-a-vis international cotton prices.

(English]
AFSP Act

1885. DR. THOKCHOM MEINYA:
SHRI PRABODH PANDA:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the details of recommendations made by the
Justice (Retd.) B.P. Jeevan Reddy Committee on the
Armed Forces (Special Powers) Act, 1958; and

(b) the action so far taken by the Government
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b) The
Committee constituted by Ministry of Home Affairs to
review the Armed Forces (Special Powers) Act, 1958 as
amended in 1972 has submitted its report to Ministry of
Home Affairs on 6-6-2005. The recommendations of the
Committee contained in its report are being examined
and a decision in the matter is yet to be taken.

Exploration of Mineral Reserves

1886. SHRI M. SREENIVASULU REDDY: Will the
Minister of MINES be pleased to state:

(a) whether Geological Survey of India, Mineral
Exploration Corporation and indian Bureau of Mines have
age old expertise and modern technologies in the field of
exploration and exploitation of mineral wealth; and

(b) if so, the details of plans the Government proposes
to exploit vast mineral resources to earn foreign exchange
in the country?
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THE MINISTER OF STATE IN THE MINISTRY OF
MINES (DR.T. SUBBARAMI REDDY): (a) and (b) Geological
Survey of India (GSI) carries out regional geological
surveys and exploration in the country. Mineral Exploration
Corporation (MECL) is engaged in detailed mineral
exploration whereas Indian Bureau of Mines (IBM) is the
custodian of the mineral data and is the regulatory body
for mineral related policies. These organizations have vast
experience in the field of exploration and are in the process
of acquiring the latest technology through modernization
programmes. The efforts of these organizations for survey
and exploration of minerals are being intensified.

Exploitation of mineral resources does not come
under the purview of these Government organizations and
is being done by the private agencies.

Discrepancy in Merchandise Trade

1887. SHRI EKNATH MAHADEO GAIKWAD:
SHRIMAT!I NIVEDITA MANE:
SHRI KIRTI VARDHAN SINGH:

Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether huge discrepancy in merchandise trade
data has occurred for the year 2005-2006;

(b) if so, the details thereof and the reasons therefor;

(c) whether accountability has been fixed in this
regard;

(d) if so, the details thereof; and

(e) the measures taken to rectify the data and to
prevent recurrence of such lapse?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) During
2005-06, the merchandise trade data of textiles exports
compiled by the Directorate General of Commercial
Intellegence (DGCI and S) was found to be under-reported
when compared with the data of the US customs and the
EU customs. A Committee was set up to re-concile these
differences. DGC! and S in coordination with DG (Systems)
CBEC undertook the exercise of matching the data
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received by DGCI and S in the form of Daily Trade Returns
(DTRs) with the data entered into the DG (systems)
computer network (ICE GATE) from various Customs
Houses all over the country. As a result of this exercise, a
number of missing records were found in the DGCl and S
server. The merchandise trade data for 2005-06 was
revised on this basis.

(c) and (d) The present system of collection and
compilation of merchandise trade data is in a transition
phase. Compared to manual handling of data some years
back, presently as much as 85% of trade data is
computerised under the Electronic Data Interchange (EDI)
system. The missing entries in the data was a systemic
problem that has since been rectified. Hence the question
of fixing responsibility does not arise.

(e) Measures have been instituted to ensure proper
identification and correction of missing entries in the
computer data system so as to avoid recurrence of this
problem.

Atrocities by the BSF Personnel

1888. SHRI AJOY CHAKRABORTY: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the Government has received complaints
of atrocities by the BSF personnel on the people living in
bordering areas of Bangladesh particularly in Basirhat
sub-division, North 24 Parganas district of West Bengal;

(b) if so, the number of such cases registered during
the last three years;

(c) whether the Government has envisaged any
particular plan to curb such menace;

(d) if so, the details thereof; and

(e) the number of BSF personnel prosecuted for such
criminal activities during the said period?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) Yes,
Sir.

(b) Six.

(c) and (d) The accused personnel found guilty of
the charges have been dealt with sternness and awarded
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deterrent punishments. BSF personnel deployed in border
areas are sensitized and cautioned from time to time
through their field commanders, training programmes etc.
Supervisory officers have been asked to remain vigilant
and ensure good rapport with the civil population. The
disciplinary and Court cases are regularly monitored.

(e) Twelve.

[Translation]

Compensation to Victims of
Road Accldents

1889. SHRI V.K. THUMMAR:
SHRI M. ANJAN KUMAR YADAV:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government has any provision to
provide compensation to the victims of road accidents in
Delhi;

(b) if so, the total number of persons killed in such
accidents during each of the last three years;

(c) the number of persons who have been provided
compensation;

(d) the total number of such cases lying pending;

(e) the total number of cases pending for more than
two years;

(f) the reasons therefor; and

(g) the time by which such cases are likely to be
settled?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (g) The
information is being collected and will be laid on the table
of the House.

[English] .
Mining Accidents

1890. SHRI M. APPADURAI: Will the Minister of
MINES be pleased to state:
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(a) the number of persons died/injured while mining
in gold field during each of the last three years;

(b) the details of relief and compensation paid by
the Government to the victims during the said period; and

(c) the details of precautionary measures taken by
the Government to stop such untoward incident in the
mining field in future?

THE MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. T. SUBBARAMI REDDY): (a) As per the
information furnished by Indian Bureau of Mines, a
subordinate office of Ministry of Mines, the Hutti Gold
Mines Company Limited (HGMCL), a Karnataka State
Government public sector undertaking is the only company
presently engaged in the mining of gold in the country.
There is no report of deaths while mining in HGMCL during
each of the last three years. The number of persons injured
during the year 2003, 2004 and 2005 is 37.24 and 9
respectively.

(b) The medical relief was provided to all the injured
persons by the HGMCL. A total compensation of Rs.
4,37,411 was paid to the injured persons during the period
2003, 2004 and 2005.

(c) Elaborate provisions for safety and protection of
health of Mine workers have been made in Mines Act,
1952 and the Rules and Regulations framed thereunder.
These are implemented by the Director General of Mines
Safety (DGMS) an organisation under Ministry of Labour
and Employment. Officers of Directorate General of Mines
Safety make periodic inspection of the mines to oversee
compliance and issue violation letters in case of non-
compliance. On detection of unsafe conditions in mines,
DGMS issues improvement notices and also issues
prohibitory orders under the Mines Act, 1952. Prosecutions
are launched by DGMS in case no improvement is noticed.
Besides. DGMS also issues guidelines, creates general
awareness and holds discussions on safety conditions in
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mines. Other improvemant measures taken by DGMS
include the concept of Risk Assessment, preparation of
Safety Management Plan and development of Emergency
Response System and introduction of new technology in
mining with low potential risk.

Textite Park

1891. SHRI ANANDRAO VITHOBA ADSUL:
SHRI ADHALRAO PATIL SHIVAJIRAO:
SHRI RAVI PRAKASH VERMA:

Will the Minister of TEXTILES be pleased to state:

(a) whether the Union Government has prepared
any scheme to develop textiles sector infrastructure by
merging the old schemes as reported in "Hindu" dated
October 23, 2006;

(b) if so, the fact of the matter reported therein and
the reaction of the Government thereto;

(c) the number of apparel parks, weaving parks and
high-tech weaving parks for infrastructure development
are proposed to be set up, separately, State-wise;

(d) whether some State Governments have sought
financial assistance for the purpose; and

(e) if so, the details thereof and the steps taken by
the Union Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) Yes,
Sir. To provide the textile industry with worid-class
infrastructure facilities for setting up their textile units,
Government has launched the '‘Scheme for Integrated
Textile Parks (SITP) by merging the erstwhile 'Apparel
Parks for Exports Scheme' and 'Textile Centre
Infrastructure Development Scheme'.

(c) So far 26 projects have been sanctioned under
the SITP, details of which, State-wise, are given below:—

Name of the Park

Activities proposed in the park

Andhra Pradesh
1. Hyderabad Hi-tech Weaving Park
2. Hindupur Vyapar Apparel Park Limited

Weaving/Fabric Processing

Weaving/Sizing/Dyeing/Processing/Apparel
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Name of the Park

Activities proposed in the park

3. Pochampally Handloom Park Limited

4. Brandix India Apparel City Private Limited
Gujarat

5. Gujarat Eco Textile Park Limited

6. Mundra SEZ Textile and Apparel Park Limited

7. Soham Integrated Textile Park Amdavad
Private Limited

8. Vraj Integrated Textile Park Limited

9. Shri Laxminarayan Industrial Co-operative
Service Society Limited

10. Surat Super Yarn Limited
Maharashtra
11.  Metro-Hi-Tech Cooperative Park Limited
12. Pride India Cooperative Textile Park Limited
13. Wada high-tech Weaving Park Limited
14. Tarapur Textiles Park Limited
15. Baramati Hi-Tech Textile Park Limited

16.  Shri Dhairyashil Mane Textile Park Co-operative
Society Limited

Tamil Nadu

17. The Great Indian Linen and Textile Infrastructure
Company Limited

18. SIMA Textile Processing Centre

19. Palladam Hi-Tech Weaving Park

20. Komarapalayam Hi-Tech Weaving Park Ltd.

21. Erode Hi-Tech Weaving Park Limited
Rajasthan

22. Jaipur Texweaving Park Limited

Yarn Dyeing/Weaving/Fabric Processing/Made-ups

Spinning/Fabric/Processing/Apparel/Embellishment

Weaving/Processing/Embroidery
SpinningNVeaving/Garmenting

Processing/Garmenting/Embroidery

Spinning/Weaving/Processing/Garmenting/Embroidery

Weaving/Embroidery

Texturising

Sizing/Warping/Weaving/Fabric Dyeing and Finishing
Sizing/Weaving/Garmenting
Sizing/Warping/Weaving
Sizing/Weaving/Garmenting/Embroidery
Spinning/Weaving/Dyeing/Processing/Garmenting

Warping/Sizing/Weaving/Processing/Garmenting

Sizing/Warping/Weaving//Garmenting/Processing

Processing (Yarn/Fabric)
Sizing/Weaving
Spinning/Warping/Sizing/Weaving

Wraping/Sizing/Weaving/Garmenting '

Weaving/Warping/Sizing
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Name of the Park

Activities proposed in the park

23. Kishangarh Hi-Tech Textile Park Limited
Karnataka

24. Doddabalapur Integrated Textile Park
Uttar Pradesh

25. Gorakhpur Texpark Private Limited

West Bengal

26. EIGMEF Apparel Park Limited

Weaving/Sizing/Proofing/Coating

Warping/Sizing/Weaving

Weaving/Garmenting/Embroidery/Texturising/Sizing/
Spinning Processing

Apparel (Knitted/Woven)/Embroidery

(d) and (e) The SITP is implemented through Special
Purpose Vehicles (SPVs) promoted by the Industry
Associations/Group of Entrepreneurs. The estimated
project cost (infrastructure component) of the above-
mentioned 26 parks is Rs. 2411.20 crore, out of which
Government of India support would be Rs. 862.55 Crore.

Jute Packaging

1892. SHRI HANNAN MOLLAH:
DR. VALLABHBHAI KATHIRIA:

Will the Minister of TEXTILES be pleased to state:

(a) whether Government proposes to dilute the Jute
Packaging Materials Act, 1987,

(b) it so, the details thereof;

(c) whether the Government received any represen-
tation against such reduction;

(d) if so, the details thereof; .

(e) the action proposed to protect the interest of the
Jute grower, Jute worker and Jute Industry;

(f) whether import of Jute bags is increasing after
the decision to serve 100% of food grains and sugar to be
packed in jute packing material in case of shortage of jute
bags in the country; and

(@) if so. the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) No,
Sir.

(c) and (d) Yes, Sir. Some Members of Parliament
and others have represented the Government not to
introduce any concessior/dilution under the JPM Act, 1987
for packing food grains and sugar in Jute bags. The
Government has taken a decision for 100% compulsory
packging of two items viz. food grains and sugar in Jute
bags during the Jute year 2006-07, to ammeliorate the
condition of Jute Industry as a whole.

(e) The Government has several schemes like Jute
Manufacturers Development Committee (JDMC)'s
Incentive Scheme for Modernisation of Jute Industry,
Export Market Assistance Scheme, Technology
Upgradation Fund Scheme, National Centre for Jute
Diversification (NCJD)'s Jute Entrepreneurs' Assistance
Scheme to protect the interest of the Jute growers, Jute
workers and Jute industry.

(f) and (g) No, Sir. While there is no increase in
import of Jute bags during the preceding years, the import
of raw Jute has shown a slight increase for its use in
sectors other than packaging of food grains and sugar.

Minimum Export Price

[y

1893. SHRI RANEN BARMAN: Will the Minister of
AGRO AND RURAL INDUSTRIES be pleased to state:
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(a) whether Coir Board has withdrawn the Minimum
Export Price (MEP) for coir products;

{b) if so, whether Government has found any adverse
impact of this decision on the small scale coir manufacturing
sector;

(c) if so, the details thereof;

(d) whether the Government proposes to reintroduce
the MEP and purchase price export scheme; and

(e) if so, the details thereof?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) Yes, Sir.

(b) No, Sir.
(c) Does not arise.
(d) No, Sir.

(e) Does not arise.

Setting Up of IIT Golden Jubilee Campus

1894. SHRI HARIN PATHAK:
DR. VALLABHBHAI KATHIRIA:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government has received a proposal
from Indian Institutes of Technology, Powai Board to start
Indian Institute of Technology Golden Jubilee Campus in
Gujarat;

(b) if so, the present status thereof;

(c) whether adequate financial provision has been
made in 11th Five Year Plan; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) Yes, Sir.

(b) The Government have not approved the proposal.

(c) and (d) Do not arise.
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Handioom Mark

1895. SHRI N.S.V. CHITTHAN: Will the Minister of
TEXTILES be pleased to state:

(a) whether the Government is increasing the
coverage of weavers cooperative societies;

(b) if so, the initiatives taken especially in Tamil Nadu;

(c) whether the Government is launching the
handioom mark;

(d) it so, the details worked out so far with the outlay
especially for Tamil Nadu; and

(e) the steps being taken for promoting and
popularising the mark?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b)
There are 2.64 lakh weavers enrolled in 1232 Co-operative
societies in Tamil Nadu. The Department of Handlooms
and Textiles, Government of Tamil Nadu is encouraging
the Handioom weavers to form more number of Co-
operative Societies enabling them to get regular
employment and fair wages and to avail all the schemes
intended for them. 91 applications have been received by
the State Government of Tamil Nadu from the Handloom
weavers to form new Co-operative Societies.

(c) The Handloom Mark has already been launched
by the Hon'ble Prime Minister on 28th June, 2006.

(d) A sum of Rs. 4.00 crore has been allocated for
implementation of Handloom Mark scheme during the year
2006-07. No State-wise allocation of outlay has been
made.

(e) So far, three cycles of advertisements have been
issued across the country in national dailies as well as
regional/local newspapers in Hindi, English and vernacular
languages, explaining the benefits of the scheme to
intended beneficiaries, i.e. individual handloom weavers,
Primary Handloom Co-op societies, Handloom
Corporations, Master weavers, Apex Societies, retailers/
traders and exporters. ' v,

In Tamil Nadu, advertisements were published in
Tamil language in two popular regional newspapers having
wide circulation, namely, Dinathanthi and Dinamalar
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covering Chennai, Coimbatore, Thirunulveli, Nagercoil,
Salem, Madurai, Tiruchirapally, Thanjavur, Vellore,
Cuddalore, Erode and Dindigul editions.

Apart from the advertisements, workshops and
training programmes and seminars have baen conducted
at State headquarters, at important handloom concent-
rated areas as also in important handloom clusters to
sensitize and train the State officials and to sensitise the
individual handloom weavers, Primary Handloom Co-op
Societies, Master weavers, Apex Societigs, retailers/traders
and exporters.

Export/import by MMTC

1896. SHRI CHANDRAKANT KHAIRE: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether MMTC exports and imports various items
on large scale;
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(b) if s0, the complete details of items exported and
imported during the last three years;

(c) whether MMTC has drawn up a scheme of export
of Basmati rice without getting order from any country,

(d) if so, the objective behind such an export policy;
and

(e) the action being taken by the Government for
loss of revenue suffered by the export policy of MMTC?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) Yes, Sir.

(b) The details are given in the enclosed Statement.
(c) No, Sir.

(d) and (e) Do not arise.

Statement

Commodity-wise Performance

(Rs. in Millions)

Year ended 31st March 2006 2005 2004

1 2 3 4
Exports
Iron Ore 21584 21369 12037
Manganese ore/oxide 469 660 589
Chrome ore 3191 3354 1563
Pig iron 3458 3901 797
Slag 1 16
Barytes
Guypsum (Aggri. Grade)
Agro Products 620 2429 .

Mica
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Marine Products

Industrial Produicts

Diamonds/gems/jewsllery 291 387 592
Merchanting Trade

Counter Trade

Steel/HR Steel Coils 101

Building Material

Engg. Product 2 905
LCCT

Others (Tsunami Cars 159

Total Exports 29254 30309 18912
Imports

Metals:

Copper/Copper Cathodes 3104 1128 639
Zinc 955 248 199
Lead 384 276 85
Tin 373 497 409
Nickel 561 700 738
Aluminium 228 165 221
Antimony Metal 52 9 13
Steel/Steel Scrap/HR Coils 274 100

Others 145 72 36
Sub Total 6076 3195 2340
Fertllizers: "
Sulphur 160 76 150

Rockphosphate
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1 2 3 4
Ammonia Sulphate 94
Urea 5867 4566 692
DAP 5904 1505 1895
MOP 1692 1368 844
SOP
Others
Sub Total 13623 7515 3675
Diamonds/Gold/Emeralds 76928 79582 53873
Agro Products 2726 3354 1641
Hydrocarbons 18087 16585 5113
Others 418 94 144
Total Imports 117858 110325 66786

Seizure of Rocket Launchers (c) The Government of Andhra Pradesh is investigating

1897. SHRI JYOTIRADITYA M. SCINDIA:
SHRI MILIND DEORA:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government has made any investi-
gation into the seizure of sophisticated arms including
rockets and rocket launchers as reported in the "Asian
Age" dated October 6. 2006;

(b) if so, the details thereof and the findings of the
investigations;

(c) the number of persons so far arrested in this
connection; and

(d) the steps taken by the Government to prevent
manufacture and supply of illegal arms?

THE MINISTER OF STATE IN THE MINISTRY OF

HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) to

into the seizure of rockets and rocket launcher seized
from Kranthi Transport at Achampet of Mahabubnagar
district and Giddalur of Prakasam district on 7/8-9-06.
Investigation has so far revealed that CPl (Maoist) had
got manufactured these rockets and rocket launchers in
seven lathe workshop foundries at Chennai through Thota
Kumara Swamy @ Madhu, a native of Warangal district
of Andhra Pradesh. In this case, 2 persons have been
arrested in Kedapa, while Thota Kumara Swamy @
Madhu, the kingpin and his wife Sudha Rani surrenderez
to Warangal Police of Andhra Pradesh on 16-10-2006 and
were later arrested by Mahabubnagar Police. TheTamil
Nadu Police also arrested 7 persons who manufactured
rockets and rocket launchers in their foundries.

(d) The State Governmetns have been advised to
take all steps to check the illegal manufacturing of rockets
and rocket launchers and ensure strict enforcement of
the provisions of the Arms and Explosives Acts and Rules
and existing instructions issued in this behalf.
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Meeting of Police Chiefs

1898. SHRI SWADESH CHAKRABORTTY: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) the details and decisions taken in the meeting in
Guwabhati of the police chiefs of the seven North-Eastern
States as well as West Bengal and Bhutan, besides senior
officers of the Army, Paramilitary forces, the intelligence
agencies and the Union Home Ministry;

(b) whether emphasis was given on the coordination
of various security arms anti-insurgency plans and
operations more urgent in the Meet; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (c) In the
Annual Conference of Director General of Police of North
Eastern States including Sikkim and West Bengal, held
atGuwahati on November 1-2, 2006, the issues discussed
included, inter-alia, operational coordination, intelligence
sharing, counter insurgency strategy and strengthening
and technical training of police and intelligence officers.

Screening Committee on Freedom Fighters

1899. SHRI SURAVARAM SUDHAKAR REDDY: Will
the Minister of HOME AFFAIRS be pleased to state:

(a) whether the Government has revived the
screening committee on identifying the freedom fighters
participated in the Hyderabad Liberation Movemant to

grant the pensions;
(b) if so, the details thereof;

(c) the total number of applications are still pending
for grant of pension; and

(d) the time by which all the applications are likely to
be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a) to
(d) A proposal to form a committee is under consideration.

About 7000 cases recommended by the Hyderabad
Special Screening Committee (HSSC) headed by Shri
G.M. Shroff have been sanctioned.
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Exact number of cases considered or recommended
by the HSSC headed by Shri C.H. Rajeshwar Rao (N. Giri
Prasad) is not discernible from available records. 3384
cases have been sanctioned. About 14,700 cases were
sent for State Governments' verification in 1988-1999.

Compassionate Appointment in PMF

1900. SHRIMAT| PRATIBHA SINGH: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) the total number of employees of Para Military
Forces personnels of various States origin died while
serving in the forces, during each of last three years, force-
wise, name-wise, designation-wise, State-wise, particularly
of Himachal Pradesh;

(b) whehter the dependents of the deceased
employees were provided employment on compassionate
ground,

(c) it so, the details alongwith the names thereof;
and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) to
(d) Information being is collected from the Forces.

Compensation Policy

1901. SHRI DALPAT SINGH PARSTE: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the Government proposes to frame any
compensation policy for victims of terrorist activities in
view of the prevailing situation in the country;

(b) if so, whether the Supreme Court has also
directed the Government regarding policy on terror
compensation as well asked the Government to rehabilitate
and compensate dam oustees, people of fiood affected
areas and victims of accidents;

(c) if so, the details in this regard; and

(d) the action so far taken by the Union Government
thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) to
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(d) Information is being is collected and will be laid on the
Table of the House.

Prisoners in Tihar Jall

1902. SHRI REWATI RAMAN SINGH:
SHRI DALPAT SINGH PARSTE:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the total number of male/female prisoners lodged
in Tihar Jail of Delhi, separately;

(b) the details of basic amenities provided by the
Government to such prisoners, separately;

(c) whether there is an alarming increase in the
strength of the jail inmates; and

(d) if so, the steps taken by the Government to
ensure that inmate population remain within the capacity
of Tihar Jail?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIS. REGUPATHY): (a) and (b) There
were 11497 male and 481 female prisoners lodged in Tihar
jails, New Delhi as on 29-11-2006. The basic amenities/
facilities provided to such prisoners include food, clothing,
medical care, legal aid, education. vocational training,
recreation and rehabilitation.

(c) and (d) There were 11978 inmates in Tihar Jails
as on 29-11-2006 which far exceed their total sanctioned
capacity of 5200. The steps taken to ease overcrowding
in these Jails include construction of new jails; holding
Special Courts to try the cases involving petty offences;
compiling of list of under trial prisoners who are granted
bail but could not b~ released and sending such lists to
District and Session Judge for considering their cases on
relaxed surety conditions; and providing legal aid by the
Legal Aid Advocates and nominated counsels deputed
by Delhi Legal Services Authority to advise the prisoners
on moving appropriate applications before the High Court
for their early release.

[Translation]
Pending Cases of Freedom Fighter Pension

1903. CH. MUNAWAR HASSAN: Will the Minister of
HOME AFFAIRS be pleased to state:
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(a) whether there is undue delay in finalising the
cases for grant of pension to the freedom fighters;

(b) if so, the criteria adopted in processing/finalising
the cases after receipt of the same;

(c) whether the Government proposes to lay down
guidelines for early finding cases for grant of pension to
freedom fighters;

(d) if so, the details thereof; and

(e) if not, the steps taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a)
No, Sir.

(b) to (e) Applicants for Central Samman pension
under the Swatantrata Sainik Samman Pension Scheme,
1980 are required to apply on the prescribed application
form. The applications, supported by requisite evidence
of the claimed suffering, are required to be routed through
the concderned State Government/Union Territory
Administration.

The claims for Central Samman pension can be
considered only when these are duly verified and
recommended by the concerned State Government/Union
Territory Administration in accordance with the provisions
of the Swatantrata Sainik Samman Pension Scheme, 1980.
The verification and recommendatory report of the State
Government/Union Territory Administration is mandatory
in view of the fact that the documents and evidence of the
claims are in the possession of the concerned State
Government/Union Territory Administration, and not of the
Central Government. However, the Central Government
has to keep all documents/reports/evidence in view and
take a decision in accordance with the prescribed eligibility
criteria and evidentiary requirements of the Swatantrata
Sainik Samman Pension Scheme, 1980. A positive
recommendation of the State Government is, therefore,
not binding on the Central Government (if the claim does
not satisfy the eligibility criteria and evidentiary requirement
prescribed under the Central Scheme). ‘

The receipt, consideration and disposal of State
reports is a continuous process. While efforts are made to
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dispose off State reports expenditiously, no time-frame
can be indicated therefor.

[English]
implementation of SSA

1904. DR. P.P. KOYA: Will the Minister of HUMAN
. RESOURCE DEVELOPMENT be pleased to state:

(a) whether Sarva Shiksha Abhiyan activities are
implemented in Lakshadweep;

(b} if so, the number of classrooms were constructed
and the number of teachers were appointed since the
inception of the programme; and

(c) the fund allocation and the expenditure made
under SSA during each of the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) The Sarva Shiksha Abhiyan began to be
implemented by the Union Territory of Lakshadweep in
2003-04.

(b) The Government of India has sanctioned the
construction of 20 class rooms, 2 primary schools, 2 upper
primary schools and appointment of 13 teachers to
Lakshadweep under the SSA programme so far.

©
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(Rs. in lakhs)
Year GOl releases Expenditure
2003-04 28.31 7.15
2004-05 12.03 4.21
2005-06 Nil 19.03

Report of Committee on Working of MCD

1905. SHRI SHAILENDRA KUMAR:
SHRI SURESH PRABHAKAR PRABHU:

Will the Minister of HOME AFFAIRS be pleased to
state:
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(a) whether the Government has received the report
of the Committee headed by Shri Omesh Saigal, former
Chief Secretary of Delhi on MCD as reported in 'Hindustan
Times' dated November 22, 2006;

(b) if so, whether the Government has also received
another report of the Committee headed by Shri Ashok
Pradhan, former Transport Secretary on the multiplicity of
authorities in the capital;

(c) it so, the recommendations given by both the
committees; and

(d) the response of the Government on each
recommendation?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b) Yes,
Sir.

(c) Main recommendations made by the Omesh
Saigal Committee on restructuring of Municipal
Corporation of Delhi and the Ashok Pradhan Committee
on muiltiplicity of institutions in Delhi are given in the
enclosed Statement.

(d) The Government is yet to firm up its views on the
aforesaid recommendations.

Statement

(A) Main Recommendations of the Omesh Saigal
Committee on restructuring of Municipal
Corporation of Delhi include the following:

(1) The Municipal Corporation of Delhi may be
restructured at three tiers—the Nagar Nigam at
first tier, the Janpad at second tier and the ward
at third tier;

(2) Ward Sabha may be constituted for each of 134
wards with the Councilor of the ward as
chairman, and other members nominated from
amongst the people living in the ward from the
categories of urban management experts,
resident welfare associations, market
associations, retired officials, non-government
organizations, efc;

(3) Ward Sabha may advise the Councilor in use

<
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(6)
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(8)

9

(10)

(1)

of discretionary fund, hearing and redressal of

_grievances, drawing up an area plan, bringing

the rnicro-level problems of the area to the notice
of various authorities and keeping a watch over
implementation of area plan;

Ward Officer maybe appointed as Secretary-
cum-Chief Executive Officer of the Ward Sabha;

Enforcement system may be strengthened and
revamped by updating the list of offences and
increasing the rates of fines and penalties to
bring them in sync with the principle of "poliuter
pays";

Special Municipal Officers may be appointed in
each ward on the lines of Special Police Officers
with the authority to sanction prosecution in case
of municipal offences;

Municipal Courts may be set up at each Ward
Office with the provision for summary trials;

Each Janpad may have separate deliberative
and executive wings with similar relationship and
role as in the present MCD—the Janpad
Parishad to be the deliberative wing and the
Commissioner its executive wing;

All the Councilors elected from the wards that
comprise the Janpad, and MLAs and MPs
whose constituencies or substantial part thereof
falls within the area of the Janpad, should be
Members with voting rights and the Deputy
Commissicners of Revenue and Police and two
or three re.uted persons in the Janpad area
should be members without voting rights of the
Janpad Parishad,

The Commissioner of the Janpad may be
appointed by the Delhi Government and should
be of the rank of Joint Secretary to the
Government of India;

Taxes should be collected and retained by the
Janpad and the needs of Nagar Nigam should
be taken are of an the allocations to be made
by the Finance Commission;
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Each Janpad may have a separate fund called
the Janpad Fund as distinct from the Municipal
Fund to be maintained by the Nagar Nigam;

The Nagar Nigam may be composed of the
Councilors elected from the Wards constituting
the Nigam who would elect from amongst
themselves a Chairman and a Deputy Chairman
and also a Mayor;

The Nagar Nigam should have a Mayor's
Committee (Nagar Palika) headed by the Mayor
as its Chairman and will have a Principal
Commissioner who would be the vice-president
of this Committee, the other members of this
Committee will include five Janpad Chairmen
as non-official members (if there are more, the
system of rotation will be followed; if less, the
remaining can be elected from amongst the
Councilors) and five official members—three
from Delhi Government and two from the
Government of India;

The entire executive power of the Nigam should
vest in the Mayor's Committee;

The Principal Commissioner will be the Chief
Exscutive Officer of the Nigam and should be
of the rank of the Additional Secretary to the
Government of India and will be appointed by
the Delhi Government in consultation with the
Government of India and all the Janpad
Commissioners shall report to him;

The Nigam should perform only purely civic
functions and other functions which are not
obligatory or civic in nature like primary
education and large hospitals must be shifted
to the Delhi Government,

The entire responsibility for enforcing the
building bye-laws should be placed on the
shoulders of Principal Commissioner and more
stringent penalties should be put in place for
violation of building regulations;

The raising and up-keep of municipal police with
defined role (such as enforcement of building
bye-laws, removal of encroachments, control,
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(20)

prevention and demolition of unauthorized
constructions, and combating illegal colonization
etc.) must be added as one of obligatory
functions of new Nigam,;

Slum Wing of MCD should be organized into a
separate autonomous Slum Improvernent Board
as ecommended by the Balakrishnan
Committee and the Janpads shouid be
entrusted with execution of schemes of the
Board.

(B) Main recommendations of the Ashok Pradhan
Committee on muitipHcity of authorities in Delhi
include the following:

M

()

(3)

(4)

(5)

The number of authorities should be
reorganized/rearranged in a manner that a
particular institution is responsible to one single
authority;

Delhi Development Authority (DDA) should
confine its activities to its core functions of
planning and development of land and its
disposal;

The Chief Minister, Delhi should be the
Chairperson of DDA with the stipulation that all
proposals and decisions of the Authority should
be placed before Lieutenant Governor, Delhi for
approval before implementation,;

Housing activities should be taken away from
DDA and a special purpose vehicle like Housing
Board should be set up under the Government
of National Capital Territory of Delhi for the
purpose;

Municipal Corporation of Delhi (MCD) should
function under the Government of National
Capital Terrritory of Delhi with the Central
Government having powers to issue directions
through the Lieutenant Governor, Delhi and in
the event of non-compliance to supercede the
MCD and also he Central Government to have
overriding powers in respect of buildings
regulations;

(6) MCD should confine its functioning to its core
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activities and shed the functions relating to
hospitals and schools to the Government of
National Capital Territory of Delhi;

Zones of MCD should be co-terminus with the
police districts;

Powers to enforce building regulations should
be given to Revenue Deputy Commissioner,;

Teh area falling under Lal Dora (old Abadi)/
Phireni (extended New Abadi) should be brought
under the unified building regulations and the
Delhi Municipal Corporation Act, 1957;

Special purpose vehicle should be created
under the municipal -bodies for solid waste
management; a separate board for slum and
jhuggi jhopri should be created under the
Government of NCT of Delhi;

Commissioner, MCD should be appointed by
the Government of NCT of Delhi instead of the
Central Government;

A separate Department of Local Self-
Government should be set up in the Government
of NCT of Delhi to co-ordinate the affairs of the
local bodies;

The Central Government may continue to
exercise supervision, control and superinten-
dence over the New Delhi Municipal Council
(NDMC);

The facility for providing day-to-day services to
the citizens should be as near to the place of
his residence as possible and various officas,
which citizens have to visit, should be located
to the extent possible in contiguity;

Geographical boundaries of MCD, DDA, Police
and Revenue Districts should be co-terminus;

The offices or Revenue Districts should be
strengthened and the District Deputy
Commissioner should be able to exarcise control
over all functionaries of revenue administration,
field agencles of different departments of the
Government of NCT of Delhi, District/zonal level
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functionaries of Delhi Jal Board, Transport, DDa
and even MCD;

(17) Ali civic services should be unified;

(18) Uniform fee should be charged for similar
services provided by different agencies and
application forms should be uniform across the
different agencies for similar services;

(19) Road construction/maintenance agencies
should construct/create trenches running
parallel to the roads with underground crossings
at regular intervals for housing services like
electricity telephone, water, etc.;

(20) Sophisticated equipment and machinery should
be deployed for handling solid waste;

(21) Each of the institutions should be subjected to
quality audit by an independent agency; and

(22) There should be an independent Yamuna River
Development Authority.

Uniform Rate for Iron Ore

1906. SHRI S. MALLIKARJUNIAH: Will the Minister
of MINES be pleased to state:

(a) whether the Government proposes to fix uniform
rate for mining, especially for iron ore;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF

MINES (DR. T. SUBBARAMI REDDY): (a) The Ministry of
Mines has no proposal to fix uniform rate for mining,
especially for iron ore.

(b) and (c) In view of (a) above, do not arise.

Coir Board

1907. SHRI FRANCIS FANTHOME: Will the Minister
of AGRO AND RURAL INDUSTRIES be pleased to state:

(a) whether a Coir Trade Information Centre has been
established at Coir Board, Kochi;
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(b) if so, the details thereof;

(c) the details of the facilities provided at the centre
for the benefits of the coir trade; and

(d) the details of benefits envisaged by setting up of
this centre?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) Yes, Sir.

(b) In order to provide Information Technology (IT)—
enabled services to the coir industry, a Coir Trade
Information Centre (CTIC) was set up at the Coir Board
headquarters at Kochi in September 2001. The Centre
was set up with the technical support of National Centre
for Trade Information (NCTI), New Delhi, a joint venture
company of the India Trade Promotion Organisation (ITPO)
and National Informatics Centre (NIC).

(c) CTIC functions as a support service centre to
provide useful information on trade and industry related
matters to all concerned. The centre collects and stores
trade information from national and international sources
and other secondary data sources and disseminates it to
the trade and industry as well as others seeking such
information. CTIC also provides information on outcome
of research undertaken in the Coir Board's research
institutes, product information, details of schemes and
services of the Coir Board, etc. An informative website
has also been developed for the benefit of trade and
industry.

(d) One of the important benefit of the CTIC is that
visitors can access trade information through a "single
window" operation. The centre provides the following
benefits to the Coir trade and industry.

— The coir portal website developed and
maintained by the Centre provides up-to-date
information to the trade and industry.

— The centre functions as a reference centre for
coir trade and caters to the needs of academic
and trade interests.

— The trade enquiries received by tﬁe centre are
transmitted to all concerned in the coir trade.
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— The centre periodically updates the data base
of production, export, number of units,
workforce, etc.

Digital System for Criminal Investigation

1980. SHRI NAVEEN JINDAL: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Government has developed a new
digital system to make the process of criminal investigation
faster, more accurate and standardised;

(b) if so, the salient features thereof; and

(c) the time by which it is likely to be available to the
investigating agencies?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRISHRIPRAKASH JAISWAL): (a) and
(b) A multidimensional scheme named CIPA (Common
Integrated Police Application) is presently under
implementation by the Government for automation of police
stations under which FIRs will be registered and printed
on computers. The scheme, inter-alia, seeks to computerize
all important forms, records, data, etc. pertaining to crime
investigation in a standardized form. The scheme has been
initially launched in 10% police stations during 2005-06.
The remaining police stations are being covered
subsequently in a phased manner.

(c) The scheme is under implementation in all the
States in a phased manner.

Technical Textiles

1909. SHRI S.K. KHARVENTHAN: Will the Minister
of TEXTILES be pleased to state:

(a) whether the market of the technical textiles has
increased over the years;

(b) if so, the details thereof;

(c) whether the Union Government has constituted
any Committee to promote the use of technical textiles;

(d) if so, the details thereof; and
(e) the time by which its report islikely to be submitted?
THE MINISTER OF STATE IN THE MINISTRY OF
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TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Yes, Sir.

(b) As per the Report of the Expert Committee on
Technical Textiles (ECTT), the market size of Technical
Textiles is expected to increase from Rs. 19129.59 crores
in 2003-04 to Rs. 29579.23 crores in 2007-08.

(c) to (8) Considering the potential of technical textiles
in the country, the Government had constituted an Expert
Committee on Taechnical Textiles (ECTT) in the year 2002
to assess the status of the industry in the country and to
formulate an action plan to exploit the available
opportunities in the domestic and global markets. The
ECTT submitted its report in 2004. The ECTT, inter alia,
recommended five year action plan in order to create a
conducive environment for growth of the technical textiles
in the country. Based on the recommendations of the
ECTT, the Government has constituted an Inter-Ministerial
Committee (IMC) and a Streering Commiittee for Growth
and Development of Technical Textiles to examine the
recommendations of the ECTT and to provide necessary
inpetus for the production/consumption of technical textiles
in the country and to monitor and review its growth on
continuous basis.

Participation of Women In
Sericulture Sector

1910. SHRI E.G. SUGAVANAM: Will the Minister of
TEXTILES be pleased to state:

(a) the percentage and the number of Women
involved in Sericulture Sector; State-wise;

(b) whether the Government has proposed any
exclusive women oriented programmes/ Scheme for the
development of Sericulture Sector;

(c) if so, the details thereof;

(d) whether the Government is also organizing any
training programme for women in Sericulture; and

(e) if so, the details thereof;

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) There are
approximately 35 lakh women, constituting about 60% of
the total sericulture work force in the sector. This
percentage applies to more or less all the States.

-
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(b) and (c) Government believes that there is
adequate representation of women in sericulture sector
as of now and intends to increase it within the ambit of
ongoing schemes.

(d) and (e) Training for women is being provided in
various schemes under the component of 'Enterprise
Promotion and Training' of Catalytic Development
Programme being implemented by Central Silk Board in
the on going Xth plan.

Scheme for Integrated Textile Park

1911. SHRI M.K. SUBBA: Will the Minister of
TEXTILES be pleased to state:

(a) whether the Government of Assam and other
North Eastern States have submitted any schemes for
integrated textile parks to be set up in the respective
States;

(b) it so, the details thereof and cost thereof; and
(c) the action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) To provide
the textile industry with world-class infrastructure facilities
for setting up their textile units, Government of India has
launched the 'Scheme for Integrated Textile Parks (SITP).
The Bodoland Territorial Council has shown interest for
development of a textile park.

(b) and (c) Detailed proposal in accordance with the
guidelines of the SITP has not been received.

Credit Guarantee Fund Scheme

1912. SHRI L. RAJAGOPAL: Wili the Minister of
SMALL SCALE INDUSTRIES be pleased to state:

(a) whether the Government has enhanced the
corpus of the Credit Guarantee Fund Scheme for Small
Scale Industry sector;

(b) if so, the details thereof;

(c) the manner in which the Ministry is planning to
utilise this corpus; ;

{d) whether the Government has constituted an

DECEMBER 05, 2006

to Questions 220

Empowered Group for cluster development and utilise the
above money optimally for cluster development apart from
other things; and

(e) if so, the details thereof?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) to (c) The corpus of the
Credit Guarantee Fund Trust for Small Industries has been
enhanced to Rs. 1336.55 crore. The corpus is meant for
settling claims of member lending institutions (MLIs) of
the Trust against loans advanced to the small scale
industries by the MLIs and guaranteed by the Trust, after
the MLIs have taken prescribed steps for recovery of the
loans.

(d) and (e) The Government has decided to constitute
an Empowered Group of Ministers to lay down policies for
cluster development and oversee its implementation. The
Government (Ministry of Small Scale Industries) has,
however, been implementing a scheme for cluster
development, namely, Small Industry Cluster Development
Programme, with specific budgetary allocation.

Advisory Committee for UTS

1913. SHRI DAHYABHAI VALLABHBHAI PATEL: Will
the Minister of HOME AFFAIRS be pleased to state:

(a) whether the Government has constituted any
Committee named Home Minister's Advisory Committee
for UTs to interact with the Home Ministry so as to insure
smooth governance of the UTs in the absence of
Legislature;

(b) if so, the details alongwith the number of meetings
of the said Committee held so far; and

(c) the steps taken by the Government to ensure that
the meetings of the Committee are held in quick succession
at regular intervals?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) Yes, Sir. The
Government has constituted Home Minister's Advisory
Committees for all the five Union Territories without
Legislature i.e. Andaman and Nicobar Islands, Chandigarh,
Daman and Diu, Dadra and Nagar Haveli and
Lakshadweep.
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(b) Besides the Administrator and the Member of
Parliament in Lok Sabha representing the respective UT,
members from the urban and rural local elected bodies
are given representation in the Advisory Committees.
During the year 2005/2006 meetings of these Committees
were held as under:

Name of the UT Date of Meeting

heid
1. Daman and Diu 29-3-2006
2. Dadra and Nagar Haveli 29-3-2006
3. Lakshadweep 12-9-2005
4. Andaman and Nicobar Islands 12-2-2005
5. Chandigarh 26-9-2005

(c) The Government has again scheduled meetings
of these Committees in the second half of December 2006.

Unauthorised Construction/
Occupation by NDMC

1914. PROF. MAHADEORAO SHIWANKAR: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the NDMC is in process of removal of
unauthorised construction/occupation on public land/roads/
lanes/service lanes etc. in its area;

(b) if so, whether any time-frame has been fixed to
remove all unauthorised/illegal occupation of public iand/
roads/lanes etc.. and

(c) if so, the details thereof and the progress made
in this regard so far?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (c) Yes,
Sir. [New Delhi Municipal Council has not fixed any time
frame for removal of unauthorized construction/illegal
occupation from public land/roads/lanes.] The temporary
encroachments on public land by unauthorized squatters/
hawkers are being removed on daily basis by the field
staff of New Delhi Municipal Council. For removal of Jhuggi
Jhopari clusters, New Delhi Municipal Council has
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deposited relocation charges with the Slum and JJ
Department ot MCD in respect of three out of five jhuggi
jhopri clusters in New Dethi Municipal Council area.

Extension of Ban on Terrorist Outfits

1915. SHRI KISHANBHAI V. PATEL:
SHRI SUGRIB SINGH:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government has extended the ban
on ULFA and three other outfits active in the North East
Region;

(b) if so, the details thereof, and
(c) the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (c) The
following militant outfits of North Eastern Region have
been declared ‘uniawful associations' under Section 3(1)
read with proviso to Section 3(3) of Unlawful Activities
(Prevention) Act, 1967 in November, 2006.

Achik National Volunteer Council (ANVC) and
Hynniewtrep National Liberation Council (HNLC) have
been declared 'unlawful associations' for two years with
effect from the 16th Nov ‘06 under the above mentioned
provisions of Unlawful Activities (Prevention) Act 1967,
The reasons for declaration of these two outfits as ‘uniawful
associations' include incidents of intimidation, extortion
and looting of civilian population by their cadres,
involvement of these two outfits in violent activities and
their links with other insurgent groups of North Eastern
Region for carrying out acts of extortion and intimidation.
In addition, HNLC has the openly declared objective to
secede the State of Meghalaya from India.

2. National Democratic Front of Bodoland (NDFB)
has been declared ‘unlawful association' under the above
mentioned Act for a period of two years with effect from
the 23rd Nov. '06. The reasons for declaration of NDFB as
‘unlawful association' include the professed aim of thb ,.
outfit for 'liberation’ of Bodoland from India, acts of violence
and extortion despite the outfit having agreed to abjure
violence, its linkages with other insurgent groups of North
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Eastern Region and establishment of camps and hideouts
across India's border.

3. United Liberation Front of Asom (ULFA) has been
declared 'unlawful association' for a period of two years
with effect from the 27th Nov. '06 under the above
mentioned Act. The reasons for declaration of ULFA as
'unlawful association’ include the professed aim of ULFA
to 'liberate’ Assam from India through armed struggle,
large number of violent incidents attributable to this ouffit,
killings of civilians and security forces, spate of extortior:
and secessionist activities including kidnappings for
ransom by the outfit and its linkages with some other
unlawful associations of North Eastern Region to secede
Assam from India.

Setting Up of lIMs

1916. SHRI M. SHIVANNA:
SHR! PANNIAN RAVINDRAN:
SHRI DUSHYANT SINGH:
SHRI PRALHAD JOSH!:
SHRI PARSURAM MAJHI:
SHRI CHENGARA SURENDRAN:
SHRIMATI JAYABEN B. THAKKAR:
SHRI KINJARAPU YERRANNAIDU:
SHRI JUAL ORAM:
SHRI V.K. THUMMAR:
SHRI HANSRAJ G. AHIR:
SHRI JIVABHAI A. PATEL.
SHRI SUBHASH MAHARIA:
SHRI P. RAJENDRAN:
SHR!I VIKRAMBHAI ARJANBHAI MADAM:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the oversight committee headed by M.
Veerappa Moily has recommended the setting up of three
new Indian Institutes of Management (IIMs) and more HIT
type institutions;

(b) if so, the details of the recommendations;

(c) the response of the Union Government in thig
regard;
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(d) whether any package for creating infrastructure
has been proposed; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMAT! D.
PURANDESWARI): (a) to (e) The Oversight Committee
headed by M. Veerappa Moily has recommended setting
up of three new Indian Institutes of Management (lIMs)
and some more |ITs like institutions. The Government
proposes to set up an IIM at Shillong in Meghalaya. For
creating infrastructure for the proposed expansion of the
existing institutions, the Committee has estimated an
additional expenditure amounting to Rs. 234.25 crore for
1IMs and Rs. 3333.85 crore for lits over the five year period.
Accordingly, these institutions have been asked to submit
their Detailed Project Reports (DPR) regarding their
expansion plans.

Chiidren Languishing in
Children's Home

1917. SHRI SURESH PRABHAKAR PRABHU:
SHRI SHAILENDRA KUMAR:

Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether Government is aware that thousands of
children are languishing for years in State run children's
homes in the country as reported in Hindustan Times
dated November 04, 2006 under the news item ‘Red tape
tangle: wonder years lost in custody';

(b) if so, the facts of the matter reported;
(c) the details thereof; and

(d) the corrective steps taken by the Government
and the direction issued to States in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) to (d) Government is aware
of this news report. There are around 1200 children in 10
Children Homes being run by the Department of Social
Welfare, Government of NCT of Delhi. These are
abandoned, destitute and neglected children. Most of them
are run away children from outside Delhi. The Department
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of Social Welfare has reported that they have taken
adequate steps for tracing the parents and facilitating their
restoration. The Child Welfare Committees which have
been constituted under the Juvenile Justice (Care and
Protection of Children) Act, 2000 facilitate in tracing their
parents and restoration. Additional steps undertaken are
given in the enclosed statement.

Statement

Steps taken by the Government of NCT of Delhi for
tracing the parents of inmates and facilitating
restoration to their respective families

A. Steps taken for inmates belonging to Delhi:

(1) Registered letters/postcard are sent at the
address given by children. Letters are also sent
simultaneously to the in-charges of the local police station
and Pradhans of the respective villages. Missing Persons
Squad is also contacted.

(2) Spot visits of the addresses/locations as told by
the children are also conducted to trace the families.

(3) If the parents or the address of children are not
traceable, then the photographs of such children are
published in leading newspapers.

(4) If the address/the parents are located by the above
two steps, either the parents of children turn up to take
their children or the Welfare Officer of the institution visit
them and facilitates them in restoration of their children.

(5) The last step in restoration is that the parents
come to the Child Welfare Committees who after
identification handover the children to them.

B. Steps taken for inmates belonging to outside Delhi:

(1) Registered letters/postcard are sent at the
address given by children. Letters are also sent
simultaneously to the in-charges of the local police station
and Pradhans of the respective villages.

(2) Telephonic communicationis also made in the
cases where the children are able to tell their telephone
numbers.

(3) It the address/the parents are located by the
above two. either the parents of children turn up to take
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their children. If the parents are notable to come because
of poverty or some other reasons, such children are sent
to their parents or the respective children home of the
State under Police Protection.

Ceremonial Drill at Wagah Border

1918. DR. K. DHANARAJU:
SHRI KISHANBHA! V. PATEL:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether BSF and Pak rangers have decided to
soften the ceremonial drill performed by both forces at
the Indo-Pak check post in Wagah;

(b) if so, the details in this regard;

(c) whether both forces have mellowed down the
ceremony;

(d) if so, the details thereof; and

(e) the reaction of public who came to witness such
ceremony?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIS. REGUPATHY): (a) to (d) No, Sir.
However, certain aberrations in the drill have been rectified
by the Indian side. The pak Rangers continue to do the
drill as earlier.

(e) No dampening of the spirits has been noticed
among the spectators of the ceremony.

Fencing along indo-Bangladesh Border

1919. SHRI IQBAL AHMED SARADGI: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether some stretch on the international border
with Bangladesh faces certain problems as some
habitations are close to it and hampering erection of
fencing;

(b) if so, whether India and Bangladesh are working
out some deals in this regard;

(c) if so, whether a joint border working group orf
boundary management has submitted its report;

(d) if so, the details thereof; and
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(e) the steps being taken to implement such
recommendations?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b) To
check infiltration and other illegal cross border activities,
the Government of India has decided to erect border fence
along indo-Bangladesh border. The fence is now erected
at a distance of 150 yards or more from the international
border. However, because of habitation and topographical
constraints, the alignment of fence is fixed within 150 yards
in some patches. However, BDR has been objecting to
the erection of fence within 150 yards from the international
border. The matter has been taken up with the Government
of Bangladesh through diplomatic channel and in various
meetings viz., Home Secretary Level Talks, Director
General, BSF-Director General, Bangladesh Rifles (BDR)
level talks etc. However, the Government of Bangladesh
has not responded favourably.

(c) to (e) No Sir. No such group has been formed.

Allocations for Handloom Sector

1920. SHRI ABU AYES MONDAL: Will the Minister
of TEXTILES be pleased to state:

(a) the budget allocations made for handioom sector
during each of the last three years;

(b) whether budget allocations for handloom sector
have been rapidly reducing during past years; and

(c) if so, the reasons therefore?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Budget
allocations made for the handloom sector during the last
three years are as under:

(Rs. in Crores)
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2003-04 2004-05 2005-06
(Fina! (Final (Final
Allocation)  Allocation)  Allocation)
Plan 136.97 157.89 196.15
Non-Plan 83.55 83.58 65.12
Total 220.52 24147 261.27

to Questions 228

(b) and (c) No, Sir. Figures shown above indicate
increase in Budget allocations during last three years.

Forest Rights Biii

1921. SHRI SUGRIB SINGH:
SHRI JASHUBHAI DHANABHAI BARAD:
SHRI BALESHWAR YADAV:

Will the Minister of TRIBAL AFFAIRS be pleased to
state:

(a) whether the Government has constituted a Group
of Ministers (GoM) to consider Forest Rights Bill;

(b) if so, whether the GoM on the Forest Rights Bill
has submitted its report;

(c) if so, the details of the recommendations made
by the said group; and

(d) the action taken so far on such recommendations?

THE MINISTER OF TRIBAL AFFAIRS (SHRI PR.
KYNDIAH): (a) to (d) Yes, Sir. The Group of Ministers (GoM)
constituted to consider the issues relating to the Scheduled
Tribes (Recognition of Forest Rights) Bill, 2005 as
introduced in the Lok Sabha on 13-12-2005 met on
20-7-2006 and 13-11-2006 and has given certain
recommendations to harmonise the issues brought up
during discussions in the Cabinet and to finalise official
amendments to the BIll. The Ministry is now taking further
action to finalise the Bill as per the established procedure.

[Translation]
Admission to Students

1922. SHRI HARIKEWAL PRASAD:
SHRI GIRIDHARI YADAV:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pieased to state:

(a) whether it has come to the notice of the
Government that the Hindi medium students are facing
difficulties in getting admission to certain universities/
premier institutions of the Government;

(b) it 80, the action taken by the Government in this
regard;
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(c) whether bilingual mode of teaching is available
in all the universities/institutions falling under the purview
of the Government; and

(d) if not, the steps taken by the Gvoernment to
ensure that these institutes/universities have bilingual
mode of teaching particularly students of Hindi medium?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (d) According to the information
furnished by the University Grants Commission (UGC),
there has been no complaint with the UGC that the Hindi
medium students are facing difficulties in getting admission
to certain universities/premier institutions of the
Government. Generally, the universities/institutions give
the students option to pursue studies in English or Hindi/
regional language.

Fake Foreign Universities

1923. SHRITUKARAM GANPAT RAO RENGE PATIL:
SHRIMATI SANGEETA KUMARI SINGH DEO:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether any guidelines have been laid down by
the Government for the foreign universities giving their
franchise for setting up their institutions in India;

(b) if so, the details thereof;

(c) whether several unregistered foreign universities
are running their franchise institutions in the country;

(d) if so, the details thereof; and

(e) action taken by the Government against such
ingtitutions during each of the last two years?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) No, Sir.

(b) Does not arise.

(c) to (e) In the absence of an appropriate law, there
is no authentic information about the foreign education
providers operating in the country. For Technical Education,
the All India Council for Technical Education has issued
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'Regulations for Entry and Operation of Foreign
Universities/Institutions imparting Technical Education of
India’. The Government intends to introduce a legislation
for regulation of the entry and operations, maintenance of
quality and prevention of commercialization by foreign
education providers in the country.

[English]
Promotion of Agro and Rural Industry

1924. SHRI JOACHIM BAXLA: Will the Minister of
AGRO AND RURAL INDUSTRIES be pleased to state:

(a) the details of the various schemes for promoting
agro and rural industries in the country;

(b) the details of subsidies extended under various
heads by Government in this regard; and

(c) the steps taken to promote rural industries in the
country, State-wise?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) The Central Government
{in the Ministry of Agro and ural Industries) supports and
supplements the efforts of the State/Union Territory
Governments in promoting/assisting village industries
through various schemes and programmes implemented
across the country. Some of the important schemes are:

(i) Rural Employment Generation Programme
(REGP) for assisting eligible applicants in setting up village
industry units. Under this programme, loans are provided
to eligible applicants by banks and subsidy by the
Government.

(ii) Pradhan Mantri Rozgar Yojana (PMRY) for
assisting eligible applicants in setting up micro enterprises.
Under the Yojana, loans are provided to eligible applicants
by banks and subsidy by the Government.

(iii) Interest Subsidy Eligibility Certificate (ISEC)
Scheme foi providing bank loans to khadi and pdlyvastra
units at subsidised rates of interest. )

(iv) Product Development, Design Intervention and
Packaging (PRODIP) Scheme for improved design and
packaging of village industry products.
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(v) Rural Industries Service Centre (RISC) Scheme
for setting up of common facility centers (CFCs) to provide
infrastructural support and services to village industries.

(vi) Financial assistance to village industry units for
participation in national level exhibitions for market
development.

Further, the Ministry of Small Scale Industries (SSI)
implements the Small Industry Cluster Development
Programme (SICDP) for holistic development of clusters
of SSI units. In addition, the Credit Guarantee Fund Trust
for Small Industries (CGTSI), established by the
Government of India and Small Industries Development
Bank of India (SIDBI) provides guarantee cover to banks
for collateral-free loans upto Rs. 25 lakh, sanctioned to
SSils, including village industries.

(b) Of the above schemes, subsidies are granted by
the Government under three schemes, namely, REGP,
PMRY and ISEC, listed at (i), (ii) and (iii) respectively in
answer to part (a) above. The details of the subsidy
admissible are as under.

(i) REGP—Certain weaker sections like ex-
servicemen, SC/STs, women entrepreneurs, etc., are
entitied to margin money assistance @ 30 per cent for
projects up to Rs. 10 lakh as compared to the rate of 25
per cent admissible to applicants of general category.
Entrepreneurs from the weaker sections are required to
contribute only 5 per cent of the cost of the project as own
contribution (as against 10 per cent for general category).
Rs. 330.83 crore as margin money assistance have been
provided to the entreprensurs during 2005-06.

(il) PMRY—Projects costing upto Rs. 1 lakh for
businesses and upto Rs. 2 lakh in industries are eli'gible
for receiving assistance, with the subsidy being limited to
15 per cent of the project cost, subject to a ceiling of Rs.
7,500 per beneficiary. This ceiling is higher at Rs. 15,000
per beneficiary, in the case of beneficiaries from North-
Eastern Region. Rs. 251.36 crore of Central Government
subsidy has been released during 2005-06 to the banks
(to be credited to beneficiary loan accounts) as reported
by the RBI to the Government.

(iii) ISEC—Credit at the concessional rate of interest
of 4 per cent per annum is provided by banks as per the
assessed requirement of the institutions registered with
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the KVIC/State Khadi and Village tndustries Boards. The
difference betwesn the rate of interest of 4 per cent and
Prime Lending Rate (PLR) is borne as subsidy by KVIC
from grants given by Centrral Government. Rs. 5.53 crore
have been provided as interest subsidy assistance to the
registered institutions during 2005-06.

(c) Besides, the Government has introduced the
‘Scheme of Fund for Regeneration of Traditional Industries'
(SFURTI) for implementation in khadi, village and coir
industry clusters. The scheme envisages improvement in
productivity of khadi spinners and weavers, setting up
common facility centres (CFCs) to convert khadi fabrics
into ready-to-wear khadi products, development of new
designs for fabric and garments, market promotion and
undertaking activities such as exposure visits to other
clusters and institutions, need based training, skill
development of khadi workers, etc. Similar approach is
envisaged to improve productivity in respect of coir and
village industries through development of clusters. 29
clusters of khadi, 50 clusters of village industries and 25
clusters of coir have thus been identified for development
under SFURTI.

[Translation]
Export of Foodgrains from ln&la

1925. DR. DHIRENDRA AGARWAL.:
SHRI HARISINH CHAVDA:

Wil the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) the details of foodgrains exported from the country
during last three years;

(b) whether several countries have refused to offload
foodgrain consignments from India on their land;

(c) if so, whether anu inquiry has been conducted in
this regard; and

(d) it so, the details thereof alongwith the action taken
by the Government in this regard?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) the details of
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foodgrains exported from countries during the last three
years is as under:

(Rs. in lakhs)
Year Quantity Value
in Lakh MTs Rs. Crore
2003-04 82.62 7283
2004-05 72.15 9572
2005-06 58.43 8328

(b) No such incidents have been brought to the notice
of this department.

(c) and (d) Does not arise.

[English]
Setting Up of NALCO Plant in Indonesia

1926. SHRI BRAJA KISHORE TRIPATHY: Will the
Minister of MINES be pleased to state:

(a) whether NALCO proposes to set up plants in
Indonesia;

(b) if so, the details thereof alongwith the progress
made so far in this regard; and

(c) the time by which plants in Indonesia are likely to
be set up by NALCO?

THE MINISTER OF STATE IN THE MINISTRY OF
MINES (DR. T. SUBBARAMI REDDY): (a) to (c) National
Aluminium Company Limited (NALCO) is exploring
possibilities to set up aluminium smelter and power plant
in Indonesia. A team from NALCO had visited Indonesia
in August, 2006 to discuss with various Government
Authorities to assess general business environment.
Another team from NALCO visited Indonesia in November,
2006 on invitation from Hon'ble Governors of South
Sumatra and Riau provinces to discuss the project
proposals/prospects.

Killing of Persons by Blueline Buses

1927. SHRI RAGHUNATH JHA: Will the Minister of
HOME AFFAIRS be pleased to state.
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(a) the total number of persons killed by blueline
buse§ in Delhi during each of the last three years;

(b) whether the Government has received any
complaints against the personnel of Delhi Traffic Police
charging money at every crossing from blueline bus owners
to overlook their offences resuilting into killing of innocent
persons by blue-line buses;

(c) whether blueline buses in order to fetch more
passengers chase each other endangering the lives of
road users, scooterists etc.;

(d) whether some of the blueline buses are not
fitted with electronic speed governors;

(e) if so, the action taken against such buses; and

(f) the total number of Delhi Traffic Police personnel
arrested in connection with corruption charges and action
taken against them?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIS. REGUPATHY): (a) The requisite
information is given below:

SI.No.  Year Person Killed
1. 2003 70
2. 2004 110
3. 2005 157
4, 2006 (upto 85
31st October)

(b) No such complaint has been received.

(c) It is true that drivers of some blueline buses try
to overtake other blueline buses to get more passengers.
Such drivers of blueline buses are prosecuted for wrong
overtaking and other traffic violations as and when such
instances come to the notice of traffic police personnel.

I’

(d) and (e) Delhi Traffic Police prosecuted 1233
blueline buses found to be plying without speed governors
during the year 2006 (upto 31st October).

(f) 24 personnel of Delhi Traffic Police were arrested



235  Written Answers

between 2003 and 31st October, 2006. All these personnel
have been suspended and departmental action initiated
against them. Out of them, 6 police personnel have so far
been dismissed from service.

[Translation)
Employment Schemes of KVIC

1928. SHRI BRAJESH PATHAK: Will the Minister of
AGRO AND RURAL INDUSTRIES be pleased to state:

(a) the details of the existing employment schemes
in Khadi and Village Industries Commission (KVIC);

(b) whether the Government proposes to launch
special employment scheme through KVIC in the country;

(c) it so, whether the proposed scheme is being
launched to achieve the target already set by KVIC for
creating employment opportunities; and

(d) it so, the target set and achieved till date?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) The Khadi and Village
Industries Commission (KVIC) has been implementing
several schemes for the promotion and development of
khadi and village industries to generate additional
employment opportunities. Some of the important schemes
are:

(i) Rural Employment Generation Programme
(REGP) for assisting eligible applicants in setting up village
industry units. Under this programme, loans are provided
to eligible applicants by banks and subsidy by the
Government.

(i) Interest Subsidy Eligibility Certificate (ISEC)
Scheme for providing bank loans to khadi and polyvastra
units at subsidised rates of intertest.

(iii) Product Development, Design Intervention and
Packaging (PRODIP) Scheme for improved product
development and design and packaging improvement of
khadi and village industry products.

(iv) Rural Industries Service Centre (RISC) Scheme
for setting up common facility centers (CFCs) to provide
infrastructural support and services to village industries.
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(v) Financial assistance to village industry units for
participation in national level exhibitions for market
development.

(b) to (d) KVIC has drawn up and submitted some
proposals with the aim of creating more employment
opportunities in the KVI sector. These have not been
approved so far.

[English]
Golden Temple Gallara Project

1929. SARDAR SUKHDEYV SINGH LIBRA:
SHRI SUKHDEV SINGH DHINDSA:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the total funds released by the Government to
Punjab for the Golden Temple Galiara Project so far;

(b) whether any mechanism has been set up to
ensure its speedy implementation; and

(c) if so, the details alongwith the time by which it is
likely to be completed?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a) The
Central Government had earlier released Rs. 70 crores to
the Government of Punjab for the Galiara Project. Out of
Rs. 72 crore sanctioned for Phase IV and V of the Galiara
Project, the Central Government has so far released Rs.
27.50 crores to the State Government.

(b) and (c) The Central Government has been in
touch with the Government of Punjab to ensure speedy
implementation of the Project. The CPWD also appraise:
the work done. The State Government has scheduled to
complete the work by 31-12-2007.

[Translation]
Mahila Swadhar Yojana

1930. SHRI HARISHCHANDRA CHAVAN: Will the
Minister of WOMEN AND CHILD DEVELOPMENT be
pleased to state:

(a) the salient features of Mahila Swadhar Yojana
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and the criteria laid down by the Government for the
implementation of the scheme;

(b) whether the recommendation of the State
Government is required for the construction of shelter
homes under Mahila Swadhar Yojana;

(c) if so, the details therertf,

(d) whether any difficulty has been noticed by the
Government in the implementation of the scheme; and

(e) if so, the action taken/proposed to be taken in
this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) Swadhar—A Scheme for
Women in difficult circumstances, is being run by the
Ministry of Women and Child Development. The salient
feature and criteria laid down by the Government for
implementation of the Swadhar Scheme are available at
the website of the Ministry namely www.wed.nic.in.

(b) Yes, Sir.

(c) As per the extant procedure, proposais duly
recommended by the State Level Empowered Committee
of the State Government concerned, are placed before
the Project Sanctioning Committee which decides the case
on merit and on the basis of requirement of the State.

(d) No, Sir.

(e) Does not arise.

Ragging and Suicides by College Students

1931. SHRI HEMLAL MURMU:
SHRI M. APPADURAI:
SHRIMATI ARCHANA NAYAK:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the incidents of ragging and suicide in
colleges are on rise:

(b) if so, the details thereof for the last three years
and thereafter:
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(c) whether the Committee headed by Lyngdoh has
recommended to take steps to check such incidents;

(d) if so, the details thereof;

(e) whether the Supreme Court has recently asked
the Government to constitute a Committee to check the
incidents of ragging and suicide in colleges and universities;
and

{f) it so, the details thereof including action taken to
the recommendations?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMAT! D.
PURANDESWARI): (a) and (b) No centralized data is
maintained about the incidents of ragging and suicide
cases in educational institutions,

(c) and (d) No, Sir. The recommendations of Lyngdoh
Committee relate to guidelines on students' elections.

(e) and (f) Yes, Sir. The Hon'ble Supreme Court has
directed constitution of a Committee consisting of

(1) Shri R.K. Raghavan, -— Chairman

former Director, CBI

(2) Present Director, Indian - Member
Institute of Technology,

Kanpur

(3) Present Principal, Maulana — Member
Azad Medical College,

New Delhi

(4) Present Principal, Ramjas — Member

College, Delhi

(5) Two persons, one each — Member
from Chennai and
Mumbai, to be co-opted

by the Committee

Member-
Convener |

(6) Shri Sunil Kumar, Joint —
Secretary, Ministry of
Human Resource
Development

I

The Committee's Terms of Reference are to examine
the various aspects of ragging; means and methods of

L 4
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prevention of ragging; possible action that can be taken
against persons induiging in ragging; and possible action
that can be taken against college/university authorities in
the event of ragging. The Committee has been given four
months to submit its report.

Report on Student Union Elections

1932. DR. LAXMINARAYAN PANDEY:
PROF. VIJAY KUMAR MALHOTRA:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government has received the
Lyngdoh Committee Report on student union elections;

(b) it so, the main recommendations made in the
report;

(c) whether the Government proposes to implement
the recommendations made in the said report; and

(d) it so, the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (d) The Report of the J.M.
Lyngdoh Committee has been submitted to Supreme Court
of India and main recommendations are given in the
ernclosed Statement. The University Grants Commission
(UGC) has been directed to ensure compliance of Supreme
Court's directions on the Committee's recommendations
by Universities and other Institutions and also to give the
widest publicity.

Statement

The recommendations of the Committee accepted
by the Hon'ble Supreme Court for implementation are as
under:

1. Conduct of Elections

1.1 Universities and colleges across the country must
ordinarily conduct elections for the appointment of students
to student representative bodies. These elections may be
conducted in the manner prescribed herein, or in a manner
that conforms to the standards prescribed herein.
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1.2 where the atmosphere of the university campus
is adverse to the conduct of peaceful, free and fair elections,
the university, its constituent colleges and departments
must initiate a system of student representation based on
nominations, especially where elections are being held at
present. It would be advisable, however, not to base such
nomination system on purely academic merit, as is being
practiced throughout the country.

1.3 In cases where elections are not being held, or
where the nomination model prevails, the nomination model
should be allowed to continue for a limited period of time.
It is to be noted that the nomination system suffers from
several flaws, and must only be restored to as an INTERIM
MEASURE.

1.4 Subject to the recommendations in respect of
the possible model of elections, all institutions must over
a period of 5 years, convert from the nomination model to
a structured election model, that may be based on a system
of parliamontary (indirect) elections, or on the presidential
(diect) system, or a hybrid of both. It is highly desirable
that all institutions follow this mechanism of gradual
conversion, especially for privately funded institutions that
prefer a status quo situation.

15. All institutions must conduct a review of the
student representation mechanism. The first review may
be conducted after a period of 2 years of the implementation
of the mechanism detailed above, and the second review
may be conducted after the 3rd or the 4th year of
implementation. The primary objective of these reviews
will be to ascertain the success of the representation and
election mechanism in each individual institution, so as to
decide whether or not to implement a full-fledged election
structure. Needless to say these reviews will be based on
a consideration of the views and suggestions of all
stakeholders, such as students, faculty, administration,
student bodies, and parents.

1.6 Institutions must, as a primary objective, subject
to the pertinent issue of discipline on campus, seek to
implement a structured system of student elections by
conclusion of a period of 5 years from the date of the
implementation of the recommendations.

1.7 Subject to the autonomy of the universities in
respect of the choice of the mode of election, all universities
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must institute an apex student representative body that
represents all students, colleges, and departments coming
under the particular university. In the event that the
university is geographically widespread, individual colleges
may constitute their own representative bodies, which
would further elect representatives for the apex universities
body.

1.8 The union/representative body so elected shall
only comprise of regular students on the rolls of the
institution. No faculty member, nor any member of the
administration shall be permitted to hold any post on the
executive of such representative body, nor shall be allowed
to be a member ot any such representative body.

2. Modes of Elections

2.1 A system of direct election of the office bearers
of the student body, whereby all students of all consituent
colleges. as well as all students of university departments
vote directly for the office bearers. This model may be
followed in smaller universities with well-defined single
campuses for e.g. JNU/University of Hyderabad), and with
a relatively smaller student population.

In respect of universtities with large, widespread
campuses and large student bodies either of the following
models may be adopted.

2.2 A system of elections, where colleges and
campuses directly elect college and campus office bearers,
as well as university representatives. The university
representatives form an electoral college, which shall elect
the university student union office bearers.

2.3 A system of elections where on one hand, directly
elected college and campus office bearers, as well as
university represeniatives. The University representative
form an electoral college, which shall elect the university
student union office bearers.

2.4 A system of elections where on one hand, directly
elected class representative elect the office bearers of the
college as well as the university representatives, and the
campus itself directly elects the campus office bearers
and the university representatives. The university
representatives shall form an electoral cotege, which shall
elect the office bearer of the university student union.
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2.5 A system of election wherein class representatives
shall be directly elected in the colleges and universities
campus and they in turn shall elect the office bearers for
the college unions and the university campus union. Also
they shall elect their representatives for university student
union. These elected representative from colleges and
university campus shall form the electoral college, which
shall elect the office bearers of the university student union.
This mode! shall be applicable to large university with
large number of affiliated colleges.

3. Disassociation of Student Elections and Student
Representation from Political Parties

3.1 During the period of the elections no person,
who is not a student on the rolis of the college/university,
shall be permitted to take part in the election process in
any capacity. Any person, candidate, or member of the
student organisation, violating this rule shall be subject to
disciplinary proceedings, in addition to the candidature,
as the case may be being revoked.

4. Frequency and Duration of Election Process

4.1 1t is recommended that the entire process of
elections, commencing from the date of filling of nomination
papers to the date of declaration of results, including the
campaign period, should not exceed 10 days.

4.2 It is turther recommended that elections be held
on a yearly basis and the at the same should be held
between 6 to 8 weeks from the date of commencement of
the academic session.

5. Eligibllity Criteria for Candidates

5.1 Under graduate students between the ages of
17 and 22 may contest elections. This age range may be
appropriately relaxed in the case oi professional colleges,
where courses often range between 4 to 5 years.

5.2 For Post Graduate Students the maximum age
limit to legitimately contest and election would be 24-25
years.

1Y

5.3 For research Students the maximum age limit to
legitimately contest an election would be 28 years.

5.4 Although, the Committee would refrain from
prescribing any particular minimum marks to be attained
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by candidate, the candidate should in no event have any
academic arrears in the year of contesting the election.

5.5 The candidate should have attained the minimum
percentage of attendance as prescribed by the university
or 75% attendance, whichever is higher.

5.6 The candidate shall have one opportunity to
contest for the post of office bearer, and two opportunities
to contest for the post of an executive member.

5.7 The candidate shall not have a previous criminal
record, that is to say he should not have been tried and/
or convicted of any criminal offence or misdemeanor. The
candidate shall also not have been subject to any
disciplinary action by the University authorities.

5.8 The candidate must be a regular, full time student
of the college/university and should not be a distance/
proximate education student. Thatis to say that all eligible
candidates must be enrolled in a full time course, the
course duration being at least one year.

6. Election—Related Expenditure and Financial
Accountability

6.1 The maximum permitted expenditure per
candidate shall be Rs. 5000.

6.2 Each candidate shall, within two weeks of the
declaration of the result, submit compiete and certified
accounts (to be certified by the candidate) to the college/
university authorities. The college/university shall publish
such audited accounts within 2 days of submission of
such accounts, through a suitable medium so that any
member of the student body may freely examine the same.

6.3 The election of the candidate will be nullified in
the event of any n~n-compliance or in the event of any
excessive expenditure.

6.4 with the view to prevént the inflow of funds from
political parties into the student election process, the
candidates are specially barred from utilizing funds from
any other sources than voluntary contributions from the
student body.

7. Code of Conduct for Candidates and Elections
Administrators

7.1 No candidate shall indulge in, nor shall abet,
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any activity, which may aggravate existing differences or
create mutual hatred or cause tension betwen different
castes and communities, religious or linguistic, or between
any group(s) of students.

7.2 Criticism of other candidates, when made, shali
be confined to their policies and programs, past record
and work. Candidates shall refrain from criticism of all
aspects of private life, not connected with the public
activities of the other candidates or supporters of such
other candidates. Criticism of other candidates, or their
supporters based on unverified allegations or distortion
shall be avoided.

7.3 There shall be no appeal to caste or communal
feelings for securing votes. Places of worship, within or
without the campus shall not be used for election
propaganda.

7.4 All candidates shall be prohibited from indulging
or abetting, all activities which are considered to be
“corrupt practices” and offences, such as bribing of voters,
intimidation of voters, impersonation of voters canvassing
or the use: of propaganda within 100 meters of polling
stations, holding public meetings during the period of 24
hours ending with the hour fixed for the close of the poll,
and the transport and conveyance of voters to and from
polling station.

7.5 No candidate shall be permitted to make use of
printed posters, printed pamphlets, or any other printed
material for the purpose of canvassing. Candidates may
only utilize hand-made posters for the purpose of
canvassing, provided that such hand-made posters are
procured within the expenditure limit set out herein above.

7.6 Candidates may only utilize hand-made posters
at certain places in he campus, which shall be notified in
advance by the election commissior/university authority.

7.7 No candidate shall be permitted to carry out
processions, or public meetings, or in any way canvass or
distribute propaganda outside the university/college
campus.

7.8 No candidate shall, nor.shall his/her supporters,
deface or cause any destruction to any propoerty of the
university/college campus, for any purpose whatsoever,
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without the prior written permission of the college/university
authorities. All candidates shall be held jointly and severally
liable for any destruction/defacing of any university/college
property.

7.9 During the election period the candidates may
hold processions and/or public meetings, provided that
such processions and/or public meetings do not, in any
manner, disturb the classes and other academic and co-
curricular activities of the college/university..Further. such
procession/public meeting may not be held without the
period written permission of the college/university authority.

7.10 The use of loudspeaker, vehicles and animals
for the purpose of canvassing shall be prohibited.

7.11 On the day of polling, student organizations
and candidates shall—

(i) co-operate with the officers on election duty to
ensure peaceful and orderly polling and
complete freedom to the voters to exercise their
franchise without being subjected to any
annoyance or obstruction;

(i) not serve or distribute any eatables. or other
solid and liquid consumables, except water on
poliing day:

(ii) not hand out any propaganda on the polling
day.

7.12 Excepting the voters, no one without a valid
pass/letters of authority from the election commission or
from the college/university authorities shall enter the polling
booths.

7.13 The election commission/college/university
authorities shall appoint impartial observers. In the case
of deemed universities and self-financed institutions,
government servants may be appointed as observers. If
the candidates have any specific complaint or problem
regarding the conduct of the elections they may bring the
same to the notice of the observer. Observers shall also
be appointed to oversee the process of nomination of
students in institutions that are following the nominations
model of student representation.
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7.14 All candidates shall be jointly responsible for
ensuring the cleaning up of the polling area within 48
hours of the conclusion of polling.

7.15 Any contravention of any of the above
recommendations may make the candidate liable to be
stripped of his candidature, or his elected post, as the
case may be. The election commission/college/university
authorities may also take appropriate disciplinary action
against such a violator.

7.16 In addition to the above-mentioned code of
conduct, it is also recommended that certain provisions
of the Indian Penal Code, 1860 (Section 153-A and
Chapter IX-A—"0Offences Relating to Election"), may also
be made applicable to student elections.

8. Grievances Redressal Mechanism

8.1 There should be a Grievances Redressal Cell
with the Dean (Student Welfare)/teacher in charge of
student affairs as its chairman. In addition, one senior
faculty member, one senior administrative officar and two
final year students—one boy and one girl (till the election
results declared, students can be nominated on the basis
of merit and/or participation in the co-curricular activities
in the previous year). The grievance cell shall be mandated
with the redressal of election-related grievance, including,
but not limited to breaches of the code of conduct of
elections and complaints relating to election-related
expenditure. This cell would be the regular unit of the
institution.

8.2 In pursuit of its duties, the grievance cell may
prosecute violators of any aspect of the code of conduct
or the rulings of the grievance cell. The grievance cell
shall serve as the court of original jurisdiction. The
institutional head shall have appellate jurisdiction over
issues of law and fact in all cases or controversies arising
out of the conduct of the elections in which the grievance
cell has issued a final decision. Upon review, the
institutional head may revoke or modify the sanctions
imposed by the grievance cell.

8.3 In carrying out the duties of the office, the
Grievance cell shall conduct proceedings and hearing
necessary to fulfili those duties. In executing those duties
they shall have the authority:
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(i) to issue a writ of subpoena to compel
candidates, agents, and workers, and to request
students to appear and give testimony, as well
as produce necessary records; and

(i) toinspect the financial reports of any candidate
and make these records available for public
scrutiny upon request.

8.4 Members of the Grievance cell are prohibited
from filling complaints. Any other student may file a
complaint with the Grievance cell, within a period of 3
weeks from the date of declaration of results. All complaints
must be filed under the name of the student filing the
complaint. The Grievance cell shall act on all complaints
within 24 hours after they are received by either dismissing
them or calling a hearing.

8.5 The Grievance cell may dismiss a complaint if:

(i) the complaint was not filed within the time frame
prescribed in Recommendation 8.4 above;

(ii) the complaint fails to state a cause of action for
which relief may be granted.

(i) the complainant has not and/or likely will not
suffer injury or damage.

8.6 It a complaint is not dismissed, then a hearing
must be held. The Grievance cell shall inform, in writing,
or via e-mail, the complaming party and individuals or
groups named in the complaint of the time and place of
the hearing. The parties are not considered notified until
they have received a copy of the complaint.

8.7 The hearing shall be held at the earliest possible
time. but not within twenty-tfour (24) hours after receipt of
the notice described above, unless all parties agree to
waive the 24-hour time constraint.

8.8 At the time, notice of heatring is issued, the
Grievance Cell, by majority vote, may issue a temporary
restraining ordar, it it determines that such action is
necessary to prevent undue or adverse effects on any
individual or entity. Any restraining order, once isstjed, will
remain in effect until a decision of the Grievance Cell is
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announced atter the hearing or until rescinded by the
Grievance Cell.

8.9 All Grievance Cell hearing, proceedings, and
meetings must be open to the public.

8.10 All parties of the Grievance Cell hearing shall
present themselves at the hearing, may be accompanied
by any other student from which they can receive counsel,
and have the option to be represented by that counsel.

8.11 For any hearing, a majority of sitting Grievance
Cell members must be in attendance with the Chair of the
Grievance Cell presiding. In the absence of the Chair, the
responsibility to preside shall fall to an Grievance Cell
member designated by the Chair.

8.12 The Grievance cell determine the format for the
hearing, but must require that both the complaining and
responding parties appear physically before the board to
discuss the issues through a complaint, answered, rebuttal,
and rejoinder format. The purpose of the hearing is to
gather the information necessary to make a decision, order,
or ruling that will resolve an election dispute. To effectuate
this purpose, the following rules should prevail at all
hearings:

— Complaining parties shall be allowed no more
than two witnesses, however, the Grievance cell
may call witnesses as required. If said witnesses
are unable to appear at the hearing, signed
affidavits may be submitted to the Grievance
Cell Chair for the purpose of testifying by proxy.

— All questions and discussions by the parties in
dispute shall be directed to the Griecance Cell.

— There shall be no direct or cross-examination
of any party or witness by complaining or
responding parties during hearings.

— Reasonable,time limits may be set by the
Grievance Cell provided they give fare and equal
treatment to both sides.

— The complaining party shall bear the burden of
proof.
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Decision, ordars and rulings of the Grievance
Cell must be concurred to by a majority of the
Grievance Cell present and shall be announced
as soon as possible after the hearing. The
Grievance cell shall issue a written opinion of
the ruling within 12 hours of announcement of
the decision. The written opinion must set forth
the findings of fact by the Grievance Cell and
the conclusions of law in support of it. Written
opinions shall set a precedent for a time period
of three election cycles for Grievance Cell ruling,
and shall guide the Grievance Cell in its
proceedings. Upon consideration of prior written

opinions, the grievance cell may negate the
’ decision, but must provide written documentation
of reasons for doing so.

If the decision of the Grievance Cell is appealed
to the institutional head, the Grievance Cell must
immediately submits its ruling to the commission.

The Grievance Cell shall select the remedy or
sanction most appropriate to both the type and
severity of the infraction, as well as the stand of
mind or intent of the violator as determined by
the Grievance Cell. Possible remedies and
sanctions include, but are not limited to, fines,
suspension of campaigning privileges, and
disqualification from the election.

Any fine or total amount of fines against a
candidate in an election cycle may not exceed
the spending limit as defined herein above.

If, after a hearing, the Grievance Cell finds that
provisions of this Code were violated by a
candidate. or a candidate's agent or workers,
the Grievance Cell may restrict the candidate.
or the candidates agents or workers, from
engaging in some or all campaign activities for
some or all of the remainder of the campaign. If
an order is issued covering only part of the
remaining period, it shall take effectimmediately
so that after its termination. the candidates and
including the election days.
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If, atter a hearing, the Grievance Cell finds that
provisions of either this Code or decisions,
opinions, orders, or ruling of the Grievance Cell
have been willfully and blatantly violated by a
candidate, or a candidate's agents or workers,
the Grievance Cell may disqualify the candidate.

Any party adversely affected by a decision of
the Grievance Cell may fine an appeal with the
institutional head within twenty four (24) hours
after the adverse decision is announced. The
institutional head shall have discretionary
appeliate jurisdiction over the Grievance Cell in
all cases in which error on the part of the
Grievance Cell in charged.

The decision of the Grievance csll shall stand
and shall have full effect until the appeal is heard
and decided by the institutional heard.

The institutional head shall hear appeals of
Grievance Cell rulings as soon as possible, but
not within twenty four (24) hours after the
Grievance cell delivers to the Appellant and the
institutional head a copy of its written opinion in
the case. Appeal may be heard prior to this
time, but only if the Appellant waives the right
to a written opinion and the institutional head
agrees to accept the waiver.

The institutional head can issue suitable orders
to suspend or halt the operation of the ruling
issued by the Grievance Cell until the appeais
are decided.

The institutional head shall review findings of
the Grievance cell when appealed. The
institutional head may affirm or overturn the
decision of the Grievance cell, or modity the
sanctions imposed.

9. Maintaining Law and Order on the Campus durlng
the Election Process

9.1 Any instance of acute lawlessness or the

commission of a criminal offence shall be reported to the
police by the university/college authorities as soon as

I
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possible, but not later than 6 hours after the alleged
commission of the offence. '

10. Miscellaneous Recommendations

10.1 Student representation is essential to the overall
development of students, and, therefore, it is
recommended that university statutes should expressly
provide for student representation.

10.2 Student representation should be regulated by
statute (either a Central Statute, State Statute or individual
university statutes), incorporating the recommendations
prescribed herein.

10.3 The institution should organize leadership-
training programs with the help of professional
organizations so as to groom and instill in students
leadership qualities.

10.4 In the event ot the office of any major post of
office bearers talling vacant within two months of elections,
re-elections should be conducted; otherwise the Vice-
President may be promoted to be post of President and
Joint Secretary to the post of Secretary, as the case may
be."

[Enghsh]
Heritage Educational institutions

1933. SHRI K.S. RAO:
SHRI L. RAJAGOPAL.

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) the criteria to qualify as heritage school of
education;

(b) the number of heritage educational institutions
identified in each State;

{c) the number of such institutions closed down for
want of funds and other resources;

(d) ‘whether the Government, NCERT proposés to

revive the heritage schooling by providing them financial’

and academic support for promoting democratic, social

DECEMBER 05, 2006

to Questions 252

and nationalist values through innovative techniques of
learning, to impart dignity to labour and training in skills
and also to work towards eradication of gender inequality,
caste, prejudices, poverty;

(e) it so, the details thereof;

(f) whether the Government or NCERT proposes to
start large number of institutions for the development of
skills in various vocations to make the students self-
confident to be self-employed; and

(g)  so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI): (a) Under the programme “"Revival of Selected
Heritage Schools in the country”, National Council of
Educational Research and Training (NCERT) intends to
provide academic and other support to those schools
which should have:

(i) been founded during Indian freedom movement
inspired by nationalist educational philosophy.

(i) represented a heritage of innovative pedagogy
and or innovative educational techniques as a
viable alternative to the system of formal
education evolved during colonial period.

(iii) developed innovative learning materials using
local knowledge.

(iv) inculcated dignity of labour through curricular
and co-curricular activities.

(v) made endeavors to develop various types of
skills and abilities among its pupils and
interconnections in an attempt to build all round
development of personalities.

(vi) a heritage of active engagement with the local
community and worked towards the eradication
of superstitions, gender inequality, caste
prejudice, poverty etc.

(vii) instilled the values of democratic participation
among the pupils and promoted such values in
running the school.



253  Wniten Answers

(b) NCERT has received 93 applications under the
programme.

(c) NCERT does not have definite information on
the number of institutions closed down for want of funds
and other resources.

(d) to (g) The programme envisages NCERT providing
them academic and other support for a few years till they
regain their glory, declare them heritage schools and help
them to have distinct identity. NCERT proposes to assist
the existing schools and does not intend to start new
institutions.

Export of Textile items

1934. SHRIMATI MINATI SEN:
SHRI DAHYABHAI VALLABHBHAI PATEL:

Will the Minister of TEXTILES be pleased to state:

(a) the total value and quantity of textile goods
exported during each of the last three years and current
year, item-wise;

(b) whether deteriorating condition of labour is the
hurdle in increasing the export; and

(c) if so, the steps taken in this regard and the details
of incentives/assistance provided to the exporters?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) A
statementis attached.

(b) and (c) No Sir. The Government is fully committed
to protecting and safeguarding the interest of workers with
due regard to create a healthy work environment for higher
production and productivity leading to higher exports.
Government has undertaken various schemes and
programmes for enhancement of welfare of workers so as
to provide social security including vocational training to
the workers. Some of the important initiatives specific to
textile sector, are given below:

(i) Textile Workers' Rehabilitation Fund Scheme
(TWRFS) is in operation for providing interim
relief to workers rendered unemployed due to
permanent closure of any mill.

(i) To provide the industry with world class
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infrastructure facilities for setting up their textile
units, a new scheme namely, Scheme for
Integrated Textile Parks' has been launched by
merging existing two schemes i.e. Textile Centres
Infrastructure Development Scheme (TCIDS)
and Appare! Parks for Exports Scheme (APES).
The Scheme has provisions for training and
design centres, creche, canteen, workers hostel,
labour rest and recreation facilities.

The National Institute for Fashion Technology
(NIFT), its seven branches, and the Apparel
Training and Design Centres (ATDCs) are
running various courses/programmes to meet
the skilled manpower requirements of the textile
industry, especially apparel, in the field ot
design, merchandising and marketing. The
training infrastructure for human resource
development of skilled and semi-skilled workers
at supervisory and managerial level itself adds
to the security of job of the workers, besides
contributing positively to the factory output in
terms of quality and productivity.

The Textiles committee is providing consultancy
services to the industry for implementation of
ISO 9000 Quality Management Systems; 1ISO
14000 Environment Management Systems; SA
8000 Social Accountability Standard;
Occupational Health and Safety Assessment
Seried (OHSAS 18001) and Compliance and
Supply Chain Management Systems. The
implementation of these systems by the
manufacturing company demonstrates its
commitment to the environmental, social and
quality issues, which result in not only better
working environment leading to improved
productivity but also compliance to national
statutes and international market requirement.

Recent initiatives in the handloom sector include

Health Insurance Scheme; Life insurances .

Scheme; Cluster Development Scheme; Skill
upgradation measures etc. In the handicraft
sector, Credit Guarantee Scheme has been
launched.
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Statement
Export of Textile [tems
(Chapter Heading 50 to 63)
(vValue in Mn US §)
ltems 2003-2004 2004-05 2005-06 2006-07
April-May
Qty Value Qty Value Qty Value Qty Value
1 2 3 4 5 6 7 8 9

Fibre (Tonnes)
Wool 2338.8 13.91 3191.28 19.81 3096.27 18.28 487.56 2.86
Cotton 176705.1 202.6  79848.46 87 60547435 64888 162601.18 187.62
MMF 57759.97 68.48  73625.33 102.7 65597.49 88.83 1477325  19.28
Flax and Jute 37633.04 8.76  60103.45 12.28 81129.23 14.13 14061.89 274
Silk 71.82 1.77 100.68 2.07 201.87 48 22.31 0.65
Sub Total 274508.73  295.52 216869.2 223.86 75&499.21 774.92 191946.81 213.15
Fibre Waste
(Tonnes)
Wool waste 259.27 0.74 125.11 0.49 186.89 0.55 23.36 0.05
Cotton waste 2898.62 3.03 6788.99 7.24 9328.12 8.36 2089.42 1.93
Waste of man- 3111.71 254 3448.6 2.96 5152.34 3.9 1083.99 1.09
made fibre
Silk waste 286.01 1.17 8518 - 0.33 1369.72 45 332.55 0.9
Sub Total 6555.61 7.48 10447.88 11.02 16037.07 17.31 3529.32 3.97
Yarn (Tonnes)
Silk Yarn 334.24 8.07 410.02 9.67 397.39 10.64 67.16 1.75
Woolen yarn 4000.35 25.77 4236.01 20.75 4980.04 34.36 713.08 5.18
including yarn
of animal hair
Cotton yarn 466120.81 1308.74 44842508 12583 55215592 1485.75 99492.84 262.03
(Including

sewing thread)
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1 3 4 5 6 7 8 9
Man-made 97174.97 59.13 131723.42  85.59 77285.68 61.78 13242.75 10.2
filament yarn
Flax and Jute 117980.51 21044 1379204 268.77  152252.91 307.78 3137335 58.84
100% non-cotton 156800.79 347.46 152939.53 368.38 153631.73 370.1 27819.77 70.74
yarn (including
sewing thread)

Sub Total 842411.67 1959.61 875654.46 2020.46 940703.67 2270.41 172708.95 408.74
Fabrics

(Thousand sqm)

Silk fabrics 40075.61 330.73 43008.09 35547 42685.42 373.23 6378.42 58.39
Woolen fabrics 3128.22 17.19 374765 2114 4804.8 27.84 831.29 4.85
Wooven fabrics 77297327 95793 65427385 914.96 613698.39  846.87 87514.25 133.74
of cotton

Man-made woven  628372.91 965.51 70114225 104851 659706.37  972.61 91741.54 130.96
fabrics

Flax and Jute 127752.23 68.25 126004.54 7461  137498.92 81.88 13008.93 10.21
Pile and Knitted 100406.63 51.78  76240.82 4429 100613.15 49.71 23079.89 11.59
Special Woven 106262.93 11145 90776.35 11456 15985746  152.93 44336.4 30.6
Fabrics

Sub Total 1778971.8 2502.84 1695194.5 2573.54 1718870.5 2505.07 266890.72 380.35
RMG (Mn No)

Cotton 1557 4751.83 1373.59 5013.96 1817.77 6479.67 333.08 1238.83
Man-made 204  795.03 191,22 767.71 385.8 1086.26 37.07 160.84
Silk 18 1241 21.94 138.97 8538 196.29 3.07 23
Wool 98  285.69 4412 354 .4 48.1 371.48 6.88 53.07
Others 84 303 7221 312.34 121.7  509.22 83.67  80.83
Sub Total 1961 6259.65 1703 6587.38 2459 8642.92 483.77 1 556.5';
Madeups (Tonne)

Cotton 277576.44 1237.44 261358.19 1469.1  320719.21 1744.65 105601.7 268.48

-
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1 2 3 4 5 6 7 8 9
Man-made 11350.97 85.24 12081.63 79.66 18813.8 133.18 6054.3 24.45
Silk 891.22 19.17 1449.3 25.46 1463.53 26.67 809.24 5.39
Wool 988.89 15.33 1097.99 19.21 1909.04 25.18 563.44 3.18
Others 118574.22 27225 169052.98 38463 124504.16 455.5 79035.57 5§7.65
Sub Total 409381.74 1629.43 445040.09 1978.07 467409.74 2385.19 192064.25 359.15
Other Textiles
Carpets and other  132585.85 736.13 13841522 82857 255078.88 1123.26 35278.44 187.52
textile floor
coverings. (Th Sgm)

Wadding, felt and 125.05 125.28 165.78 23.52
nonwovens and

other textile items

Sub Total 861.18 953.85 1289.04 211.04
Grand Total 13515.71 14348.17 17884.86 3132.97

Source’ Monthly Statistics of the Foreign Trade of India. DGCIS. Kolkata.

Production of Agro and Rural Industries

1935. SHRI G. KARUNAKARA REDDY: Will the
Minister of AGRO AND RURAL INDUSTRIES be pleased
to state:

(a) whether agro and rural industries in and around
metro cities have becomes extinct due to lack of
Government's support and upcoming multinational
companies;

(b) the details regarding production of agro and rural
industries in the metro cities during each of the last three
years;

{c) whether any special scheme is available with
Government to boost the agro industry in the cities; and

(d) if so, the details thereof?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES

(SHRI MAHABIR PRASAD): (a) As per the Khadi and
Village Industries Commission Act, 1956, village industries
including agro and rural industries can be set up only in
villages and in town with population up to 20,000. Thus,
agro and rural industries cannot be located in metro cities,
including the surrounding urban areas (towns) unless the
above mentioned criterion of population is met.

(b) to (d) In view of the reply at (a) above, the
questions do not arise.

Welfare/Safety of Senior Cltizens

1936. SHRI JUAL ORAM:
SHRI PRABHUNATH SINGH:

Will the Minister of HOME AFFAIRS be pleased to
state: .

(a) whether Government has formulated any policy
for the welfare/safety of senior citizens of Delhi;
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(b) if so, the details thereof and steps taken to
implement the same;

(c) the quantum of funds allocated annually for the
welfare of senior citizens;

(d) whether the Government has not yet implemented
the senior citizen policy; and

(e) if so, the action taken against ali such
departments?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b) The
Government in 1999 had announced the National Policy
for Older Persons (NPOP) wherein all aspects of life
concerning the aged have been addressed. The National
Policy envisages State support to ensure financial and
food security, health care, shelter and other needs of older
persons, equitable share in development, protection
against abuse. Exploitation and availability of services to
improve the quality of thair lives. The Policy promotes active
and productive ageing and recognizes the need for
affirmative action to ensure an active, creative, productive
and satisfying life, encourages families to take care of
older family members, supports voluntary and non-
governmental organizations to supplement the care
provided by the family; to provide care and protection to
the vulnerable elderly people, to provide health care
facilities; to promote research and training on ageing
related issues and to train geriatric care givers and
organizers of services for the elderly; and to create
awareness in society on ageing related issues with a view
to promoting inclusion of the senior citizens in the
mainstream national life;

in pursuance of the announcement of the National
Policy, the Government has set up a National Council for
Older Persons (NCOP) headed by the Minister for Social
Justice and Empowerment. Its primary function is to advise
and aid the Government on policies and programmes for
older persons and also to provide the feedback to the
Government on implementation of the National Policy. The
NCORP is the highest body to advise and coordinate with
the Government in the formulation and implementation of
policy and programmes for the welfare of the aged. The
council also works és a nodal point at the national level
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for redressing the grievances of the older persons and to
represent their collective opinion to the Government of
India. The NCOP's members are experienced and well-
known individuals representing NGOs, citizen's group,
retired person's associations and from the field of law,
social welfare and security, research, and medicine.

An Inter-Munisterial Committee headed by Secretary,
Ministry of Social Justice and Empowerment has also been
set up for taking action on the recommendations of NCOP.
The Integer-Ministerial Committee comprises representa-
tives of twenty-two Ministries/Departments.

(c) The Ministry of Social Justice and Empowerment
supports programmes for the welfare of the elderly through
financial assistance to Non Governmental Organisations
under the following two schemes:

(i) The Scheme of “Integrated Programme for Older
Persons”, through which financial assistance up
to 90% of the project cost is provided to NGOs
for establishing and maintaining old age homes,
day care centes, mobile medicare units and to
provide non-institutional services to older
persons. The budgetary allocation for the year
2006-07 under the Scheme has been increased
substantially to Rs. 28 crore. Presently, 444
NGOs are being supported to run 338 Oid Age
Homes, 241 Day Care Centers and 45 Mobile
Medicare Units.

(i) The Scheme of Assistance to Panchayati Raj
Institutions/Voluntary Organisations/Self Help
Groups under which funds are provided for
construction of old age homes. The budgetary
allocation for this Non-Plan Scheme is Rs. 1
crore.

(d) and (e) The Government is taking all possible
steps for effective implementation of the National Policy
on Older Persons. All concerned Ministries/Departments
are being requested to contribute in this mammoth task.

.

[Translation]
Workshed-cum-Housing Scheme

1937. SHRIMATI BHAVANA PUNDALIKRAO
GAWALL: Will the Minister of TEXTILES be pleased to state:

v
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(a) whether the Government has received any
proposal from Government of Maharashtra for workshed-
cum-housing scheme for weavers in the State;

(b) if so, the details thereof;

(c) it not, whether the Government provides
information or issue guidelines regarding schemes for
welfare of weavers to the State Governments; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (d) The
Government of India has not received any proposal from
the Government of Maharashtra for sanction of new units
under the Workshed-cum-Housing Scheme. However a
request has been received from Government of
Maharashtra during the current financial year to grant
permission to utilize the balance amount of Rs. 70.72
lakh for sanctioning Workshed to weavers in urban areas
instead of rural areas, out of the amount of Rs. 85.00 lakh
released for the Maharashtra State Handioom Corporation
during 2002-03 under the Workshed-cum-Housing
Scheme. Appropriate action is being taken on the request.
As regards issue of guidelines regarding Weltare schemes
for handioom weavers, the Government of India has been
issuing guidelines to the State Governments from time to
time.

Discrepancles in Scheme of Malnutrition

1938. SHRI KAILASH NATH SINGH YADAV:
SHRI BRAJESH PATHAK:
SHRI RAGHUNATH JHA:
.SHRI HANSRAJ G. AHIR:
SHRI SARVEY SATYANARAYANA:
SHRI JOACHIM BAXLA:

Will the Minister of WOMEN AND CHILD
DEVELOPMENT be pleased to state:

(a) whether pilot projects to provide free good grains
to undernourished adolescent girls and pregnant and
nursing mothers was launchd in all parts of the country in
recent past particularly in the State of West Bengal;

(b) if so, the details thereof, State-wise;
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(c) if not, the reasons therefor and the steps taken
to wipe out mainutrition and undernourishment;

(d) whether any discrepancies have been found in
the schemes started by the Government to check the
malnutrition among women and children;

(e) if so, the reasons therefor;

(") whether these schemes have been reconsidered
and the Government is contemplating to start a conditional
cash payment to promote the education as reported in
the "Dainik Jagran* dated September 13, 2006;

(g) if so, whether this scheme is likely to be completed
within the remaining period of the 10th Five-Year Plan;

(h) if so, whether such areas have been identified to
implement this schems; and

(i) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) and (b) A pilot project to
provide free foodgrains to undernourished adolescent girls
and pregnant and lactating mothers was launched in 51
identified districts only in 2002-03. The project has been
modified in the year 2005-06 and it now covers adolescent
girls only. Pregnant and lactating mothers have been
excluded as they are covered under the Integrated Child
Development Services (ICDS) Scheme. State-wise list of
the districts covered under NPAG is enclosed as
Statement. In West Bengal, Jalpaiguri and Purulia districts
are covered under the Project.

(c) The expansion of the scheme would be
considered after an evaluation of imapct of the pilot project
which is currently underway.

The problem of malnutrition is multi-sectoral and
inter-generational in nature which needs to be tacklied
through coordinated interventions in areas of food sécuri'ty.
health, sanitation and safe drinking water, nutrition, family
welfare and poverty alleviation.

The other schemes being implemented which, .inter-
alia, aim at reducing malnutrition include 'Integrated Child
Developmant Services (ICDS) (M/WCD), Reproductive
and Child Health Programme and National Rural Health
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Mission, National Anaemia Contrpl Programme (M/H and
FW), National Programme for Nutrition Support to Primary
Education (M/HRD), Targeted Public Distribution System
(M/CAF and PD), Poverty Alleviatior Programme (M/Rural
Development).

(d) No, sir.
(e) Does not arise.

(f) The Working Group on ‘Development of Children'
for the Eleventh Five Year Plan (2007-2012) is reviewing
the existing approach and programmes for children and
would recommend suitable initiatives and programmes for
the survival, protection, welfare and development of the
girl child. Conditional Cash Payment/Transter has also been
deliberated upon in the Working Group. The deliberations
of the Working Group will serve as an input for 11th Five
Year Plan which ultimately would be approved by the
National Development Council/Planning Commission.

(g) No, Sir.
(h) and (i) Does not arise.

Statement

State-wise list of districts covered under Nutrition
Programme for Adolescnt Girls
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SI.No.

States/UTs

SI.No. States/UTs

1. Andhra Pradesh
Adilabad
Mehboob Nagar

2. Arunachal Pradesh
Lohit

3. Assam
Kokrajhar
Karbi Anglong

4. Bihar
Aurangabad

Gaya

10.

1.

12.

13.

14,

15.

Chhattisgarh
Sarguja

Goa

North Goa

Guijarat

Panchmahal

Dohad

Haryana

Ambala

Yamuna Nagar
Himachal Pradesh
Kangra

Jammu and Kashmir
Anantnag
Jharkhand &
Paschimi Singhbhum
Karnataka

Gulbarga

Kolar

Kerala

Palakkad
Malappuram
Madhya Pradesh
Sagar

Damoh

Maharashtra
Nanded

Nagpur
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Sl.No. States/UTs Si.No. States/UTs
16. Manipur 27. 'Uttaranchal
Senapati Hardwar
17.  Meghalaya 28.  West Bengal
East Khasi Hills Jalpaiguri
18.  Mizoram Purulia
Lunglei 29. Dethi
19.  Nagaland North-West Delhi
Tuerisang 30.  Pondicherry
20.  Orissa Karakkal
Koraput 31. Andaman and Nicobar islands
Kalahandi Andamans
21.  Punjab 32. Chandigarh
Hoshiarpur : Chandigarh
Jalandhar 33.  Dadra and Nagar Haveli
22.  Rajasthan Dadra and Nagar Haveli
Dungarpur 34. Daman and Diu
Banswara Daman
23.  Sikkim Diu
East Sikkim 35. Lakshadweep
24.  Tamil Nadu Lakshadweep
Thiruvannamalai
Ramanathapuram [English]
25.  Tripura Seif-Help Group
West Tripura 1939. SHRI AJOY CHAKRABORTY: Will the Minister
of AGRO AND RURAL INDUSTRIES be pleased to state:
28.  Uttar Pradesh

Mirzapur

Sonbhadra

(a) whether the Government is implementing a
programme to develop and empower the rural women by
providing assistance to the rural self-help groups so that
they can get involved in various rural industries;
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(b) if so, the details thereof, State-wise and location-
wise; and

(c) the total amount of assistance provided during
each of the last three years, State-wise?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) to (c) The Government (in
the Ministry of Agro and Rural Industries) has been
implementing the Rural Employment Generation
Programme (REGP), a cradit-linked subsidy programme,
through the Khadi and Village Industries Commission
(KVIC), throughout the country, to provide employment
opportunities by assisting individual entrepreneurs/self
help groups, including women, in rural areas and smali
towns with population upto 20,000. Under the REGP.
women entrepreneurs are entitled to a higher rate of
margin money assistance at the rate of 30 per cent as
compared to 25 per cent for the male entrepreneurs in
teh general category. Under REGP, self-help groups
(SHGs) have also been similarly assisted, with effect from
01 April 2002. This programme is demand-driven and the
number of SHGs benefited varies accordingly.

KVIC also provides (i) marketing support to such
SHGs by way of assistance for participation in exhibitions
and sale of products, and (ii) training through its network
of training centres to such SHGs.

[Translation)
NIFT

1940. SHR1 RAMDAS ATHAWALE: Will the Minister
of TEXTILES be pleased to state:

(a) whether any proposal regarding the establishment
of NIFT Centre is pending with the Union Government;
and

(b) if so, the details thereof and the time by which all
the proposals are likely to be cleared?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Proposals
from some State Governments for setting up NIFT Centres
have been received in NIFT.

(b) NIFT does not have any financial provision for
opening of new NIFT Centres. As per the general policy
, approved by the Board of NIFT, proposals for setting up
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NIFT Centres within the country would be considered by
the Board of NIFT, on case to case basis, provided a firm
commitment for the funding support, which, as of date, is
Rs. 29 crores and 10 acres of land is made by the State
Government.

[English]
Deemed Universities

1941. SHRI ANANDRAO VITHOBA ADSUL.:
SHRI ADHALRAO PATIL SHIVAJIRAO:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government had appointed a
Committee to study the status of deemed universities as
reported in the Hindu dated September 25, 2006;

(b) if so, whether the said Committee has submitted
its report;

(c) if so, the finding thereof;

(d) whether the Government has now permitted the
deemed universities to use the word university with their
name;

(e) if so, the details thereof, and
(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (f) Institutions are declared
demed-to-be-universities by the Central Government on
the recommendation of the University Grants Commission
(UGC) under Section 3 of the UGC Act, 1956. The UGC
constituted a Committee comprising the Chairman, UGC,
Chairman, All India Council for Technical Education
(AICTE) and Secretary, Department of Secondary and
Higher Education, Ministry of Human Resource
Development to examine various issues relating to the
institutions seeking status of '‘Deemed-to-be-University'.
The three-member Committee made the following
recommendations to the UGC:

(i) The existing guidelines requiring creation of
separate and dedicated trust or society for
managing the affairs of the 'Deemed-to-be-
Universities' will continue to be followed. The
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Commission would reserve the right to give
exemptions from such requirement after
satisfying itself of certain aspects like
management of the institutions, maintenance
of separate financial accounts, audit of
accounts, transfer of assets to the UGC in the
event of winding up of the institution, etc. The
Commission should keep the interest of the
student community, as paramount.

(i) The 'Deemed-to-be-University' would not need
to take prior permission for starting general
courses i.e. basic sciences, social sciences and
humanities. Even in the case of professional
courses, the Committee recommended that no
prior approval of the UGC need be required.
The 'Deemed-to-be-University’ would, however,
be required to maintain norms and standard
laid down by the respective professional
Councils which would be open to verification
by the UGC and the relevant Council.

(i) In the case of institutions to be included under
the ambit of existing 'Deemed-to-be-University',
the Committee reiterated the arrangement as
explained in para (ii) above. However, in the
interest of the students, faculty, employees and
the standard of education some additional
conditions need be imposed.

(ivy There may be no objection to the use of the
word ‘university' by the institutions of 'Deemed-
to-be-University’. A distinction is to be made
between the public universities established by
the executive charter and the universities
established by legislature, Central or State.

UGC has since 1ssued requisite notifications in regard
to the said recommendations.

[Translation]

Marketing of Small Scal
Industries Products

1942. SHRI NAVEEN JINDAL.:
SHRI HANSRAJ G. AHIR:

Will the Minister of SMALL SCALE INDUSTRIES be
pleased to state:

DECEMBER 05, 2006

to Questions 272

(a) whether any decision has been taken to provide
relief to the small scale industries for licensing obligations
and the complexities of 1abour laws;

(b) if so, the details thereof;

(c) whether any provision of assistance has been
made by the Government for the supply and marketing of
the products of small scale industries; and

(d) if so, the details thereof and steps taken to
improve working conditions in Small Scale Industries
sector?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) and (b) The Micro, Small
and Medium Enterprises Development (MSMED) Act,
2006 does not require a micro or small enterprise to obtain
licence for commencement or continuation of its operation.

Enforcement of most labour laws within a State is
basically the responsibility of the State Government
concerned. The enforcement machinery is also provided
by the State Government. The Central Government has,
therefore, been requesting the State Governments to
streamline the enforcement of labour laws, etc., in the
context of micro and small enterprises so as not to cause
undue hardshipto them.

(c) The Government (in the Ministry of Small Scale
Industries) implements several schemes to assist the small
scale industries (SSI) in marketing their products. These,
inter alia, include (i) reserving 358 items for exclusive
purchase from SSI under the Central Government
Purchase Programme (ii) Single point registration for
Government purchases with the facility of (a) exemption
from depositing earnest money, (b) availability of tender
document free of cost and (c) waver of security deposit,
(iii) training programmes on marketing and packaging for
exports, etc. In addition, under the Marketing Development
Assistance Scheme (SSI-MDA), assistance is provided
for participation in overseas fairs, undertaking study tours,
conducting sector specific studies, initiating/contesting anti-
dumping cases by SSI Associations and reimbursement
of 75 per cent of the registration fee paid to GSI India, etc.
To make the marketing support measures statutory, the
Micro, Small and Medium Enterprises Development
(MSMED) Act, 2006 enables the Government of India and
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the State Governments to notity, from time to time,
preference policies in respect of procurement of goods
and services, produced and provided by micro and small
enterprises by their Ministries or Departments or, as the
case may be aided institutions or public sector enterprises.

{d) The State Governments/Union Territory (UT)
Administration are primarily responsible for the promotion
and development of small scale industries. However, to
supplement the efforts of the States/UTs, the Central
Government implements a number of schemes/
programmes to facilitate provision of credit, infrastructure,
marketing and technology upgradation to these industries.

[English]
Blils from States

1943. SHRI HARIN PATHAK:
DR. VALLABHBHAI KATHIRIA:

Will the Minister of HOME AFFAIRS be pleased to
state:
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(a) the details/names. of ‘Bill received by the
Government from various State Governments for approval
as on date, date-wise, State-wise particularty from Gujarat;
and

(b) the time by which such bills are likely to be
approved?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRIS. REGUPATHY): (a) A State-wise
statement of Bills and Ordinances received from the State
Governments, including Government of Gujarat pending
for approval of the Government of India/assent of the
President is enclosed.

(b) The State Legislations are examined from three
angles viz. (a) repugnancy with' Central Laws, (b) deviation
from National or Central Policy and (c) legal and
constitutional validity. No time frame can be fixed for
approval of these Bills as each Bill involves examination
in consultation with various agencies.

Statement
(Position as on 30-11-2006)
SI.No. Name of the State Name of the Bill Date of receipt

1. Andhra Pradesh The Industrial Disputes (Andhra Pradesh Amendment) 18-01-2006
Bill, 2005.

2. Andhra Pradesh The Andhra Pradesh Special Economic Zones Bill, 2005. 10-01-2006

3. Andhra Pradesh The Andhra Pradesh Chit Fund (Amendment) Ordinance, 11-10-2006
2006.

4. Andhra Pradesh The Andhra Pradesh Forest (Amendment) Bill, 2006. 11-10-2006
(Amendment of Section 28 and 68)

5. Andhra Pradesh The Andhra Pradesh Forest (Amendment ) Bill, 2006. 11-10-2006
(Amendment of Section 2)

6. Andhra Pradesh The Registration (Andhra Pradesh Amendment) Ordinane, 31-10-2006
2006.

7. Andhra Pradesh’ The Andhra Pradesh Maritime Board 8ill, 2006. 20-11-2006

8. Assam The Assam Apartment (Constnuction and Transfer of 28-09-2006

Ownership) Bill, 2006.
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SI.No. Name of the State Name of the Bill Date of receipt
9. Chhattisgarh The Chhattisgarh Protection of Depositors Interest Bill, 2005. 20-04-2006
10. Chhattisgarh The Chhattisgarh High Court Bill, 2006. 27-10-2006
11.  Chhattisgarh The Chhattisgarh Co-operative Societies Bill, 2006. 07-11-2006
12.  Gujarat The Gujarat Control of Qrganised Crime Bill, 2003. 23-06-2004
13. Gujarat The Gujarat Motor Vehicles (Use of Fuel) Regulation Bill, 2005. 17-02-2005
14. Haryana The Haryana Public Premises and Land (Eviction and Rent 21-11-2006
Recovery) Amendment Bill, 2006.

15. Himachal Pradesh The Shimla Road Users and Pedestrians (Public Safety and 08-08-2006
Convenience) Bill, 2006.

16. Himachal Pradesh The Code of Criminal Procedure Himachal Pradesh Amendment 02-11-2006
Act, 2006.

17.  Jharkhand The Jharkhand Industrial Employment (Prohibition of Obstructive 11-02-2005
Practies) Bill, 2003.

18. Jharkhand The Industrial Disputes (Jharkhand Amendment) Bill, 2003. 11-02-2006

19. Jharkhand The Code of Criminal Procedure (Jharkhand Amendment) 22-11-2006
Bill, 2006.

20. Karnataka The Industrial Employment (Standing Orders) (Karnataka 03-04-2006
Amendment) Bill, 2006.

21. Karnataka The Karnataka Molasses Regulation Bill, 2004. 17-11-2006

22. Kerala The Kerala Grants and Leases (Modification of Rights) 13-05-1999
Amendment Bill, 1999

23. Kerala The Kerala Land Reforms (Amendment) Bill, 2004. 18-10-2005

24. Kerala The Koodalmanickam Devaswom Bill, 2005. 27-09-2005

25. Kerala The Kerala Medical Officers' Admission to Post Graduate 21-02-2006
Courses Under Service Quota Bill, 2006.

26. Kerala The Kerala (Scheduled Castes and Scheduled Tribes) Regulation 14-08-2006
of issue of community Certificates (Amendment) Ordinance, 2006.

27. Madhya Pradesh The Madhya Pradesh Labours Laws (Amendment) Bill, 2003. 14-01-2004

28. Madhya Pradesh The Indian Forest (Madhya Pradesh Amendment) Bill, 2005. 29-04-2005

\
29. Madhya Pradesh The Indian Forest (Madhya Pradesh Amendment) Bill, 2005. . 05-01-2005

(Section 20-A)
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SI.No. Name of the State Name of the Bill Date of receipt
30. Madhya Pradesh The Code of Criminal Procedure (Madhya Pradesh Amendment) 05-01-2006

Bill, 2005.
31. Madhya Pradesh The Industrial Disputes (Madhya Pradesh Amendment) Bill, 20086. 31-10-2006
32. Maharashtra The Maharashtra Animal Preservation (Amendment) Bill, 1995. 01-02-1996
33. Maharashtra The Maharashtra Special Economic Zones and Designated 01-06-2006
Areas Bill, 2006.
34. Maharashtra The Orphanages and Other Charitable Homes (Supervision and 29-08-2006
Control), the Persons with Disabilities (Equal Opportunities,
Protection of Rights and Full Participation) etc. (Maharashtra
Amendment) Bill, 2006.
35. Maharashtra The Maharashtra Fire Prevention and Life Safety Measures 24-08-2006
Bill, 2006.
36. Mabharashtra The Prevention of Food Adultation (Maharashtra Amendment) 05-06-2006
Bill, 2006.
37. Meghalaya The Meghalaya Transfer of Land (Regulation) Amendment 18-09-2006
Bill, 2006.
38. Manipur The Manipur State Minorities Commission Bill, 2005. 06-12-2005
39. Manipur The Electricity (Manipur Amendment) Bill, 2006. 10-03-2006
40. Manipur The Manipur Protection of Interests of Depositors (In Financial 13-06-2006
Establishments) Bill, 2006.
41. Mizoram The Mizoram Forest (Amendment) Bill, 2005. 07-10-2005
42. Orissa The Orissa Urban Police Bill, 2003. 12-05-2005
43. Orissa The Code of Civil Procedure (Orissa Amendment) Bill, 2006. 16-05-2006
44, OQrissa The Orissa Special Court Bill, 2006. 17-11-2006
45. Punjab The Punjab Self-supporting Co-operative Societies Bill, 2006. 04-10-2006
46. “ Punjab The Code of Criminal Procedure (Punjab Anti.) Bili, 2006. 07-11-2006
47. Rajasthan The Rajasthan Protection of Interests of Depositors (In Financial 29-08-2005
Establishments) Bill, 2005.
48. Rajasthan The Rajasthan Control of Organised Crime Biil, 2006. 10-03-2006
49. Rajasthan The Rajasthan Prevention of Anti Social Activities Bill, 2006. 03-11-2006




279  Whitten Answers

DECEMBER 05, 2006

to Questions 280

Si.No. Name of the State Name of the Bill Date of receipt
50. Tamil Nadu The Indian Penal Code and the Code of Criminal Procedure 19-08-2006
(Tamil Nadu Amendment) Bill, 2006.
51, Tamil Nadu The Tamil Nadu Professional Educational Institutions (Regulation 27-08-2006
of Admission and Determination of Fee) Bill, 2006.
52. Tripura The Tripura Vigilance Commission Bill, 1991. 04-08-2006
53. Uttaranchal The Revenue Recovery (Uttaranchal Amendment) Bill, 2006. 09-05-2006
54. West Bengal The West Bengal Taxes on Entry of Goods in Specified Areas 04-08-2003
Bill, 2003.
55. West Bengal The Registration (West Bengal Amendment) Bill, 2004. 23-08-2004
56. West Bengal The Industrial Diputes (West Bengal Amendment) Bill, 2005. 26-09-2005
57. West Bengal The West Bengal Administrative (Adjudication of School 19-01-2006
Disputes) Commission Bill, 2006.
58. West Bengal The West Bengal Co-operative Societies Bill, 2006. 28-04-2006
59. West Bengal The West Bengal Municipal Corporatibn Bill, 2006. 17-04-2008
[Translation] [English]

Trade with America

1944. SHRI GANESH SINGH: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether the Government are contemplating to
increase trade with United States of America (USA);

(b) if so, the details thereof; and
(c) the present status of trade between both countries?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) and (b) During
the India-US Trade Policy Forum meeting held in
November, 2005, it was agreed that india and US will aim
at doubling the bilateral trade to at least US$ 40 billion by
2008.

(c) India’s exports during the year 2005-06 were to
the tune of US$ 17,353 million and imports were to the
tune of US$ 9,454 million.

Marketing of Khadi Producis

1945. SHRI N.S.V. CHITTHAN: Will the Minister of
AGRO AND RURAL INDUSTRIES be pleased to state:

(a) whether Government has taken steps to explore
market for superior khadi products in neighbouring
countries;

(b) if so, the details thereof; and

(c) the efforts made by the Government to familiarise
Khadi in the country during past two years?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) and (b) Khadi and Village
Industries Cominission (KVIC) promotes the export of
khadi and vilage industry (KVI) products to various
countries, including neighbouring countries. The main
destination countries of export of KVI products are Sri
Lanka, Malaysia, Taiwan, United Arab Emirates, Hong
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Kong, Japan, United Kingdom United States of America,
Singapore, Australia, Canada, Vietnam, France, Germany,
Italy, etc. For promotion of KVI products, the KVIC provides
cash incentives to the registered exporting institutions and
individual entrepeneurs at the rate of 5 per cent of the
‘tree on board' (FOB) value of exported items. In addition,
KVIC provides financial assistance to its registered units/
institutions for participation in international exhibitions,
study tours and publicity.

(c) To popularise the use of khadi products throughout
the country, the Government, through the KVIC, has taken
several initiatives, viz., (i) organizing exhibitions at National/
Zonal district levels, (ii) participation in national and
international exhibitions, (jii) providing financial assistance
under Product Development, Design Intervention and
Packaging (PRODIP) Scheme for improved designs and
packaging of khadi products, (iv) launching 'Mission Khadi'
to convert the khadi fabric into ready-made garments of
latest designs, targeted mainly at the urban areas, (v)
launching brand name "Khadi India" for khadi products
and (vi) launching the Scheme of Fund for Regeneration
of Traditional Industries (SFURTI) for implementation in
25 khadi clusters for their holistic development over five
years beginning.

Loan under PMRY

1946. SHRI BADIGA RAMAKRISHNA: Will the
Minister of AGRO AND RURAL INDUSTRIES be pleased
to state:

(a) the number of applications received and the actual
number of applicants provided loan under Prime Minister
Rojgar Yojana (PMRY) in the country particularly in Andhra
Pradesh during each of the last three years and current
year, State-wise,

(b) the reasons for not providing loan to the remaining
applicants under PMRY;
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(c) whether recovery of loans under PMRY is not
even 40%;

(d) if so, the reasons therefor;

(e) whether this low recovery of loans has any impact
on the sanctioning of fresh loans; and

(f) if so, the details thereof?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) The number of applications
received and those disbursed loans under Pradhan Mantri
Rozgar Yojana (PMRY) in the country, including Andhra
Pradesh, during each of the last three years and current
year is enclosed as Statemnent.

(b) Some applications have not been disbursed loan
as they did not fulfill the eligibility criteria regarding
educational qualification, income ceiling and residency or
did not have proof of having adequate or suitable space
for the proposed units or did not turn up for interview or
had defaulted in repayment of pravious loans.

(c) and (d) On the whole, the country average of the
recovery of loan under PMRY has generally been below
40 per cent. The reasons for low recovery of loans include
(i) units becoming financially non-viable on account of
production or marketing difficulties, (ii) under-financing of
projects by banks, (iii) delay by State Governments in
providing.

Power connections and other statutory clearances
etc. The percentage of the recovery rate comes down
progressively as the previous unpaid loans are added to
the overdue amounts, every year.

(e) and (f) Fresh loan cannot be sanctioned to
beneficiaries who have defaulted in repayment of aiready
sanctioned loans.
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Natlonal Technology Mission

1947. SHRI JYOTIRADITYA M. SCINDIA: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether Government proposes to constitute a
National Technology Mission;

(b) if so, the details thereof alongwith the objective
of its constitution; and

(c) the time by which it is likely to be constituted?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (c) No such proposal is under
consideration of this Ministry.

SC/ST (POA) Act, 1989

1948. SHRI CHENGARA SURENDRAN: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the Government has conducted any
study on the impact of implementation of the SC/ST (POA)
Act, 1989 in the country;

(b) if not, whether the Government intends to conduct
a study in view of the rampant violence against dalits by
he upper caste in the country; and

(c) the number of cases registered under the
provisions of SC/ST (POA) Act, 1989, number of cases in
which the accused convicted and number of cases in which
victims were given compensation during the last three
years, State/Union Territory-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT). (a)
and (b) The Ministry of Social Justice and Empowerment
under its Central Sector Scheme of Research and Training
has been financially assisting independent research

DECEMBER 05, 2008
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agencies for conducting research studies related to
untouchability and atrocities against Scheduled Castes
and Scheduled Tribes and implementation of the PCR
and POA Acts. A list of the studies commissioned during
the last three years is enclosed as Statement.

(c) As per information compiled by National Crime
Records Bureau (NCRB), statements containing details
of cases of atrocities against Scheduled Castes and
Scheduled Tribes registered and cases in which accused
were convicted under the Scheduled Castes and
Scheduled Tribes (Prevention of Atrocities) Act, 1989
during last three years, State-wise are placed at
Statement-Il (A) and (B) and Statement-lll (A) and (B)
respectively.

No data regarding the number of cases in which
victims were given compensation is maintained by the
Central Government. However, it is a statutory obligation
on the part of the State Governments/UT Administrations
to provide relief and rehabilitation to the victims in
accordance with the provisions of the Scheduled Castes
and the Scheduled Tribes (Prevention of Atrocities) Rules,
1995.

Statement-|

Government of India
Ministry of Soclal Justice and Empowerment
(PCR Desk)

List of the studies commissioned during
the last three years

The Ministry of Social Justice and Empowerment
under its Central Sector Scheme of Research and Training
has been financially assisting the independent research
agencies for conducting research studies related to the
untouchability and atrocities and implementation of the
Acts. The list of the studies commissioned during the last
three years is given below:

St Topic of the Study

Name of the research
No. agency
1 2 3

1. Study of the Main Couses/Reasons for increasing crimes
on SCs and STs and the Disposed of cases by Designated

National Law School of India Univefsity,
Bangalore
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Special Courts in comparison to the casas disposed of by
Exclusive special courts under the Scheduled Castes and
Scheduled Tribes (Prevention of Atrocities) Act, 1989 in
Andhra Pradesh, Gujarat, Karnataka, Madhya Pradesh,
Rajasthan, Tamil Nadu and Uttar Pradesh

Study on implei..entation of Projection of Civil Rights Act,
1955 and the Scheduled Castes and Scheduled Tribes
(POA) Act, 1989 in Punjab; An impact evaluation

Study on implementation of Projection of Civil Rights Act,
1955 and the Scheduled Castes and Scheduled Tribes
(POA) Act 1989—Impact of assistance provided for relief
1o the affected persons/families in Tamil Nadu

Study on implementation of Projection of Civil Rights Act,
1955 and the Scheduled Castes and Scheduled Tribes
(POA) Act 1989—Impact of assistance provided for relief
to the affected persons/Aamilies in Andhra Pradesh

Study on implementation of Projection of Civil Rights Act,
1955 and the Scheduled Castes and Scheduled Tribes
(POA) Act 1989—Impact of assistance provided for relief
to the affected persons/families in Madhya Pradesh

Study on Untouchability and caste based discrimination
of Scheduled Castes in Punjab

"Untouchability: Study of its Causes, Mechanism,
Consequences and coping strategies (the case of Sehore
and Gwalior Districts of Madhya Pradesh)

Ambedkar Centre of Socio-economic
study for the Weaker Sections of Society,
Department of Sociology, Punjab
University, Chandigarh

Voluntary Association for People Service
(VAPS), Tamil Nadu

Adithya Educational Academy, Guntur,
Andhra Pradesh

Society for Empowering the Youth and
Downtrodden, New Delhi

Department of Economics and Sociology
Punjab Agricultyral University, Ludhiana

Department of Sociology/Social Work,
Barkatullah University, Bhopal




292

to Questions

DECEMBER 05, 2006

Written Answers

291

L6} ¥ éclh gic 692 40 vi o a9 gl voe 144 o 29 9L puewpyeyr °Li
Jwysey|
00 0 9 0 0 00 0 S € } €'ee I € S S pue nwwer ‘0t
ysepeid
60t G 214 VA 4 cS 1 4°) [4 i€ 18 4 8 Vi ] 89 9s 901 feyoeuny ‘6
O S ¥4 €cl €0¢ 88¢ €€l 0c 0st €81 lie c8 cl FA4S 691 G61 eueliey 8
8¢ 6€ veolL vick 10ElL 8¢ 1 4 €02t 8Sil v0EL V¢ e Gl0lL 601 8GL1 tereling 2
— 0 0 0 e 00 0 } 0 0 00 0 } c c e0H 9
L\e  ovi 344 213 4 13414 6'ce 69¢ li8 S99 869 (3214 €0¢ oy 999 60L websmeyyd ‘g
[ Eoa $°1 414 LGEL  62LF 16t Sci SS9 80¢i €66¢ V'8¢ ori nm.v. 0Sit G991 eyg v
£ee €l 6€ 9L t4:14 Sl € 92 °14 0c 9'lS S ct 84 19 wessy ‘g
. usepeld
—_ 0 0 c c - o 0 0 0 - 0 0 0 0 feyoeunly ‘¢
ysepeid
961 0S2 08t 20ee  9S0E L'vi 6S¢ cvs8l G691 i8I L9L 82 v0OLL LEBI v6EE Bljpuy i
yAY 91 St vi €l cl 58 (0]} 6 8 Ll 9 S v € c 3
IA  AD oL SO Ho 1A AD 01 SO HO 1A AD o1 SO 40
oN
S00¢ 002 €00c sln/sew.ls ‘IS

5002 01 £00 Buunp swidIA
NS ISUIEBE PENILIWIOD BUWILD Ul Od JO SUOHOSS JUBABIH PUB 6861 OV SSHO0AY JO (d) 1S/OS 9pun (LA) 8By Uolaiioo
pUE (1) P8IDIAUCD S8sED (DL) PaI8|duoD [BUL Yolym Ul S8sED (SD) pajesysabieyp sesed ‘(HD) pasdisibay sased Jo 1equinN

(v) 1-uswayels



to Questions 294

AGRAHAYANA 14, 1928 (SAKA)

Written Answers

203

-~

spuers| 1eqooiy
- 0 0 0 (] - 0 0 0 0 - 0 ) 0 () pue uewepuy 62

00E SY09 #5102 S0L0C OLBST SZZ  SB8S O06ELZ OIP6L 9IS9Z 282 6ELS LLOOZ L0L6L 86552  (seels) [eiol
00S 4 14 2L 00 0 2L 6 4! 99 2 € 9 S rebueg isem ‘82
69y €2 6V 28 66 Evy ¥ Q0L €L LEL 9Ly OF ¥8 8 (T4} reyouesenn 22
€6V v6¥C 190S vILE 69EV 8Ly L0¥C H#EOS OYOE  O0GLE 6Lb €192 ISPS 00¥2  69./2 usepeid Jenn ‘9z
- 0 0 62 ge — 0 (] 0 (] — ] 0 0 0 wndu) ‘gz
SGZ IEE 8624 808 ¥BLL 9SE  ¥ES 20SL L 980L L¥Z €2€  OIEL ¢8OL /621 npeN jwej “pg
00S € 9 6 L 00 0 2 S 9l 99 2 € L L wopis €2
i $06 612 6592 V6LE 0LE G28 L3g2 82l O09EP ZLE 6.6  SE92 SGvvZ  62Eh ueyisefey ‘gz
6L G 2y ¥9 6EL  0€2 LI YL oL veL  08L 1L 19 o 9zt gelund ‘12
OlL 12L 960L 6.0 6EVL O¥L €€l 256  €9LL  86EL OGL Lil ¥, €66 LS BSSUQ 02
000L 2 2 0 ] 000L 12 12 S 0 000l 2 2 (] L2 puejeben ‘61
— 0 0 0 0 — 0 0 0 0 - 0 0 0 0 wesoziy ‘gl
- 0 0 0 0 - 0 0 0 0 — 0 0 0 0 ehejeybapy 2|
- 0 0 0 0 - 0 0 0 0 — 0 0 0 0 indwepy g
€9 SE ¥5S 669 €€8 8V ot 296 LES 689 6€ 9z 0.9  v6S 59 ejyse/eyey ‘G|

ysapeid
61 LLE€L 862y LZZy GSEP 292  280L 92y OvSy 869y O0'GZ /88  YVSE GEZS  90SS ehupen ‘t1
ovL LS 90F vve SYE vb €l 962  S61 Sev 68 9z 262  LS2 6EY elRIR) €1
vy S5  9GZL  v92L 2SLL 9% ¥ v62L  v22ZL  S09L €T 62 9921 SivL  9//1 exejeusey gi



to Questions 296

BIPU| Ul WL :83IN0S

v09 99102 <cll0C 9€8SC S /¢

€2S9¢ /L'8¢ 81002 SiL61

8196z (epy) jiy) reop

DECEMBER 05, 2006

gcl

(174 (s1n) relol

Written Answers

00

L'L

0'0S

9 Ausyolpuod GE

0 deampeysye] "bE

£l 1nwieaq ‘ee
0 mQ pue ueweq ‘2¢

yeaey 1eben
0 pue eipeq i€

I yebipueyd 0o¢

295

cl




to Questions 298

AGRAHAYANA 14, 1928 (SAKA)

-~

-

60 V2 StLi vic €ce c'8c L 6€ 18 15748 2'8c 31 6€ 28 801 puewpueyr ‘it
Jwysey
00 (v} I 0 o oooL 8 9 i 00 0 € 3 } pue nwurer 0l
ysepeid
00 0 A € 8 00 0 b4 8 19 00 0 e v cl [ByoeWIH 6
- o o 0 0 000l ¢ e 0 0 00 0 € 0 0 euelieH ‘g
[ I 06} 202 L82 9'¢ €l ¥t S8l tve €S ']} 8Z¢c 6ic e jeseing £
- 0 0 0 ¢ -_ 0 0 0 0 - 0 0 0 0 eon 9
96 Lbl LLE oLy 16V ¢St €81 0cs 829 9.9 viv 991 Loy ceL 1 773 websmeyyo ‘s
¢ec ¢ 6 0c c8 91 e cl 9l oY 0'Se 14 9i 214 (214 eyg v
6L L} 19 SOt 9ic 00s 14 8 cl cl 0'0S 14 8 L 64 wessy ‘€
ysepeld
8LL L 6 e 14°] 00 0 } LS SL - 0 0 ot 9 feyoeurnuy ¢
ysepeid
geL Oof 6LE :144 SIS 1’81 14 9v¢c vie c9s c¢ce L FA4 14 0SS BHjpuy I
FAY 91 Si vi el ¢l L (0] 8 6 8 L 9 S 14 € 4 I
IN  AND o1 1530 4o 1A AD 01 SO HO 1A AD ol SO "o
ON
G002 ¥00¢ €002 sirysels IS

Written Answers

297

5002 0} £00Z BuLNp SWHIIA
7S Isurebe peNILWIo WD Ul Ddi JO SUORIBS JUBASIOY PUE 6861 PV SOAIO0RY 4O (d) LS/OS 48pun (LA) 8jey UOHOALCO
puE (AD) pajInUoY SeseD (D1) PaeidwoD [eul yiym Ul S8SED (SD) pelesysabiey) saseD (HO) paisisibay seseo Jo JeqUINN

(a) rvewigls



DECEMBER 05, 2006 to Questions 300

- Written Answers

299

SvZ €90F L¥eP 8EYY 9PSS 8YVE  LISE LESyY  8ivb  BIGS G82 G20l 96SE Ovip /28§ (sere1g) fer0g

00S A 2 4} osz i v £ 6 €ee b € 9 € jebuag 1sem ‘g
LeL 8 L L L Ls8 9 L r4 € 99 ¢ 9 4 S feyouesenn /2
viL 02 82 L 9 8% €2 ev v S vey L 95t  IE Ly ysepeld Jeln ‘92
- 0 0 L 48 - ] 0 0 0 — 0 0 ] 0 eindul ‘Gz
00 0 €l 6 £l €ee 6 z i 92 ooy 2 S ey €9 NpeN [iwey $g
982 ¢ 14! ze 22 00 0 S 8 2e oov 2 S 9 9 wnplis €2
89€ /62 V¥¥9 8YS €98 HEE vOZ 019  2ES IE0L O0€E L02 829 2IS zi6 ueysefey -2z
— 0 0 0 0 - 0 0 0 0 — (] 0 ] 0 qelund "1z
92ZL 6€ OlE 8IF 209 L9l LS 2ve  66€ 61S 0Ll  6F 0£2  6v¥ 14 eSsSuQ 02
- 0 o 0 0 096 G659 289  92i 0 686 08l 28l 6G} €92 puejeben 61
- 0 0 0 0 — 0 0 0 0 - ] ) 0 ] wesoziy ‘81
— o0 0 0 0 —_ 0 o 0 0 - ] 0 0 0 ehereybopy 21
- 0 0 0 0 — 0 0 0 0 - 0 0 ! b indiwepy ‘91
ve L 102 €02 v2Z 66 LL 062  L02 -2 2 €8l 02 L2 elyseseyey ‘Gi

ysepeid

96z S8 6691 9251 GL9L L62 O¥E 9pLL  899L  [99F 9v¥Z B2Z 826  SL9L  6LLL eAupen vi
08 vI 9. 28 28 12 L Ly s 28 L2 I L& LY 9 eeigy ‘€l
'y 6 1z ezt 191 vl 2 s S - 1] 2L €Y 8 98I  vS1 29l eyeleUIRY i
L 9l St vl €L 21 i 0L 6 8 L 9 S 14 € o IN 1




302

to'Quastions

®IPU Ul BWLD) ‘891N0S

Y've €901 <2SE¥ vv¥b  16GS  8VE 84SL 6£Sy  cevy ¥eSS 682 G20l  96SE LSi¥ ¢S8S (epu) 11v) reop

AGRAHAYANA 14, 1928 (SAKA)

Written Answers

3n

00 0 S 9 S 00S I 2 vl 9 — 0 0 Ll T4 (s1n) 1el0p
— 0 0 (] 0 — (] 0 ] 0 - ] ] 0 0 Auayoipuog g
- 0 ] 2 0 - 0 0 2 ) - ] ) ! 0 doampeysye ‘vg
- 0 ) ! ! — 0 0 0 0 - (] 0 0 0 inweg ec
00 O L 0 0 - 0 0 L L - 0 0 I I nig pue ueweq ¢
yeaeH sefeN
00 0 ¥ ! FA 005 L 2 6 v — ] 0. Gi €2 pue eipeq ‘g
- ] 0 0 0 - ] ] 0 0 - 0 0 ] 0 webipueyn o

spuejs| JBqooIN
- 0 0 c c - 0 4] 4 I - 0 0 0 b pue uewepuy ‘62



304

to Questions

DECEMBER 05, 2006

Written Answers

303

0 0 0 0 ] 0 0 0 0 0 0 0 efejeyboy L1
0 0 0 0 0 0 0 0 0 0 0 0 ,\.a_,as. 91
€L 28plL vL2 282 veL 1152 S002 €82z 6L 8622 €902 1502 eiyseseye ‘Gl
16s2  V¥8bL 8558 L8 0222 0€g98 ¥S00L  2¥O0L  SEBL 1228 98cLl  2Spil ysepeid eAupey ‘vl
e 118 G6E o€ 02 L9 99v 0iS 621 S65 LvS €15 efeIdy ‘€l
16 oveY S60Y 99ey LIt ¥6SY £85¥ LSy WL 968¢ oL6E  OLi¥ exejeusey ‘i
oe Spl S61 ovy z€ ove 24! 861 2 204 LoE S92 pueppeyr "L
0 9 0 0 0 L 4 rd b 8 8 8 Jwysey pue nwwep ‘0L
S A4 66 901 8 S9 €6 ¥8 12 02 091 L ysepeld [eyorWIH 6
9. Le2 SOy 12y 69 ozy ovv €S ol Lee 2ot £6€ eueliey 8
88 9922 662 862 I8 z6ve zLoe 2Loe Ly L9€2 180E  LEOE eseing <2
0 0 0 I 0 Z 0 0 0 ! v 4 . €09 9
92 LU 8+9 999 855 £vLL (1127 LeyL  ove 995 vELL  BLLL wefismeuyd 'S
€22 666 18E2 20l 291 o€zt 9eve vE  S02 L6 oL€2  Livle eyg ¢
€2 6L vl 162 2 8b 4 9z 9 62 Sb bt wessy ‘¢
0 0 ! I 0 0 0 0 0 ] 0 0 ysepeid [eyoeunly ‘2
lES  009€ 6LE€ I¥SE .9 LEBE 8Sve 0Sey  L6E 205€ G82e  Oklv ysepeid eiypuy ‘|
Ad d od vd Ad d od vd Ad d od vd
oN
5002 ¥002 €002 sin/seleis 1S

S00Z 01 £002 Buunp swyoIp DS JSUiEbe papIuLWoD S8WLD Ul Jd| JO SUOHOBS JUBABISY PUB 6861 10V S8ooly

10 (d) 1S/0S 48pun (Ad) PajIALu0D Ssuosiad pue (1d) paisjdwo) [el] SUOSidd (Dd) paiesysebieyn suosidd ‘(vd) paiseily su0sidd jo 1oquinn

(v) m-vawamis



306

to Questions

AGRAHAYANA 14, 1928 (SAKA)

Written Answers

305

BIPU| Ul BWLIY) :3INOS

89¥2I 628tV L9ESY cessy SoveEl 0910S 8vesy 98E8y €S811 cSasy E9LPy  9G6SP (epuj-liv) re30p
S 13> 14 ve 91 €t L1 1€ 0 ct €S 65 (s1n) 1m0y
0 H ol S vi vi vi 62 0 0 144 €S Ausyoipuod °Sg
0 0 0 0 0 o 0 0 0 0 0 0 dasampeysye] ‘v¢
S 0c € 14} 4 L1 € c 0 43 8 S inweq e
0 0 8 8 0 0 0 0 0 0 0 0 niqg pue ueweq ‘2e
0 0 0 14 0 0 0 0 0 0 o 0 joAey sebepn pue eipeq “i¢
0 0 0 0 0 4 0 0 0 0 8 i webipueys og
spuejsi
0 0 0 0] 0 0 o 0 0 0 0 0 JeqodIN pue uewepuy ‘62
€9vZ1L 86LEY PA{%: 17 8088 68EElL LT10S Leecsy SGE8Y €S8l ovesy oLIvy  L68SY (saye1g) ||r0)
e € vi 61 0 8l (38 1 X4 S 9 6 L jebuag 1sem ‘82
1%} €8 9/1 L4l 88 c9l cs8l oog 72 6ic 102 veEe feyouereyn /g
886G  v6¥ClL 9€56 v620L  $86S Gesel S.9. S0c8 CcE6S aveel JAYA:) 6+59 ysspeid ieun 'ge
0 0 vE SS 0 0 0 e 0 0 0 0 einduj G2
viv .02 ¥80¢ S8le 9041 LEVE 1661 ieie 695 206¢ [4%1:74 | (%4 NpeN jlwey ‘$2
c S S L 0 € 9 9 € 14 L L wnplis ‘e¢
€491 Ziev olLe9 148%°] ¥061 cceS €69V oeLy 6061 206y 962y 0Ley cmﬁmm_mc. K44
6 06 c61 681 61 6¢i st 96¢ 81 og} voe 192 gelund 12
18¢ €00¢ 8861 861 vee 6802 6eee L6€2 09¢ 0891 6491 vL91 BssuQ ‘02
0 0 0 0 c c 0 0] 3 3 € € puejebeN ‘61
0 0 0 0 0 0 0 0 0 0 0 0 welioziy 'gi



308

to Questions

DECEMBER 05, 2006

Written Answers

307

0 0 0 0 0 0 ] (] 0 0 0 0 eAejeybepy L1
0 1 0 0 ] 0 0 0 0 0 b 12 “undiepy ‘91
9L sty €6V 2vs ot 59 69 veL 2z 44 SLY £6v ejusereye Gl
vi8  G8€Z €862 6162 819 2812 €182 vi82  OLY ovez S9/€  ¥8LE ysepeid eAypen ‘vi
Lt 2ve €2t 6 L yrd} S01 991 6 6vL 96 Lot eesd) £l
o€ 9z SL¥ 06¥ € 12s 9€s veS £l 109 ¥SY €St eyeleuey gL
L€ 81 ove L0E Gl 162 6v1 681 Gl ge 682 202 pueypeyr ‘|1
0 2 0 0 L L e 2 0 ] b b Jlwysey| pue nwwer 0L
0 62 % L (] 4 62 St ) e L o¢ ysapeid [eyorWIH 6
0 0 0 0 0 0 0 0 L €€ 0 0 eueliey ‘g
L ove £S5 6SS 9L 29 SSY 9% 9l 2se €08 8LL jeselno 2
0 0 0 0 0 0 0 0 0 ] 0 0 g0 ‘g9
€52 609 ¥SL 17} £6¥ 9551 9v0L €001  GZ2 L9 086 696 emmm&a:;o S
4 4! €€ :14 Z ze 8y £9 14 82 65 S | reyg v
9l oL LEL 082 ! €2 22 0z € 61 2 8l wessy ¢
8 6 €2 1 0 L LE ey 0 ] 6 9l ysepeid feyoeuruy ‘2
pLL 98L 089 €L £vL 602 LEL 898 L91 veL 9.9 seL ysepeid eiypuy ‘|
Ad d od vd Ad 1d od vd Ad “id od vd
oN
5002 ¥002 £002 sL/saes S

5002 01 £00Z BULINP SWHSIA DS ISUIEBE POHIILIOD SSWLID Ul O] JO SUOOAS JUBASIaH PUE 6861 IOV SaNoaly
JO (d) 1S/0S 18pun (Ad) PaioIAuoD SUOosIBd Pue (1d) Pejajdwo) feu] suosiad ‘(Dd) paleeysebiey) suosied ‘(Vd) paisesy suosisd JO JaquinN

(8) nriuowayes



310

AGRAHAYANA 14, 1928 (SAKA) to Questions

309  Wnitten Answers

BIpUj Ul BWUY) :80IN0S

¥E6L  0S6L 8928 28S8  vETC IEL0L 606 6916  SEBI 6StL GELOL  B8L101 (epuj iiv) fe10L
] L v L i S 9t St (] i 74 -7 4 (s1n) 1104
0 0 0 0 0 0 ] 0 0 0 0 0 Auayowpuod ‘ge
0 0 0 0 0 (] 0 0 0 0 4 0 deampeusxye ‘pg
0 0 i 1 0 0 0 0 0 0 0 0 1nwieq ‘e
0 0 0 0 0 0 4 e 0 0 L ! nig pue ueweq '2¢
] L b 14 1 S €l 2t ] b 22 vZ yoaey sefeN pue eipeq Le
0 0 0 0 0 0 0 ] ] 0 0 ] yebipueyd 0e
spuejs)
0 0 2 e 0 0 L 1 0 0 0 0 JeqoAIN pue UBWEPUY ‘62
veE6L  E€v6L v9z8 SIS8  €€Te 9Z10L €906 yS16  S€8l 8Sv.L OLI0L €510} (saye1s) jero0)
2 € £ 9l I 9l 91 61 € L (4] 14 reBueg 1sam ‘g2
8 L 4 0 v 6 S L oL 8l 9 9 feyouesrenn L2
ot LL i L 85 v6 12 Lt 6hL ove 611 erl ysapeld Jeun ‘gz
] 0 €l 8l 0 0 0 0 0 ] 0 ] eindu} ‘Gz
I €41 2y 6l o1 80v St 09 2l se 82¢ 95€ NPeN jlwey $g
ol £l €l e 0 g L 6 9 8 9 9 WIS €2
09y 022! 266 686 ozy 19g1 8lEL 8LEL  LLb 2LEL 001 2S04 ueyisefey g2
0 0 0 0 0 0 0 0 0 0 0 ] gelung 12
66 86¥ 189 82 ozt L€6 v9L 2oL 99 8L€ 82 2eL 8ssSUO 02
0 0 0 0 6.2 ovy S0z 0 191 291 961 vie puejeben ‘61
0 0 0 0 0 0 0 0 0 0 0 0 weioz 8i



3N Written Answers

Care Houses for Orphanages

1949. SHRI REVATI RAMAN SINGH: Wil the Minister
of WOMEN AND CHILD DEVELOPMENT be pleased to
state:

(a) whether Care Homes and Orphanages keep
children up to the age of 18 only as referred in Times of
India dated September 10, 2006;

(b) it so, the details thereof alongwith the reasons
therefor;

(c) whether orphan boys and girls reaching the age
of 18 are not able to complete education enough to enable
them get employment and for factors such as ban on
under aged employment;

(d) it so. whether Government proposes to provide
for retention of orphans for some more years; and

(e) if not. the steps taken/to be taken by the
Government to rehabilitate these children?

THE MINISTER OF STATE OF THE MINISTRY OF
WOMEN AND CHILD DEVELOPMENT (SHRIMATI
RENUKA CHOWDHURY): (a) and (b) As per Juvenile
Justice (Care and Protection of Children) Act, 2000, a
child is defined as a person who has not completed 18
years of age. Accordingly, the children homes which may
be established and maintained by the State Governments/
UT Administrations under the Act, either by themselves,
or in association with the voluntary organizations, for
children ih need of care and protection keep these children
upto the age of 18 years.

(c) The Children Homes are supposed to be
functioning as comprehensive child care centres and are
expected to provide facilities which include education to
all children according to their age and ability. either inside
the home or outside. The children homes are also required
to facilitate vocationai training to children under the
guidance of trained instructors.

The ban on employment under the Child Labour
[Prohibition and Regulation] Act, 1986 as well as the
National Child Labour Project [NCLP] scheme being
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implemented by the Ministry of Labour and Employment
is with the intention of providing better scope for education

* to these children. There may, however, be children who

have not completed education at the age of 18 years.

{(d) and (e) Section 44 of the Juvenile Justice (Care
and Protection of Children) Act, 2000 provides for
establishment or recognition of After Care Organisations
for children between the age of 17 to 18 years who may
stay in these organizations till the age of 20 years. These
organizations are expected to enable the children to
prepare themselves for an honest, industrious and useful
life after they leave children homes. Government of India
has been impressing upon the State Governments the
need for full implementation of the Act.

Rejection of Voucher Scheme

1950. SHRI RAVI PRAKASH VERMA:
SHRI ADHALRAO PATIL SHIVAJIRAO:
SHRI ANANDRAO VITHOBA ADSUL:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Ministry of Muman Resource
Development has rejected the voucher scheme—mooted
in the draft approach paper to XI Five Year Plan as reported
in the Hindu dated October 13, 2006;

(b) if so, the details thereof and the reasons therefor;
and

(c) the steps taken by the Government to universa-
lisation of elementary education?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) Yes, Sir. The voucher
system in our country may not be a viable alternative to
setting-up of government schools since the education gap
is more in rural areas, which have very few private schools.
It may also result in higher expenditure on qducation as
the average cost of schooling in private un-aided schools
is generally higher than that of government schools.



313  Written Answers

(c) Sarva Shiksha Abhiyan (SSA) was launched in
2001-02, as an umbrella programme for Universalisation
of Elementary Education (UEE). It covered the whole
country, and aims to universal access, retention and quality
in elementary education.

Coir industry in Lakshadweep

1951. DR. P.P. KOYA: Will the Minister of AGRO AND
RURAL INDUSTRIES be pleased to state:

(a) the steps taken by the Government to develop
coir industry sector in Lakshadweep;

(b) the number of new units sanctioned under the
Scheme for Fund for Regeneration of Traditional Industries
(SFURTI) scheme of the Government; and

(c) the time by which the Government proposes to
set up a fibre factory in Chetlat Island?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) The Coir Board, a statutory
organisation set up under the Coir Industry Act, 1953,
has prepared an action plan for implementation of
schemes in Lakshadweep for training of women artisans
and providing them equipment like motorised ratts/
traditional ratts under the Mahila Coir Yojana.

(b) A coir cluster in Androth island in Lakshadweep
has been identified and sanctioned for cluster based
development under the Scheme of Fund for regeneration
of Traditional Industries (SFURTI).

(c) The Government of the Union Territory of
Lakshadweep propose to set up a fibre processing unit in
Chetlat island during this year for which Coir Board's
assistance has been sought.

Funds for Primary Education

1952. SHRI RAYAPATI SAMBASIVA RAO: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether any enhancement has been made in
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the budget allocations in the current financial year to impart
primary education in the remotest areas of the country;

(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the achievements made in this regard to impart
primary education in the rural areas during the last three
years?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.A.A.
FATMI): (a) to (c) The budget allocation for elementary
education was enhanced from Rs. 12,242 crores in 2005-
06 to Rs. 16,893 crores in the current financial year (2006-
07).

(d) Under the Sarva Shiksha Abhiyan (SSA), 97,999
school buildings, 2,81,001 additional classrooms have
been constructed and 6.67 lakh teachers appointed.
Furthermore, under Mid-Day Meal (MDM) Scheme, about
12 crores children are covered for a hot cooked meal
every school working day.

Performance of HCL

1953. SHRI S.K. KHARVENTHAN: Will the Minister
of MINES be pleased to state:

(a) whether the Hindustan Copper Limited (HCL) is
incurring huge losses;

(b) if so, the details of production, sales and profit/
loss of HCL for the last three years;

(c) whether the HCL has any prposal to reopen its
closed mines;

(d) if so, the details thereof; and

(e) the time by which such mines are likely to be
reopened?

.

THE MINISTER OF STATE IN THE MINISTRY OF '
MINES (DR.T. SUBBARAMI REDDY): (a) and (b) Hindustan
Copper Limited (HCL) is not incurring losses since last
two years i.e. from financial year 2004-05 onwards.
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(c) to (e) Yes, Sir. HCL has proposal to re-open Surda
mine in the State of Jharkhand. The re-opening of the
mine will require equipment/machineries, manpower and
repair of concentrator plant. The mine will be reopened
after completion of the said activities.

Silk Production

1954. SHRI E.G. SUGAVANAM: Will the Minister of
TEXTILES be pleased to state:

(a) the various types of Silk produced in the country
during the last three years indicating the growth rate thereof,
State-wise;

(b) the position of India in the World Silk production;

(c) whether the Government has taken any steps to
improve the production of Silk in the country in the coming
years; and

(d) if so, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The variety-
wise Silk production and the growth rate in the country for
the last three years over the first year of Xth plan (2003-
04 to 2005-06) are given the enclosed Statement-| and |l

(b) India stands second in the World Silk production
and contributes approximately 13% of the total World Raw
Silk production.

(c) and (d) Yes Sir. With a view to increase the
production of raw silk, an additional area of about 50,000
hectares of plantation is proposed to be raised during the
Xi Plan, apart from implementing the ongoing schemes,
which have helped in increasing the silk production and
productivity so far. Government intends to achieve raw
silk production target of 26,000 MT at the end of Xth Plan
(at 8% growth rate) which includes production of 5,000
Metric Tonnes of superior quality Bi-Voltine raw silk.
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indo-Bangladesh Agreement

1955. SHRI M.K. SUBBA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether India and Bangladesh have entered into
an agreement for setting up adequate mechanisms to
fight against terrorism and organised crime jointly;

(b) if so, the details of terms of the agreement; and
(c) the effective steps taken to implement the same?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) No, Sir.

(b) and (c) In view of (a) above, does not arise.

Textile Expos

1956. SHRI NAVEEN JINDAL: Will the Minister of
TEXTILES be pleased to state:

(a) whether Government proposes to sponsor expos
in USA and Germany in collaboration with Kashmir
Handicrafts Development Corporation;

(b) if so, the details thereof and the expos proposed
to be held in other countries; and

(c) the total expenditure likely to be incurred on these
expos?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) No
Sir. There is no proposal to organize expos in USA and
Germany but the Government has received proposal from
Jammu and Kashmir Handicrafts (S and E) Corporation
Ltd., Srinagar for participation in New York Home Textiles
Show, New York, USA and in Domotex, Hannover
(Germany) which are under consideration.

(c) The Government expenditure likely to be incurred
for participation of Jammu and Kashmir Handicrafts (S
and E) Corporation Ltd., Srinagar will be Rs. 36.00 lakhs
each for USA and Germany.

Scholarship to SC/ST/OBC's

1957.SHRI KISHANBHAI V. PATEL: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:
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(a) whether Planning Commission has rejected the
proposal of scholarship scheme for SC/ST/OBC students
as reported in the Times of India dated October 12, 2006;

(b) if so, the detalls thereof and reasons therefor;

(c) whether after Moily Committee suggestions, HRD
Ministry has again put the said proposal before the
Planning Commission;

(d) if so, the details of Moily Committee suggestions
in this regard; and

(e) the action so far taken by the Planning Commission
on Moily Committee suggestions in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) No, Sir.

(b) Does not arise.

(c) to (e) The Oversight Committee has recommen-
ded that at least 100,000 scholarships can be provided
each year. In the draft approach paper for the Xith Five
Year Plan of this Ministry, the Planning Commission has
now indicated the need for granting scholarship to two
per cent of the student population, which is even higher.

[Translation)
Exports to USA

1958. PROF. MAHADEORAO SHIWANKAR:
SHRI SHISHUPAL N. PATLE:

Will the Minister of SMALL SCALE INDUSTRIES be
pleased to state:

(a) the estimated share of small scale industries in
total exports from the country during the first half of the
current year;

(b) whether the Government is framing any scheme
to increase exports to USA by small scale and medium
scale industries;

(c) if so, whether the Government has taken steps
to increase the trade of the small scale industries; and

(d) if so, the details thereoft and the agreement
finalised in this regard with USA?
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THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) Data on exports by the
small scale industries (SSlis) during the first half of 2006-
07 are not available as these are provided by the respective
Export Promotion Councils, Export Development
Authorities, Commodity Boards, etc. after the close of the
financial year. However, exports by SSlis have generally
constituted approximately 35 per cent of the total exports
of the country.

(b) to (d) With a view to increasing SSI exports, the
Government implements schemes to assist SSls in several
areas like upgradation of technology, obtaining quality
certification and testing of products, participation in
international trade fairs and holding catalogue exhibitions,
enabling access to information on international tenders,
exchanging business delegations, etc. These schemes are
not country-specific.

Moreover, correspondence has been exchanged with
the aim of signing a Letter of Intent with the Small Business
Administration (SBA) of the United States of America
(USA) to promote reciprocal trade and opportunities for
strategic linkages between small business of the USA
and small and medium enterprises in India.

Unrecognised Educational Institutions

1959. SHRI HARIKEWAL PRASAD:
SHRiI TUKARAM GANPAT RAO RENGE PATIL:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether any mechanism is available with the
Government to keep check on the setting of unrecognised
educational institutions;

(b) if so, the details thereot;

(c) the details of the unrecognised educational
institutions running in different parts of the country and
the type of education being imparted by these institutions;

(d) whether the number of such institutions iin the
country has been increasing since 1996; '

(e) if so, the reasons therefor; and
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(f) the action taken by the Government to check/
regulate such institutions?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (f) While recognition/affiliation
of Institutes at College and School levels is a function
respectively of the concerned Universities and State
Governments, several Statutory Bodies have been
empowered to coordinate, maintain or determine standards
of education in their respective fields as well as to recognize
institutions. There are provisions in regard to dealing with
fake institutions as well. However, no Centralized data is
maintained with respect to unrecognized educational
institutions running in different parts of the country.

Sick Handicraft Units

1960. DR. DHIRENDRA AGARWAL.:
SHRI SUNIL KUMAR MAHATO:

Will the Minister of TEXTILES be pleased to state:

(a) theé number of handicraft units turned sick and
closed during the last three years;

(b) the number of units which have been provided
with financial assistance during the said period along with
the number of sick units out of them;

(c) whether the said assistance has been provided
to such units which have not gone sick;

(d) if so, the reasons therefor; and

(e) the steps taken to ensure that financial assistance
is given to sick units only?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI! E.V.K.S. ELANGOVAN): (a) Information
on any sick handicraft unit has not come to the knowledge
of the Government.

(b) to (e) There is no specific scheme for revival for
such handicrafts units. However for the development of
handicrafts through out the country, the Office of the
Development Commissioner (Handicrafts) has been
implementing the following schemes, which includes Baba
Saheb Hastshilp Vikas Yojana, Design and Technical Up-
gradation, Marketing and Support Services, Export
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Promotion, Training and Extension, Research and
Development, Bima Yojana, Special Handicrafts Training
Programme (SHTP), Workshed Scheme and Credit
Guarantee Scheme.

[English]
Tax Liability of NTC

1961. SHRI BRAJA KISHORE TRIPATHY: Will the
Minister of TEXTILES be pleased to state:

(a) whether NTC has earned capital gains dUring
2004-05 from the sale of their real estates;

(b) if so, the details thereof alongwith the income
earned by NTC during 2005-06 from the aforesaid sale;

(c) whether NTC has requested the Government to
waive off the tax liability or devised mechanism to avoid
tax payment;

(d) if so, the details and the reasons therefor; and
(e) the action taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) to (e) During
2004-05, NTC sold surplus iand worth Rs. 110.12 crores.
During 2005-06, NTC earned Rs. 2196.82 crores from
the sale of surplus land. In both these years, 47 properties
were sold and in the process NTC was required to pay
Capital Gains Tax amounting to Rs. 950 crores.

Ministry of Textiles is implementing the Rehabilitation
Scheme for NTC as approved by the Government and
BIFR. The scheme is self financing and the funds are to
be generated through sale of surplus lands and assets of
NTC mills. The Ministry of Textiles/NTC realized that a
considerable amount generated from sale of surplus land
would be consumed as payment of Capital Gains Tax. To
that extent, the funds available for modernization and
repayment of liabilities of NTC will be affected. The Group
of Ministers (GOM) in 2001 approved that NTC would be
exempted from the payment of Capital Gains Tax w.r.t.
sale of surplus land through appropriate convenient device.
The GOM, while approving the Rehabiliation Scheme, also
observed that in case exemption from Capital Gains Tax
was not granted, budgetary support would be provided to
that extent. Accordingly, the matter was referred to
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Department of Revenue, Ministry of Finance for granting
exemption to NTC for payment of Capital Gains Tax. The
Department of Revenue advised that NTC should pay the
Capital Gains Tax and in lieu of that Ministry of Finance
will provide an equivalent amount collected as Capital
Gains Tax as a grant to NTC. The matter is still under
consideration.

[Translation]
Jail Reforms

1962. SHRI BRAJESH PATHAK: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the funds disbursed by the Union
Government to State Governments were sufficient to cater
to the reforms to be carried out in jails in the country;

(b) if so, the details thereof;

(c) whether the funds sanctioned in 2002-2003 under
non-plan scheme is being regularly disbursed; and

(d) if so, the steps taken/proposed to be taken to
monitor the jail reforms and to ensure that the funds
released are not misutilised?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MANIKRAO HODLYA GAVIT): (a)
and (b) 'Prisons' is a State subject as per List Il of the
Seventh Schedule to the Constitution and therefore the
responsibility for construction, maintenance and
management of jail lies with the State Government.
However, recognizing the need of improving the conditions
of prisons, prison staff and the prisoners, the Central
Government launched a non-plan scheme in 2002-03 over
a period of five years (2002-07) with an outlay of Rs. 1800
crore on cost sharing basis in the ratio of 75:25 between
the Central and State Governments respectively. The
scheme has since been extended by another two years
w.e.f. 1-4-2007 without affecting the total outlay.

Funds were allocated to the State Governments on,
the basis of their approved perspective plans.

(c) Funds are released to the States on the basis of
their performance and submission of utilization certificates.

(d) The implementation of the scheme is monitored
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through review meetings, periodical reports, site visits etc.
which has resulted in considerable improvement in the
pace of implementation of the Scheme.

[English]
Kasturba Gandhi Balika Vidyalayas

1963. SHRI SUGRIB SINGH:
SHRI! K.C. PALLANI SHAMY:
SHRI SUNIL KUMAR MAHATO:
SHRI SHISHUPAL N. PATLE:
DR. DHIRENDRA AGARWAL.

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Government proposes to set up
additional Kasturba Gandhi Balika Vidyalayas particularly
for the benefit of students belonging to the SC, ST, OBC
and minority communities in educationally backward blocks
in the country as reported in Hindustan dated Spetember
30, 2006;

(b) if so, the details thereof, State-wise;

(c) the criteria for selection of sites for setting up of
such vidyalayas;

(d) the details of funds allocated during the current
financial year; and

(e) the academic year from which these vidyalayas
are likely to start functioning?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCt DEVELOPMENT (SHRI M.AA.
FATMI): (a) to (e) The Government of India has approved
1000 Kasturba Gandhi Balika Vidyalayas (KGBV) for the
year 2006-07 whose allotment to States is based on specific
State proposals. The Kasturba Gandhi Balika Vidyalayas
are set up in educationally backward blocks where the
female rural literacy is below the national average and the
gender gap in literacy is above the national average. The
location of a KGBV school in eligible educationally
backward blocks is decided by the State Government
concerned.
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[Translation]

Jan Sikshan Sansthan in Tribal and
Minority Areas

1964. SHRI HARISHCHANDRA CHAVAN: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Government is contemplating to
formulate a special scheme for setting up the Jan Sikshan
Sansthan (J.S.S.) particularly in tribal and minority areas;

(b) if so, the details thereof;

(c) the number of proposals received from Non-
Governmental Organisations particularly from NGO based
in Malegaon, Nasik district of Maharashtra for this purpose;
and

(d) if so, the time by when the said proposals are
likely to be approved?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRI M.AA.
FATMI): (a) and (b) No Sir.

(c) Over 900 proposals have been received out of
which two are from Malegaon and one from Nasik District
of Maharashtra. ’

(d) Government of India has approved establishment
of 26 Jan Sikshan Sansthans during the last year of 10th
five year plan i.e. 2006-07, out of which 22 Jan Sikshan
Sansthans have already been sanctioned. Decision on
the remaining 4 Jan Sikshan Sansthans will be taken in
due course.

Financial Nexus of Terrorists

1965. DR. LAXMINARAYAN PANDEY:
PROF. VIJAY KUMAR MALHOTRA:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) the detéils of financial nexus of the terrorists cases
reported during each of the last three years in the counry
including the source of their finance; '

(b) whether the Government has formulated any
scheme to break the financial nexus of the terrorists;
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(c) if s0, the details thereof; and

(d) the steps taken by the Government to check
funding of terrorists in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): (a)
According to available reports, terrorist groups in India
are receiving funds from abroad mainly through hawala
and other informal channels. The use of banking channels
to transfer funds has also come to notice. The terrorist
outfits in the North East States and the naxal affected
States are mainly raising funds through collection of tax/
levy of cess and extortion.

(b) to (d) The Unlawful Activities (Prevention) Act
1967 as amended in September, 2004 has provisions to
combat financing of terrorism. The Foreign Contribution
(Regulation) Act, 1976 (FCRA), also regulates and
monitors receipt and use of foreign funds by the recipients.
The Foreign Exchange Management Act (FEMA), has
provisions to deal with case of unauthorised transter of
foreign exchange including through hawala. The Prevention
of Money Laundering Act (PMLA) and the Financial
Intelligence Unit (FIU-IND) have aiso come into effect.
The security and law enforcement and revenue agencies
are sensitized from time to time to pursue an inter-agency
approach to detect sources and channels of funds being
received by the terrorist groups.

[English]
Funds for Coaching to STs

1966. SHRI G. KARUNAKARA REDDY:
SHRI MANJUNATH KUNNUR:

Will the Minister of TRIBAL AFFAIRS be pleased to
state:

(a) whether the Government of Karnataka sent any
proposal to the Union Government for sanction and release
of Rs. 10 lakhs under centrally sponsored scheme (50%
central + 50% State) for coaching to scheduled tribe
students for civil service examination;

(b) whether the utilisation certificate for the amounts
released during previous years has aiready been sent by
the Government of Karnataka: and
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(c) if so, by when the balance grant is likely to be
released to the Karnataka?

THE MINISTER OF TRIBAL AFFAIRS (SHRI PR.
KYNDIAH): (a) Yes, Sir.

(b) The State Government has furnished the
Utilisation Certificates for grants released up to the year
2004-05.

(c) Further release of grants to Karnataka has been
processed.

[Translation]
Survey on Language and Dialect

1967. SHRI KAILASH NATH SINGH YADAV:
SHRI MITRASEN YADAV:
SHRI SHISHUPAL N. PATLE:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pieased to state:

(a) whether the Government has decided to conduct
survey in respect of languages and dialects spoken in the
country;

(b) it so, the amount likely to be spent thereon;

(c) the time by which the aforesaid task is likely to
be completed;

(d) whether there are some regional languages in
the country which are on the verge of extinction,

(e) if so, the details thereof; and

(f) the steps taken by the Government to promote
these languages?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) There is a proposal to conduct a
Linguistic Survey of the country.

(b) The total budgetray requirement during 11th Plan
period for this project has been estimated at Rs. 280 crores:
During the 12th Plan period, estimated expenditure is Rs.
308 crores.

(c) The ‘Linguistic Survey of India report is likely to
be available after ten years of its commissioning.
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(d) Yes, Sir.

(e) There are about 350 languages having fewer
than 10,000 speakers, some of which are on the verge of
extinction.

(f) There is a proposal before Government for a
scheme for the protection and development of endangered
and smaller languages, on the line of the existing schemes
for Languages included in the 8th Schedule. The Central
Institute of Indian Languages, Mysore has worked on
documentation etc. of at least 45 minor languages.

Demand of Tasar Silk

1968. SHRI RAMDAS ATHAWALE: Will the Minister
of TEXTILES be pleased to state:

(a) whether the demand for Indian Tasar Silk has
increased in foreign markets;

(b) if so, the details thereof;

(c) the amount spent by the Government for the
development of this sector during the last three years; and

(d) the steps taken by the Government for increasing
production area of Tasar Silk?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) Yes Sir.

(b) The increasing trend in the export earnings from
Tasar Silk-Goods during the year 2005-06 as compared
to 2004-05 is as under:

Export Earnings from Tasar Siik-Goods

DECEMBER 05, 2006

Year Export Earnings®
Crore Rs. Mn. US$
2004-05 101.47 22.58
2005-06 167.72 35.62
Increase 56.25 13.04

*‘Tasar Silk-goods export includes Mixed Blended atso, because
in that tasar component is high.

to Questions 340

(c) Year-wise amount spent by the Government for
the development of Tasar Silk sector during the last three
years is as follows:

Years Amount spent by the
Government (Rs. Lakhs)

2003-04 454.341
2004-05 489.295
2005-06 635.885

(d) (i) During the Xth Plan, farmers have been
assisted to maintain approximately 4480 hectares of tasar
food plants (upto 2005-06) under the Scheme “Assistance
to tasar seed rearers for maintenance of systematic tasar
plantation®, for production of quality tasar cocoons.

(i) Under special SGSY Projects for development of
Tasar and sericulture in Bihar and Jharkhand, biock and
chawki plantations of tasar food plants were raised in
wastelands, denuded forestlands etc.

(iii) For the development of Oak Tasar sector, a project
entitled "Development of Tasar" is being implemented in
Chamoli and Rudraprayag districts of Uttaranchal.

(iv) The Sub-Group on Sericulture has recommended
an allocation of Rs. 30.78 crores during the Xith Plan period
for development of Tasar Sector (Seed and Cocoon).

[English]
Bilateral Trade between India and Japan

1969. SHRI BADIGA RAMAKRISHNA: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) the details of trade between India and Japan
during the last five years, year-wise;

(b) the efforts being made to increase the bilateral
trade between India and Japan to US $ 10 billion in the
next three years;

!

(c) whether India-Japan Business Summit was held
in Japan and have decided to sign a comprehensive trade
treaty during this year; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) The details of
the trade between India and Japan during the last five
years year-wise are as follows:

(Value in UST$ mn)

Year Exports Imports Total
2001-02 1511 2147 3658
2002-03 1864 1837 3701
2003-04 1714 2642 4356
2004-05 2128 3235 5363
2005-06 2459 3552 6011

(Source: DGCI and S)

(b) A number of steps have been taken by the two
Governments to improve bilateral trade and economic
relations. During the visit of Japan's Prime Minister to
India in April, 2005, the two countries announced an eight
point action plan to impart a strategic orientation to indo-
Japan bilateral ties with urgent focus on strengthening
economic ties. The two countries agreed to work towards
quantum jump in trade volume and pursue diversification
in right earnest by taking advantage of the complemen-
tarities between the two countries. A Joint Study Group
constituted by the two Governments to study the feasibility
of further Economic Cooperation between the two countries
has recommended for Economic Partnership Agreement
(EPA) or Comprehensive Economic Partnership
Agreement (CEPA) between India and Japan. An EPA/
CEPA when concluded is expected to result in manifold
benefits including those flowing from increased trade and
investment. Also the trade will be promoted through
participation in fairs and exhibitions held in India and
Japan.

(c) and (d) India-Japan Business Summit was held
in Japan on June 14, 2006. This Summit was jointly
sponsored by the Ministry of Economy, Trade and Industry
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(MET!) of Japan and the Ministry of Commerce and
Industry of India and was co-hosted by the Confederation
of Indian industry (Cll), India Brand Equity Foundation
(IBEF) and the Japan External Trade Organization
(JETRO). The Joint Statement issued by the two Ministers
after the Summit envisages Action Plan to promote
Japanese investment to India with focus on SMEs. It was
also decided to create an information hub for Japanese
and Indian investors. The two Ministers also agreed to
widen opportunities for business and technology matching
for Indian and Japanese companies. The ministers also
recognized the need for working towards better trade and
investment climate. The two Ministers also resolved to
cooperate towards further economic development and
integration in East Asia in spirit of the Joint Statement
issued by the two Prime Ministers in New Delhi in April
2005.

Free Trade Pact with European Union

1970. SHRI JYOTIRADITYA M. SCINDIA: Will the
Minister of COMMERCE AND INDUSTRY be pleased to
state:

(a) whether the Prime Minister discussed the
prospects of a free trade pact with the European Union
during the India EU Summit held in October this year;

(b) if so, the details of the contemplated agreement;
and

(c) the outcome of the discussions?

THE MINISTER OF STATE IN THE DEPARTMENT
OF COMMERCE, MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JAIRAM RAMESH): (a) to (c) At the
7th India-EU Summit held on 13th October 2006 in
Helsinki, co-chaired by the Prime Minister from the indian
side, it was decided that both sides move towards
negotiations for a broad-based bilateral Trade and
Investment Agreement.

The future broad based trade and investment
agreement is expected to cover Trade in Goods, Trade in
Services, Investment, Trade Facilitation, Technical Barriers
to Trade and Sanitary and Phytosanitary measures,
Intellectual Property Rights and Dispute Settiement.
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ST Status to Kol Tribe

1971. SHRI REWATI RAMAN SINGH: Will the
Minister of TRIBAL AFFAIRS be pleased to state:

(a) whether people belonging to Kol tribe have been
given the status of a tribe in the States of Orissa,
Chhattisgarh, Uttaranchal, Jharkhand, Rajasthan and
Madhya Pradesh; and

(b) if so, the reasons for not giving recognition to the
Kol tribe in other States including Uttar Pradesh?

THE MINISTER OF TRIBAL AFFAIRS (SHR! PR.
KYNDIAH): (a) and (b) Kol Tribe has been notified as
Scheduled Tribe in the States of Bihar, Chhattisgarh,
Jharkhand, Madhya Pradesh, Maharashtra and Orissa only.

The list of Scheduled Tribes in relation to a State or

Union Territory is notified under the provisions of Article -

342 of the Constitution of India. Accordingly, the list of
notified Scheduled Tribes is State/Union Territory specific.
Before any community can be considered for inclusion in
the Scheduled Tribes list of any State/UT is must fulfill the
criteria adopted by Government of India for identification
ot a community i.e.: (i) Indications of primitive traits, (ii)
Distinctive culture, (iii) Geographical isolation, (iv) Shyness
of contact with the community at large and (v) Social and
economic backwardness.

The Government on 15-6-1999 has approved the
modalities for determining the claims for inclusion in,
exclusion from and other modifications in the list of
Scheduled Castes and Scheduled Tribes. According to
these modalities only those proposatls, which have been
recommended by the concerned State Government and
the Registrar General of india as well as the National
Commission for Scheduled Castes and Scheduled Tribes
(now the National Commission for Scheduled Tribes) are
to be considered and legislation amended.

The proposal for inclusion of Kol community in other
States including Uttar Pradesh have been processed as
per approved modalities.

Export of Coir Products

1972. SHRI CHENGARA SURENDRAN: Will the
Minister of AGRO AND RURAL INDUSTRIES be!pleased
to state:
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(a) the value and quantity of coir products exported
during the last three years and current year indicating the
name of the countries; and

(b) the contribution of Kerala therein?

THE MINISTER OF SMALL SCALE INDUSTRIES
AND MINISTER OF AGRO AND RURAL INDUSTRIES
(SHRI MAHABIR PRASAD): (a) The value and quantity of
coir products exported during the last three years and
current year as well as the names of the countries are
given in'the enclosed Statement.

(b) Out of the total export of coir and coir products
from India during 2005-06, Kerala's share is about 90 per
cent terms of value and 40 per cent in terms of quantity.

Statement

(i) Country-wise export of coir and coir
products during 2003-04

Quantity: Tonnes and Value: Rs. lakh

SIL.No. Coyntry Quantity Value
1 2 3 4

1. USA 26893.82 14889.48
2. UK 8623.92 4524.60
3. Netherlands 17856.19 3204.93
4. Germany 5540.30 2824.62
5. ltaly 5718.83 2385.22
6. Spain 5389.41 1690.33
7. France 3378.30 1664.12
8. Belgium 2983.95 1211.35
9. Australia 4512.62 1188.10
10. Canada 1944.06 910.62
11. Japan 1722.49 717.47
12. Sweden 1068.08 574.93
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4
13. Turkey 851.78 433.71
14. Greece 656.09 377.11
15. UAE 1903.85 343.72
16. South Africa 772.63 303.25
17. Portugal 755.09 301.66
18. Denmark 384.86 198.89
19. New Zealand 419.91 184.31
20. Sri Lanka 987.76 181.90
21. Poland 634.86 152.04
22. Maldive Islands 856.78 151.00
23. Kuwait 436.10 136.54
24. Saudi Arabia 443.85 129.80
25. South Korea 1598.39 126.41
26. lIrish Republic 185.32 114.16
27. Norway 192.65 108.65
28. Brazil 227.62 104.09
29. Morocco 311.93 101.09
30. Egypt 234.91 100.52
31. Hongkong 168.95 96.13
32. lsrael 315.96 88.04
33. Lebanon 271.68 84.68
34. Malaysia 166.80 80.89
35. Chile 112.22 76.11
36. Russia 163.09 65.36
37. Hungary 308.47 62.88
38. Taiwan 21425 61.88
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1 2 3 4

39. Finland 131.54 60.00
40. Yugoslavia 116.59 58.41
41. Austria 109.57 54.69
42. Mexico 107.11 45.05
43. Ecuador 522.14 38.18
44. lran 105.97 37.98
45. Colombia 57.09 29.76
46. Singapore 58.38 29.36
47. Kenya 447.57 25.06
48. Jordan 71.59 24.03
49. Panama 39.31 23.80
50. Lativia 40.00 22.34
51. Republic of China 113.60 22.18
52. Pakistan 114.10 22,01
53. Argentina 42.39 21.84
54. Switzerland 32.20 21.06
55. Ghana 32.08 20.03
56. Nigeria 42.37 19.86
57. Algeria 63.63 19.34
58. Czechoslovakia 41.34 18.94
59. Cyprus 49.75 16.33
60. Netherlands Antilles 125.89 15.47
61. Mauritius 68.03 13.89
62. Qatar 19.35 13.51
63. lraq 48.15 12.71
64. Cameroon 21.46 12.00
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1 ) 3 4 (ii) Country-wise export of coir and coir
products during 2004-05
65. Trinidad 21.43 11.32
Quantity: Tonnes and Value: Rs. lakh
66. Zambia 132.23 10.25
1.No. i
67. Ivory Coast 15.00 8.55 S.No.  Country Quantity value
68. Uruguay 13.25 6.32 1 2 3 4
69. South Yemen 23.12 6.13
1. USA 32583.14 18625.43
70. Philippines 5.54 5.23
2. UK 9333.41 4941.59
71. Lybia 9.45 4.85
3. Netherlands 22323.01 3667.31
72. Jamaic 10.61 . 428
4. Germany 5909.35 3011.05
73. Bosnia and Herzegovina  6.21 410
5. ltaly 5274.13 2419.48
74. Tanzania 15.88 4.07 :
6. France 3885.41 1962.23
75. Oman 13.35 3.20
7. Spain 7418.98 1848.68
76. Puerto Rico 5.94 2.68
8. Australia 4082.09 1072.55
77. New Caledonia 25.00 2.64
9. Canada 2238.28 1010.17
78. Thailand 5.75 2.43
10. Belgium 2218.01 . 903.22
79. Barbados 18.90 2.35
11. Sweden 1192.67 659.11
80. Iceland 5.89 2.23
12. Japan 891.96 584.75
81. Ukraine 3.97 1.78
13. Turkey 1131.87 577.41
82. Baharain 2.45 1.67
14. South Africa 1332.47 500.03
. Ethiopi 27.00 1.60
83. Ethiopia 15. Denmark 692.29 388.32
84. Malta 2.68 1.59
16. South Korea 6343.11 380.40
. Z 2450 1.53
85. Zimbabwe 17. Greece 686.29 378.52
6. Ugand 25.00 1.42
86. Uganda 18. Portugal 853.40 348.24
i 11. .
87. Brunei 1-00 86 19. UAE 1600.87 336.98
. ta Ri 27 15
88. Coasta Rica 20. Saudi Arabia 662.28 270.91

T

Total 102253.40 40749.67- " 21. Brazil 469.24 244 .98
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1 2 - o 3 4 1 2 3 4
22. Chile 350.46 225.85 48. Mexico 131.22 35.98
23. Kuwait 666.79 217.36 49. Colombia 94.16 33.85
24. |srael 579.21 190.59 50. Nigeria 67.18 30.22
25. New Zealand 360.09 181.07 51. Switzerland 41.85 26.18
26. Pland 747.53 170.68 52. Czechoslovakia 55.19 26.16
27. Norway 296.66 145.28 53. Lybia 39.59 23.29
28. Austria 249.25 143.54 54. Croatia 46.59 23.29
29. Maldive Islands 1309.01 128.76 55. Republic of China 48.10 20.18
30. Malaysia 387.27 119.38 56. Cameroon 46.53 19,94
31. Iran 426.27 108.89 57. Singapore 32.70 18.73
32. Lebanon 265.75 106.18 58. Algeria 53.31 17.68
33. Kenya 1549.03 102.21 59. Uruguay 34.87 17.12
34. Egypt 241.46 92.81 60. Cyprus 25.93 15.26
35. Irish Republic 311.16 91.00 61. Ghana 24.82 13.37
36. Russia 209.81 89.93 62. Dominican Republic 21.26 13.08
37. Hungary 490.42 84.57 63. Rumania 22.68 12.66
38. Panama 119.36 61.15 64. Oman 41.45 12.26
39. Morocco 186.85 60.01 65. Venezula 28.64 11.95
40. Lativia 101.94 59.18 66. Pakistan 52.05 11.79
41, Argentina 114,51 58.19 67. Jamaic 24.85 11.56
42, VYugoslavia 132.53 §7.45 68. Peru 22.70 11.36
43. Taiwan 195.50 56.46 69. Ukraine 25.01 10.74
44. Finland 78.04 4475 70. Lithuania 19.95 10.61
45. Ecuador 572.00 43.60 71. Mauritius 20.90 9.44
46. Sri Lanka 513.93 42.95 72. Bosnia and Herzegovina 11.31 6.77
47. Hongkong 63.88 38.00 73. Qatar 14.28 6.54
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1 2 3 4 1 2 3 4
74. Bulgaria 14.52 4.88 4. Netherlands 20329.53 3539.77
75. Tunisia 7.24 461 5. ltaly 4774.05 2130.24
76. Fiji Islands 5.64 4.36 6. Spain 8243.09 1947.23
77. Jordan 64.00 3.41 7. France 3530.02 1793.40
78. Thailand 5.22 3.39 8. Canada 2716.49 1291.22
79. Baharain 6.49 3.09 9. Belgium 2395.69 1052.40
80. Zambia 4.30 2.78 10. Australia 3940.65 963.20
81. Philippines 3.89 2.42 11. South Korea 13287.32 843.87
82. Malita 4.17 2.37 12. Sweden 1270.67 714.20
83. Brunei 33.00 2.15 13. Japan 1052.75 651.81
84. Djibouti 28.00 1.80 14. UAE 3893.91 559.37
85. Syria 24.00 1.64 15. South Africa 1319.02 470.24
86. Uganda 25.00 1.34 16. 'lhrke; 826.06 452.88
87. Cuba 10.80 93 17. Greece 767.03 376.02
88. Gautemala 1.68 83 18. Denmark 696.20 344.36
89. Papua New Guenea 91 62 19. Portugal 922.18 331.99
' 20. Brazil 653.00 323.08
Total 122926.79 47340.27

21. Kuwait 855.25 270.83

(i) “":z:iezs:;;gxnd coir 22. ‘Saudi Arabia 780.04 267.73
Quantity: Tonnes and Value: Rs. lakh 23. Poland 924.03 236.12

24. Chile 358.29 226.13

Sl.No. ” Country Quantity Value 25, Israel 1251.72 205.64
1 2 3 4 26. New Zealand 373.27 185.60
1. USA 35709.88  20469.77 27. Norway 490.66 182.04
2 UK 9319 51 4846.41 28. Austria 324 .96 \174.35




353  Wnitten Answers

AGRAHAYANA 14, 1928 (SAKA)

1 3 4

30. Malaysia 512.24 130.45
31. Hungary 699.74 115.09
32. Egypt 375.16 114.72
33. Morocco 391.97 113.28
34. Iran 306.01 112.78
35. Kenya 1566.87 107.83
36. Russia 204.32 90.05
37. Mexico 377.19 87.20
38. Argentina 161.44 85.81
39. Tanzania 629.00 84.54
40. Maldive Islands 272.46 78.88
41, Irish Republic 148.88 87.96
42. Lativia 107.48 67.37
43. Lybia 120.10 63.24
44. Ecuador 590.12 57.35
45. Yugoslavia 111.21 43.42
46. Finland 77.30 40.94
47. Ukraine 77.61 37.36
48. Jordan 55.54 .33.50
49. Uruguay 44.77 30,71
50. Cyprus 66.58 30.21
51. Peru 40.43 26.98
52. Czechoslovakia 41.52 25.96
53. Croatia 38.60 24.63
54. Venezula 46.45 22.97
55. ‘Sri Lanka 48.38 21.08

to Questions 354
1 2 3 4
56. Colombia 53.00 21.64
57. Algeria 51.00 21.49
58. Singapore 36.34 20.77
59. Ghana 32.95 19.95
60. Lithuania 40.28 19.70
61.. Taiwan 43.66 19.69
62. Mauritius 41.72 17.97
63. Hongkong 80.87 17.17
64. Thailand 54.51 15.44
65. Nigeria 24.22 13.42
66. Syria 17.40 12.13
67. Samoa 17.40 12.13
68. Baharain 26.86 11.58
69. Qatar 20.37 11.50
70. Switzerland 12.92 8.43
71. lceland 13.33 8.32
72. Republic of China 14.04 7.88
73. Netherlands Antilles 15.00 7.28
74. Jamaic 12.83 7.13
75. Oman 15.38 5.96
76. Uzbekistan 100.00 5.78
77. Buigaria 14.30 5.29
78. Marshall Islands 8.66 5.03
79. Dijibouti 78.00 480 * .,
80. Panama 6.26 4.54
81. Pakistan 25.50 4.50
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1 2 3 4 1 2 3
82. Coasta Rica 6.74 4.33 10. Belgium 1228.87 511.80
83. Dominican Republic 5.34 3.37 11. Turkey 783.69 374.55
84. Slovenia 3.33 2.54 12. Japan 555.83 365.06
85. Trinidad 3.15 1.99 13. Greece 627.46 355.37
86. Uganda 25.00 1.47 14. Sweden 567.19 354.38
87. Yemen 3.60 1.14 15. South Korea 343297 270.22
88. Tunisia 11.00 1.09 16. South Africa 648.11 266.37
89. Brunei 11.00 75 17. Brazil 411.87 224 .46
90. Malta 1.28 69 18. Poland 804.18 194.34
91. Fiji Islands .34 32 19. Saudi Arabia 446.91 188.74
20. UAE 71418 183.60
Total 136026.97 50844.75
21. Denmark 350.95 182.73
(iv) Country-wise export of coir and coir products o
during 2006-07 (April to September, 2006) 22. Portugal 406.79 161.73
Quantity: Tonnes and alue: Rs. lakh 23. Kuwait 379.43 125.35
24. Chile 165.19 124.75
SI.No. Country Quantity Value
25. Mexico 379.88 123.83
1 2 3 4 .
26. Republic of China 1040.74 117.20
1. USA 19767.12 11461.15 27. lsrael 1018.06 113.09
2. UK 4767.23 2660.54 '28. Austria 171.56 87.31
3. Netherlands 14313.28 2157.97 29. Iran 226.89 82.60
4. Germany 3247.19 1812.14 30. Norway 229.86 81.93
5. ltaly 3094.28 1207.22 31. Uruguay 112.20 79.68
6. Spain 4651.86 1184.51 32. New Zealand 201.74 76.85
7. Canada 1746.82 870.08 33. Egypt 236.11 70.10
8. France 1282.94 788.28 34. Malaysia 723.88 70.05
9. Australia 2277.87 656.50 35. lIrish Republic 276.09 67.84
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1 2 3 4
36. Russia 120.94 63.22
37. Lativia 96.18 58.83
38. Hongkong 455.39 58.83
39. Ecuador 536.74 55.02
40. Dijibouti 580.00 47.91
41. Hungary 302.63 47.84
42. Cyprus 125.99 47.18
43. Finland 60.44 39.58
44. Argentina 63.01 35.86
45. Morocco 189.47 33.54
46. Maldive Islands 165.84 32.08
47. Colombia 42.24 30.97
48. Algeria 54.00 29.67
49. Lebanon 72.58 28.68
50. Tanzania 238.20 28.55
51. Kenya 404.10 24.51
52. Venezula 47.23 24.05
53. Lybia 33.50 23.33
54. Panama 31.99 21.97
55. Jordan 38.40 19.45
56. Taiwan 64.09 18.96
57. Ukraine 53.97 17.01
58. Switzerland 25.23 15.15
59. Singapore 19.03 13.01
60. Peru 20.45 12.62
61. Afghanistan 18.57 11.98
62. Yugoslavia 17.24 10.94
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1 2 3 4
63. Croatia 26.89 10.64
64. Marshall islands 16.98 8.74
65. Baharain 37.05 7.63
66. Congo 10.45 7.43
67. Ghana 13.57 7.35
68. Guatemala 10.16 6.45
69. Nigeria 13.29 6.29
70. Bosnia and Herzegovi 8.58 5.60
71. Jamaic 24.13 5.29
72. Czechoslovakia 7.98 4.87
73. Iman 17.06 4.75
74. Fiji Islands 6.99 4.66
75. Dominican Republic 6.95 4.59
76. Iceland 6.49 4.03
77. Lithuania 8.64 3.94
78. Thailand -4.79 3.65
79. Paraguay 4.64 3.20
80. Rumania 20.85 279
81. Qatar 4.36 245
82. Pakistan 12.75 2.39
83. Mauritius 7.00 2.05
84. New Caledonia 1.47 1.34
85. Sri Lanka 44 .09
Total 75508.18 28608.23 .

Fire Fighting Arrangements in Malls

1973. SHRI RAGHUNATH JHA: Will the Minister of
HOME AFFAIRS be pleased to state:

iz
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(a) whther adequate fire fighting arrangements have
been made in malls operating in Delhi;

(b) if so, the details thereof;

(c) the details and names of malls inspected by Delhi
Fire Service (DFS) during each of the last three years,
and the deficiencies notices by them during their inspection
and action taken by DFS against the concerned malls;

(d) the names of the high rise buildings inspected
hy DFS during each of the last three years and the details
for their inspections; and

(e) the total number and names of buildings operating
without mandatory fire fighting arrangements and action
taken by DFS in each case? '

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (e) The
information is being collected and will be laid on the table
of the House.

Setting of Tribal University

1974. SHRI RAVI PRAKASH VERMA:
SHRI ADHALRAO PATIL SHIVAJIRAO:

Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a) whether the Union Government proposes to set
up a tribal university campuses in several areas across
the country as reported in the Hindu dated November 21,
2006:

(b) if so, the details thereof alongwith the names of
States where its campuses likely to be set up location-
wise;

(c) whether the Government has invited comments

from various ministries on the said proposal,

(d) if so, the reaction of the various ministries thereon;
and

(e) the main objective for setting up of tribal university?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) Yes, Sir. The proposal is
yet to be finalized.
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(c) Yes, Sir.

(d) Comments are awaited from the concerned
Ministries, except the Ministry of Tribal Affairs which has
supported the proposal.

(e) The main objective of the proposed University
would be to facilitate and promote avenues of higher
education and research facilities for the tribal population
in India.

Setting Up of School of Planning
and Architecture

1975. SHRI ANANDRAO VITHOBA ADSUL: Wil the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Planning Commission has given in
principle agreement for two more schools of planning and
architecture and an equal number of Indian Institute of
Science Education and Research as reported in TheTimes
of India dated Novermber 23, 2006;

(b) if 8o, the details thereof;

(c) whether the Government has selected the
locations for setting up of these schools;

(d) if so, the details thereof;

(e) the time by which these schools are likely to be
set up; and

(f) the extent to which these schools will meet the
shortfall of qualified teachers for IITs and other engineering
colleges?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATi D.
PURANDESWARI): (a) and (b) yes, Sir. The Planning
Commission of India has given an 'in principle approval’
for setting up of two more Schools of Planning and
Architecture (SPAs) and two more Indian Institutes of
Science Education and Research (IISERs).

(c) to (e) The two new Schools of Planning and
Architecture are proposed to be set up at Bhopal in Madhya
Pradesh and Vijaywada in Andhra Pradesh. The two Indian
Institutes of Science Education and Research are proposed
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at Bhopal in Madhya Pradesh and Thiruvananthapuram in
Kerala. These Institutions are likely to be set up during the
Xlth Plan.

(f) The Schools of Planning and Architecture will offer
Bachelor and Master Degrees as well as Doctoral and
Post Doctoral Programmes in Architecture and Planning.
The Indian Institutes of Science Education and Research
will offer Integrated Masters, Doctoral and Post Doctoral
Programmes in Science.This will help in meeting the
shortfall of qualified teachers in certain disciplines.

National Disaster Management Institute

1976. SHRI NAVEEN JINDAL: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Government proposes to set up
National Disaster Management Institute in Maharashtra
as reported in "Dainik Jagran“ dated August 30, 2006;

(b) it so, the objectives and the details of the
proposed Institute,

(c) the name of States in which such institutes are
likely to be set up in'the country; and

(d) the time by which it is likely to be operative?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) and (b) Yes,
Sir. The objective of Disaster Management Training Centre
for Central Reserve Police Force (CRPF) at Latur,
Mabharashtra is for training the Disaster Management
Battalions and capsule course in Disaster Management
for earmarked companies of each Battalion.

(c) and (d) The matter is at concept stage only.

[Translation]
Setting of Polytechnics

1977. PRCF. MAHADEORAO SHIWANKAR: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Government proposes to set up new
polytechnics In backward districts for expansion of
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technical education as reported in the Dainik Jagran dated
September 21, 2006;

(b) it so, the details thereof alongwith the criteria
fixed for setting of these polytechnics;

(c) whether the Government has assessed the
amount to be spent on setting of such polytechnics;

(d) if so, the details thereof; and

(e) the time by which such educational institutions
are proposed to be opened in all the backward areas?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) to (e) The Government of India
has identified certain districts on the basis of criteria like
Educationally backward minority concentration areas,
Schedule V areas, Schedule V! areas, SC female literacy
less than 10% areas (districts) and integrated Tribal
Development Project Area Districts.The Government
proposes to set up one polytechnic in each special
identified district where there is no Polytechnic. The land,
development charges will be provided by the respective
State Government alongwith recurring expenditure. The
Government proposes to provide one time non-recurring
grants for establishment of these Polytechnics. The
proposal will be implemented after obtaining necessary
approvals.

[English]
Firing on Indo-Bangladesh Border

1978. SHRI BRAJA KISHORE TRIPATHY: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether a panic was created due to firing on
indo-Bangladesh Border in the recent past;

(b) if so, the details thereof and the reasons therefor,
sector-wise;

(c) the number of causalities reported during the
such incident, sector-wise;

(d) whether the Government has taken up the
incident with Bangladesh officials;

‘
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(e) if so, the reaction of Bangladesh officials thereto;
and

(f) the steps taken by both the Governments to check
recurrence of such incidents in future?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI S. REGUPATHY): (a) to (f) No Sir,
There have been some incidents of firing between BSF
and BDR. There is no loss or causality of BSF troops.
However, two Indian women were killed and a child was
critically injured in an incident of 9th August, 2006 in
Kinokal, Assam. Whenever such firing takes place, strong
protest notes are lodged with the Bangladesh Rifies and
flag meetings held to normalize the situation.

[Translation]
Basic Syilabi for Higher Education

1979. SHRI BRAJESH PATHAK: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether basic syllabi for higher education is being
neglected by the universities in the country;

(b) if so, the reasons therefor;

(c) whether educational institutions are turning into
industry; and

(d) if so, the concrete steps being taken by the
Government to maintain the standard of higher education?

THE MINISTER OF STATE IN THE MINISTRY OF
HUMAN RESOQURCE DEVELOPMENT (SHRIMATI D.
PURANDESWARI): (a) and (b) Since, Universities are
autonomous bodies created under Acts of Parliament or
State legislatures, they are free to formulate their own
Syllabi for each course. Even so, the University Grants
Commission (UGC) which is responsible for coordination
of standards of higher education has circulated a model
curricula at the under-graduate and post-graduate levels
in Sciences, Humanities and Social Sciences. Universities
have the option to adopt as it is, or with modiﬁc'atioqs as
may be felt necessary by them.

(c) No, Sir.
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(d) Does not arise.

Carpet Industry

1980. SHRI KAILASH NATH SINGH YADAV: Will the
Minister of TEXTILES be pleased to state:

(a) the value and quantity of carpet exported during
the last three years and current year; year-wise;

(b) whether the Indian carpet industry has been
witnessing decreasing exports during the last two years;

(c) if so, whether help of foreign designers is being
taken to achieve the export target;

(d) whether Indian carpet industry is suffering from
obsolete machinery and designs; and

(e) the steps taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) The export
of carpets for the last three years and current year, year-
wise is as uhder:

SI.lNo.  Year Value of Rs. in Crores
1. 2003-04 2779.79
2. 2004-05 2583.62
3. 2005-08 2749.86
4. 2006-07 1816.32 (upto.
April-Oct., 2006)

(b) No Sir. The export of Indian Carpets has not
decreased during last two years. In fact, it decreased during
2004-05 but the export of carpets has witnessed growth
in the year 2005-06.

(c) Services of foreign designers were not used in
carpet sector through Government funding.

(d) Hand operated looms and tools are used for
weaving of handmade carpets. ‘

(e) Steps for development and promotion of
handmade carpets industry including skill up-gradation of
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weavers through training, creating awareness of policy and
programme among the stake-holders through workshops/
seminars, participation in international fairs/exhibitions
have been taken. Besides, ICT has been established at
Bhadohi to provide technical support to the industry to
make it a vibrant sector.

[English]
Low Production of Cotton

1981. SHRI BADIGA RAMKRISHNA: Will the Minister
of TEXTILES be pleased to state:

(a) whether despite the fact that ranked 3rd in the
world inproduction of cotton, the yield per hectare for cotton
in the country is lower than the average production of the
world;

(b) if so, the reasons therefor;

(c) whether the estimated cotton production for 2006-
07, made by the Cotton Advisory Board, has placed India
only next to China even above U.S.A.;

(d) if so, the details thereof and the estimated cotton
production for the current year, as against 2005-06 and
2004-05; and

(e) the extent to which BT Cotton seeds help to
increase the yield per hectare in the country, particularly
in Andhra Pradesh;

(f) whether any target has been set in 2006-07 with
regard to greater yield of cotton per hectare; and

(g) if so, the details thereof and the success achieved?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN): (a) and (b) Yes
Sir, it is a fact that though India is ranking third in the
world in cotton production and though the yield per hectare
in the country has been rising continuously since last three
y